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CONSTITUENT ASSEMBLY O:F INDIA (LEGISLATIVE) 
WedneBday, SlBt Marck, 1948 

The Assembly met in the Assembly Chamber of the Council House at 
Quarter to Eleven of 1& Clock, Mr. Speaker (The Honourable Mr. G: V. 
l:Iavalankar) in the Chair. 

STARRED QUESTIONS AND ANSWERS 
(a) ORAL ANSWERS . 

OBLIGATIOlfS AND RIGHTS OJ!' OcUUPANTS OJ!' OLD GB.A.NT LANDS IN CA.NTO!fI\lBN'Js 

1064. *Kr. B.. K. Sidhva: (a) Will the Honourable Minister of Defence be 
pleased to state what are the rights of the occupants of old grant lands in Can-
tonments and th& .. ubligationfl attaehed to such grants? 

(b) Hap the position of old grantees been examined by Government? H so, 
with what result? ~ 

(c) Do Government propose to lay 011 the table of the House a copy of the 
standing instructious gin.ll to the Deputy Director of Cantonments regarding 
these old grantR? • 

'!'he Honourable Sardar Baldev Singh: (a) Grants of lands under the old 
iegulations arB Rubject to the following conditions: 

(i) No proprietary rights are conferred on the grantee and the land is the 
property of the Government·. The land is however held rent free. 

(ii) The Government retains the power of resumption at any time on giving 
one month'l! notice. If they give that notice they are required to pay the 
value of such buildings as may have been authorised to be erected. The land 
remains the property of the Government but the houses built thereon inay be 
transferred with the prior sanction of Government. T-'e property' can be 
inherited. 

(b) The question is not clear. The pOllition of old grantees has been lully 
clarified by various High Courts in India and by the Privy Council. 

(c) A copy of the tStanding Instructions contained in the Military Landi 
Manual (pages 253-257) is laid on the table of the House. 

lIr. B. .. K. Sidhva: Are there any grant lands which are due for 25 and 50 
years' leases? Under those circumstances can Government take pOllsession 
by one month's notice as stated by the Honourable Minister? 

'!'he Honourable Sardar Baldev Singh: I am not sure about that. It" the 
Honourable Member will read the instructions, I think he will find out the 
true position. • 

lIr. B.. K. Sidhva: Is it a fact that there are certain leases for 25 years? 
'!'he Honourable Sardar Baldev Singh: "ray be. I cannot say off-hand. 
][r. B., K. SidhJ&: How can then Government take possession with one 

month's notice? 
The Honourable Sardar Baldev Singh: All these instructious are confained 

in the statement that I am laying on the table. 
tNot !,rinted ill the day'. Debate. A ""I>Y has been placed ill. the Library of the Ho ..... -

lCd. 0/ D. • • 

• (278§) 
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Mn.rrABY ESTATES DEPARTMENT'S CoNTROL OVER CAlIPING GROUNDS ON MAIN 
ROADSIN INDIA. 

1065. -Kr. B.. x.. Sidhva: (a) Will the Honourable Minister of Defence fi'l 
pleased to state wheth.'r the Military Estates Department is Laving control. 
over certain camping grounds on the main roads in India? 

(b) How many d such grounds have been handed over to the Public Works 
Department in areas in the East Punjab and the U~ite  Provinces and how 
many remain with the Military authorities? ~ 

(c) Are these caml'illf grounds used for the;r original purposes? 

(d) How many of them have been leased out for agricultural I,urposes? 

(e) 1£ any have been leased out what are the terms and conditions of the 
lease? 

The Honourable Sardar Bal4ev Singh: (a) Yes, Sir. 

Cb) 14 Cnmp:ng grounds have been placed under the control of the C.P.W.D. 
and 109 have been retained by the Military Authorities. ,.. 

(c) Such Camping Grounds as are not in the active use of the Army, bull 
may be required for such use, have been leased out for cultivation in pursuance 
of the "Grow More Food" policy. 

(d) Approximately 50. 

( e) Leases are for agricultural purposes and their term does not exceed 4 
years. Suitable rent is charged for each lease. 

Kr. B.. X. Sldhva: What is the minimum Iluitable rent charged for ea.eh 
tease? 

The Honourable Sardar Baldev Singh: The rent varies and if the Honour· 
able Member is anxious to know the rents charged in different cases, 1 will 
get this information for him. 

JIr. lit. x.. Sidhva: Arising out of (c) of the question, may I know whether 
land leased out for agricultural purp-oses are put to bona fide uses for su('h pur. 
poses, or are they again let out by the people to some others for the purpose 
)f earning rents? 

The Honourable Sardar Baldev Singh: As I have stated, they are leased ou1l 
for agricultural purp08es and to the best of information available I think thali 
is the procedure that has been followed. But if the Honourable Member has 
information to the contrary, I will be prepared to look into it. 

Xl'. R. X. Sidhva: Have they not passed hands from one'to the other? 

Mr. Sneaker: For which, I think notice will be ~ece . It is not posSlole 
to·-flay off·hand. 

:iIrr. R. X. Sidhva: I want to know whether Government is aware of ihis 
because it has systematically changed hands. 

Xr. Speaker: "He says he will enquire into it. 

Shri Biswanath Das: In view of the fact that neither the Cpntral Govern· 
ment nor the Ddence Department have anv e:xnerience in mntters relAting to 
land will the "Honourable the Minister be le ~e  to consider the nped of hand· 
in!! over the IIdministTa.tion as lonoz as is necPSlllIrV to Provincial Governments 
IIl1d request them to look after these and credit the amounts? 

'!'he Hon011!'&b1eSardar Baldev SIngh: No, Sir. 

Sbrl Biswanatll Daa: May I ~ the reason? 
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fte Honourable Sardar Baldev Singh: The reason is that the lands are 
required for military purposes. 

Prof. :N. G. Ranga: For how long are they required? Are they to be kept 
indefinitely at the disposal of the Defence Department or cannot they be' 
banded over to the l'rovincial Governments on condition that they may be 
returned to the Central Government whenever the military want them. 
Mr. Speaker: There is a misunderstanding about the question. It doe. 

not relate to requisitioned lands but to lands which are campirlg grounds in the 
occupation of the military. 

Prof. :N. G. Ranga: Even then my suggestion is that instead of giving these 
lands to some so:called agriculturist on their own initiative, will the Defence 
Department consider the advisability of handing over these lands to the Pro-
vincial Governments on condition that they should be returned to them when-
ever wanted for defen0e purposes. 

The HonourableSardar Baldev SIng'h: This is exactly the condition on 
which these lands are leased out. They remain the property of the Defenoe 
Department and they are leased out to certain people for agricultural U 8~ . 

I do not see any definite advantage in handing them over to Provincial Govern-
ments. .. 

Shrl Biswanath Das: May I know the establishment required for the pur-
pose of mllintaining these activities? 

The Honourable 'Sardar Baldev Singh: I could not say off-hand? 

TECHNICIANS AND OTHlllR OFFICERS IN SERVICE OJ! GoVERNMENT OJ! INDiA. DRAWING 

mGR SALA...'UES 

1066. *](r. R. X. Sldhva: (a) Will the Honourable Minister 1)£ Home .. 'lfain 
be pleased to state the total number of officers in thE' service of the Covt'rn"Jent 
of India, (Civil and Militliry) (i) drawing Ra. 2,500 and UJlder Rs. <;,000; (ii) 
Rs. 3,001 and under n~. 3,500; (iii) above Rs. 3,500 and under R3. 1,000; ond 
(iv) above UG. 4,0>.)0 8!Jch separately? 

(b) How man? out of them ,are technicians? 

(c) Are nny of the above officers above the age limit of retirement? 

The Honourable Pandit Jawaharlal :Nehru: (a) (I) 217 including those draw-
ing Es. l},OOO. 

(ii) 52 including those drawing Rs. 3,500. 

(iii) 31 induding those drawing Rs. 4,000. 

(iv) 9. 

(b) 121, inchIding 65 officers of the Defence 
(c) Yes; 26 . 

Services. 

. Mr. R. X,. Sidhva: May I knpw whether Government intend to dispense 
WIth the sel"Vlces of these 26 to enable the youngsters to get appointments so 
as not to mar their promotion? ' 

The Honourable Pl!fJ1dit Jawaharlal :Nehm: No. Sir. These 26 were taken 
for technical reasons.' They will be dispensed with of course as soon as allY 
. other technically qualified persons come iii. They are not merely taken he-
eBUSe of lon~ experience but because they were considered te~ nic l  quali. 
fied and obvlOusly there were no other suitable persons in view . 

. Prof. :N. ~. Ranga: Is any effort being made to get another set of people 
tramed to achIeve equally great efficiency so that it will be pOBsiQlefor Govern-
!llent to dispeJl1le with these over-aged  people, and at the same time not Buffer 
m technical efficiency' . 
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The Honourable PaDdit Jawah&rlal Behru: Of course I All our trainin, 
courses are for that purpose-technical and otherwise, unless one goes in .. 
particular matters, 

Prof. :N. G. D ~ At the senior level! 

The Honourable Pandit Jawa..b.arllll :Nehru: We are talking about technioiana 
and efforts are of course being made to train technical personnel. 
Shri V. C. Kesava Ra.o: Are there any non-Indians among these officers? 
IIr. Speaker: Which officers 'I' All the officers or the 26 'I' 

Shri V. C. Kesava Ra.o: All the officers. 

The Honourable Pandit Jawa..b.arlal :Nehru: I really could not say. Of 
course there are a few, but I could not say straight off. 

Mr. Bo. E. Sidhva: Are all these 26 technicians? 

The Honourable Pandit Jawa..b.arlal :Nehru: My information is that they ar8-
experienced and. technical personnel. I cannot guarantee about every one. 

DI .Al P ~  OF IMPORTANT C. 1. D. FILES re MAHATMA GANDm's ASSABsr' 
, . NATION. 

" 1067. ·Mr. Bo. K. Sidhva: (a) Will the Honourable Minister of Home Affnirs 
be pleased to state whpther it is a fact that certain important C.LD. files relat-
ing to the BEsassinatioll of Mahatma Gandhi have disappeared while they were 
being ca:'ried by a Poli.;e Head Comtable. 

(h) If SO, what are the circumstances under which ·they were lost? 
(c) Wbat efforts h&ve been made to recover these fil!!s? 

The Honourable Pandit Jawabarlal :Nehru: (a) No. 
(b) and (c). Do not arise. 
Mr. R. K. Sldhva: Is the Honourable  Minister personally satisfied .nail lKt 

file was lost? 

Mr. Speaker: Thse is not a question asking for information .. 

Mr. R. K. Sidhva: Does he rely upon the information supplied by his officers, 
or is he satisfied? 

Mr. Speaker: The answer to the question is obvious. 

!!JlRVI<J:E BOOKS OF CUSTOMS DEPARTMENT EMPLOYEES FROMP.AXISTAN NOWSBBV1lfG' 

IN INDIA.. 

1068. *lIr. Bo. K. Sldhva: (a) Will the Honourable Minister of Fin-nnce be 
pleased to state whether the service books of various employees of the Customs' 
DepartmE'nt wh'l have opted out from Pakistan Rnd are now employed in India, 
have beeu reoeived from the Gcivernment of Pakistan? 

(b) If not, have Gm'emment written to the Government of Pakistan to 
8Ceelerate their despatch? 

(c) Is it a faot that due to the non-availability of Service Books, sl'v"eral 
employees have not r€cej"ed their inorements and ha. also suffered regarding 
their promotions? '  _ 

The Honourable Shrl Bo. K. Shanmnkham Chetty: (a) No, Sir. Servioe Booke 
have not been received in a large number of eases. 

(h) Yes. 

(c) Inorements, promotions etc. Ilre at present regulated on the basis 01 
eertified statements or other available evidenoe and every attempt is made 111) 

avoid hardship to the staff. 
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POST-W Ali SClBBMlII OF, EDUOATION ON ALL-hmu BASIS. 

1069. ·Shri XiBhori ){O!l&n Tripathi: (a) Will the Honourable Minister of 
Education be plbased tl) state whether any post-war scheme of educatiou on nn 
.II-India basis has been ch'awn up either by the Government of India or by the 
Govemme:lt of .bdia snd the Governments of tbe different Provinces jointiy? 

(b) If so. what (Ire the salient features of the ,scheme? 

(c) If not, do Government propose to draw up such a Bchemr;? . . 
J.. ~~I wf ;;)y. .. ~I .i.  J,.u.. ull> (a.) : .,,;; rW1y.1 UlI,.; J+,!,.:j 
~ ,4,;; >-t ~~ l./,j·:l Ji ~ 1. ~~ P t  ,I, ~ n ~~I ~  Q ....... t' 'r'r'''-

),Joo ~ ~ , L-+" ..su- ~.  ~ .I ~  J c.J"1 ~ .. .f4l-! ~I -~ 

»' . . ~ J,.u.. tS u":')u-c.J"1..! ..,:>l,. .. ~ .&!! rU 1. .I ~  ~ l >-t 

-LJ*'> ~ ,s ,,!.!aM l't ),Joo ~ ~  J-tJ,'x 
...,4-1 ~ . .3 I  u.rl X ~ ~  c.J"f 1.,s "";4H"" )+'-"" j+.!,;i (b) 

-.! . ~ .. ~ ..s)':!,..J' ..; 

-t.;;,-I> ~ ..sI' ~ JI,.. ~ (c) 
The Honourabl$ lIaulana Abul Xalam And: (a) Yes. A scheme on post-

war education on an all-India basis was drawn up by the Central Advisory Board 
of Education in January, 1944, main recommendations of which are cont in~  

In their Report on Post-war Educational Development in India, popularly 
known as Sargent Report. These recommendations have been generally 
accepted by the Government of India and the Provincial Governments. 

(b) The Honourable Member may please refer to a copy of the Sargent Report 
which is available in the ·Library· of the Assembly. 

( c) Does not arise_ . 

Shri Kishorl MOhan Trlpathi: Will the Honourable Minister be pleased to 
.tate what steps GovenJlllent have taken by now to implement that scheme? 

~..  ;;,y. u);lI,.i.!1 J,.u.. ~ ~ ~  .,,;; rWiy.1 UlI,.. J+.!,;i 

~ -.;s .)'AJ..&!! ~ U-I..sf'! ~ . .i~ .L ~I l./.l.ll Ji L..!.!I "I -..;"" 
"I -~ .;s .)4t! u44-S' -~ .;s ..fo,.. ~ ",-,4 c.J"I I ~..

-~ ..,.a» ,s ~t  ..; d. ~j~ ~ tS .J...l.t. ... ..,1... 1. ~ ~ .:..W,,,c 
The Honourable Maulana' Abul KaJam Azad: A meeting of the Central 

Advisory Board was held in January last, and an all India Conference was also 
eonvened for thi8 very pUTFose. Many schemes were considered in this connec-
tion and committees have been set up. The Government is trying to push 
forward the rna ttpr with great speed. 

~II  LJ*'> d'i .&!! ",,4 c.J"1 ~  ~~ ~ 4! : ...,...'U>,.. I ~ UI,.. 

~ ~  1. 1:)1 .y..1> .JS,,.... ~I .  t~ d. ~ oJ,;JI,.l..ll ~  ..,:>4>-1,... 

~ ,... IS ...;,s ~  ~l  K=4 c.J"1 .:..W,,$ ~ -tl k. ~ ~ ..sI» ,s ~ 
-",-,s . o~ ~ .y.. .. cl4; l.S).,l.. .ft.' ., IS ~ J-olA. ~ tS 
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KauJana Hasrat Mohan!: Is the Honourable Minister for .Educstion aware 
of the fact that most of the Provincial tlovernments are acting quite contrary 
to the ru:es framed by the Central Advisory Board? For e.xampla, t eU.P~ 

o ~ ent are not l'E!IIl-'bcting the right of every person to obtain his education 
In his mother tongue. 

Mr. Speaker: What is it that the ~no le Member wants to know? 

ltauJana Hasrat Kohan!.: I want to !ruow whether it is a fact that some of 
the Provincial Governments altogether ignore the directions given by the Ad-
viaory Council. 

'l"he Honourable MauJana Aba! Kalam. Azad: The question 

Mr. Speaker: It is not necessary to 6IlIwer this question. 
opinion of the Honourable Member. 

uces not arise. 

It is only ij}e 

Shrt S. V. XriIIhnamurthy Rae: May I know whether 'these films will be pre-
pared and supplied to the principu.l linguistio areas in India? . 

:Mr. Speaker: This question does not relate to films. It refers to the Sar-
gent Report. 
An Honourable Member: That question comes later on. 

Shrt S. V. Xrislmamurthy Rae: I am lOrry, Sir. 

HELl' TO REFUGED STUDENTS IN RESPECT OF EXAlI'IlNATIONs. 

1070. ·Shrt Xishorl Mohan Trlpathi: Will the Honourable Minister of Edu-
oation be pleased to stat" as to how Government propose to nelp the reiugee 
Itudents in regard to their examinations in view of the fact that those who ha'l"e 
come over to India from Pakistan area may not be in a position to appear at theil' 
e c i ~  examin!ltions erisuing shortly? -

,,' e ~ ...; t jl~ I'W l.!,lil ui . ~ ~ : 0)1;1 1'l1.(·"tI' UJ1,.. j+.!,.;i 

utW)l.!.), .J". .Ji ~ elL . ~ eI~  ~ ~...  ... I~~ e ~ ~ 

IJ"I ~~ ~ ~ ..... , . ,,' ut.,,;l..i ,.j c"£>"" ..r.:--,)4 i. eI~I i. J ~ 
.;I.lJI ~ elf ~ ~... ~ ~  * ),' .!..s4-~..i ~ ~ * ~. ,)4 

-.Jt'" l . ~  X j..w; ..sS LJ"'S .... ~ * ~ ~ 4.S C!! -=-.I.l.al' , IJ'" 
'!'he Honourable Jlaulana Abu! Kalam Azad: The Government of Indi. 

requested all the Provincial Governments and the Indian Universities to lIfford 
all ~ilitie  to students migrating from the Western'Pakistan il) connection witb. 
their examinations. Statements indicating the concessions given by the 
Universities of the East Punjab and Bombay, which are the main Universitiea 
concerned, are la.id on the table of the lIou!le. 

Statement I 
Ifldicating the cone.ssio"" given by tn .• Ea&t p,.niab University t<> 8tfl/lent. migrating from tli .. 

W ute .... Pakistan. . 

The following concessions were extended to refugee atndents who had to app ... r in 
.. rious University examination. to be held in 1947, but who could not take their exami· 
.. tions .... .. .whole or in part owing to the communal ditttnrbaDceo· 

(1) They were given the option to put in ten weeks' approved soci&! service at the 
_pJetion of which they would be eligible for th.. certili""te. or dagree for which tbeJ 
were studying. 
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(2) In __ any t en~ could no~ or did not ~ in _iaJ I8TVice, he could join the nan 
Illgher c1aa. by taking'" qualifying teat liold by every college in the East Punjab including 
"'e Camp College in New Delhi. 

Note.-While concession 1 above applied 00 M .. tricnl .. tion, I .. termediate (Arts and 
Beience), Degree (Arb and Science) stud"nta, conces.ions 2 applied 00 Marticulation, I.ntal·' 
mediate (Arts and Science) students only., Failinl( 1 and 2 above, students could take 
lbe East Punjab Univerotty Emergency Examination which was held according 00 tbo 
following schedule: 

Matrieulat.i.on February, 1948. 

Int8rmedi* January, 1948. 

D .... ... --February, 1948. M.A. C()mmen"lng on ~ April. 

M.L. 19th March, 1948. 

·'B.T. 29th March, 1948. 

O.T. tat April, 1948. 

(These examinations in normal coune would h .. ve been held during the period A ~ 

~ September, 1947 by the Old Punjab Univenity): The East ~ nj ~ University cam'" 
inoo existence on the lot Ocoober, 1947 by an Ordllmnce and thIS Umverslty nno n~  
~ t the abov.examinations would be held in December, 1947, but later on changed ,to 
elecision in view of the difficulti .. of .tudents. 

(4) Concessions. to students Rppearing in examination scheduled 00 be held in 8eptem' 
ber·October, 1948: -

Ma.rticlllation, F.A. and B.A. studenta were given the option 00 put in ten week.' 
a.pproved Bocial service a.nd thus secure exemption in anyone 8ubject unl,._ Besides, Oft 

production of evidence that a candid.ate had passed in nne or more papers in any exami· 
nation held b? the Punjab University in Lahore in 1947, he was exempted from appearing 
in tho •• papers and was allowed to complete the examination by appearing in the ........ ini'" 
papers. 

Stat. runt II 

Indicating the concessions given by the Bomba?1 TlniveTstfy f.f) .~ lt ent  migrating !f'om tile 
W •• tern Paki8tan. 

Copy of University of BOlI\bay Circular No. MI of 1948. 

WWt a view· to c1arif'-'ing the position arising out of t,he decision of the University 
("ide Circular No. M-13315/1947) to grant t8cilitie. 00 .tudents who have migrated from 
8ind (the Punjab and other provinC'-ls) on account of di.turbances, panic.C)l' fear and' 
who are e i~i le 00 appear at the Matriculation Examination in the ordinary 00111'80, it is 
h ..... by brou!i:ht 00 the notice of the Head. of recognised school. and the general pubU. 
that the procednre for admi.sion 00 the examination will be as under: 

(i) Student. or ex·students who have i~ t.  from Bina 00 the Province of Bomb"y, 
and have joined a recogni.ed. school will be treated a. l:egnlar student.. of the 
school concerned, and will be admitt.ed as such 00 the examination. 

(ii) Students or ex· students who have' i~te  from Sind to the Province of Born-
~  but ~ e not joined any 8chool, will b. relluired to forward their appIi-. 

c on ~ With the acr.ompamme-nts mentioned in (iii} be-low. for admission 
to the examination through the Head of .. recognised school. The Head of 
the eco~ni e  school whom !-he student almroaches with a request 00 forward 
the application shall be entitled 00 cltargp the fee of Re. 1. 

(Iii) Student. or ex-student. who have mi" .... ted from Sind to other places outside 
the territ.orial jnri.diction of the Univel'!!ity, will be admitted 00 the enmi. 
MUnn direet, .if fotmd .licihle, on production of the f,.avin" ('prtificate of 
t ~ lMt reco<!msed ..,hool at,tended by them or in its ab.ence an affichvit made 
'bT the otDdent, if m .. jor, i._"" over 18 vears, the l!1l"rdi.n of the student (if 
bo.low 18) or hefore " m"",strate or .. .T. P .l i iI ~ nortieu!ar. ....~. in~ t ~ 
nome_ of ~ e .<hool I"ot attended. the nnmber of . day. of .. t.t .. "d"nce In the 
MatriculatIon cla.. anti the date of hirth, TIt" r ..... vin" ('",rtifieats tTl' the 
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aBid.vit ohall be .ttached to the application. It will not be returned under 
any circumstances. The form of application for admission to the examination 
and &lao the fee receipt should preferably be signed in the preoence of the 
penon before· whom the affidavit is made. 

liT) Ex,"tndents who have joined a school in Sind lubsequent to their faUure ., 
the last Matriculation Examination and ha.ve migrated subsequentlY 
will .. lao be admitted to the examination as ex·students .f .. lling under 
.,.,tegorie. (ii) or (iii) .. bove, d ... pite the fact that they bave lost all the rights 
of an 8J[·atudent since joming " recognised ochool after theIr f.llure under 
O·l56H. Similarly, students wbo were not sent up laot ;"ar, but were otber· 
wise eligible, will be admitted to the examination ao specified above whether 
tbey bave joined or nct joined a ochool in Bind during the current academic 
year. 

(T) Studenta migrating from place. other than 8ind on account of disturbances, pania 
or fear will be admitted to tbe examination .. s regular studcnts only; such 
.tudent. will not be admitted direct to the examination, thougb in their 03_ 
&Iso tbe condition regarding minimum attendance for' a period of 100 day. ... 
laid down in 8-202 will be ~ i e  and they will be admitted if they keep an 
.ttendance of 50 d .. ys in .. Ichool recognised by thi. University. 

(Yi) Stndenta .tudying in ochools recognised by the University of Sind will not be 
generally considered eligible for admission to the Matriculation examination of 
this Umversity, except that those who had left the schools in Sind and have nol 
been able to migrate will be admitted to the examination as laid down in (ill) 
above. 

I. All .tndenta who "re not eligible for admi .. ion to the examination as regular .tudent. 
or eX-ltndent., wi\] ba c\auifitid .. s Pri"ate candidates. ],'nrther, the c""es of those regnlar 
students who have not bee,! able to keep the at.tendance prescribed by 8-202 will be governed 
by the foot-note to S-202 10 the matter of the condonation of deficiency in attendance and 
Headmasters are requested to forward cases, if any, to the University for consideration 
without del .. y. Headmasters of recognised schools Itre further requested to insist on " 
atndent producing the Leaving Certificate of the recognised school last atlA>nded by him 
or in ito absence .. n affidavit as indicated in clause (iii) above and satisfv them.elves thai 
the student io eligible for admission to the examination as laid down -.. nd that he hal 
{!) .. ttended a recognised school in Sind for at least 50 day. prior to migration; and 
{Ii) h ... migrated owing to disturbances, panic or fear. . 

3. Students ·who apply direct are advised to send the appl!cation form. duly filled i.n 
with accompaniment. as in (iii) above by Registered Post (wlth acknowledgement due If 
a receipt io desired). The amount !'If the fee of Rs. 15 should be sent hyMoney ~  
and the necessary particulars re-rardmQ: the name, the address a.nd the name of the e l~ 

nation, the language. offered under 0-158 and the centre must be supplied in the Money Order 
ClOupon. Otberwise the Money Order is likely to be refused. The Money Orders and 
the letters must be addressed to the Re~i t . University Bombay, Marticulation Depart-
ment, Bombay 1, to avoid delay. Appli.cations in e ~o t will not, be accepted. nor will 
""y correspondence in the m .. tter of recelpt of appitcatlons be attended to. 

4. In every case where the a.dmission is t:!ranted on the strength of evidf"nce other th&n 
the Leavin" Certificate of the recognised school last attended, the admission will 'be deem-
edprovisi,;'nal and is liable'to be canceiledunle •• confirmed later on by t.he production 
of tbe ~e ni ite Leaving Certificate of the recognised school last attended. In all such case. 
no claim for refund of fees will be admissible, and the candidate concerned will not be 
entitled to receive the pass certifica.te if he passes the examination or to any rie:ht to 
a.ppear after failure at any subsequent examination of the University on the more strength 
of his name being included in the Ii.t of candidates appearing .. t the examination till . 
the confirmation of his admission to the examination. 

5. The last date of receipt of applications is Monday, the 19th January, 1948 and tb. 
<!xamin&tion i. due to commence on Monday, the 15th March, 1948 accordine to the pro-
gramme th .. t will be notified in the Bombay Government Ga.ette in due course. The Seat 
Numbers of candidates appearing at the examination will be exhibited at the centres con 
cemed one week before the commencement of the examiPation and candidates are advH;ed 
to make their own Q.'M'anllements for ascertaining their sea.t numbers and the detailed 
proQ:ramme of the examination. Queries on these subjects from candidates will not be 
attended to. 
6. Those candidates who offer 8indhi as one of tbe l n~ e  under 0-158 as also tbo •• 

who require the passage in Sindhi for translation into n~li  in the paper in General 
Enltlish will be required to e.~ at Bombay or Dadar centres only, as it i. not possible 
to olrer them these facilit.;es at other centres. Candidate. at any centre will be at lib"",, 
to anS1!'er questions in Sindhi in papers where the option to n~ e  ill the candida.· 
motber-l .... gu .. ge is allowed. 



7 The examin&tion will be held at the centres shown in CUeulaT No. M-29, dated 16t.1l 
~ e  1947. Student.! offering a particular language ~ be allowed to appear only 
at the centres mentioned ag .. inat that language in APP"oldu F (Blue Booklet) and at Ill' 
.u.er <entre. 

Bombay, 7th I afOua.-l/, 1948. 

(9d.) S. B. DONGEBKEBY, 

UAive"ity RegiatTar. 

m F.fimft lfTQ:;r r..-qriT: !f<fT ~ furr:Rf fri ~~ ... ~  ii'li cF 

~ ~ ~ ~ ~ <IT W:;f qlf"'*Ml .. ~ iT w ~ tfiTlro" \m 
~  

Shri Xlshori Mohan Trip&thi: Is it that the scope of these conr:easions ia 
limited. to people cqroing from Western Pakistan only or t~ 8e i'l'ming from 
Easten Pakistan can also avail themselves of these concess'on9? 

~  "'-'"" .JJ <!!! ~t. ....  I:l,l-.!, ~ IIlI./; JI,... ~ : Ill} ~I U'r jw,;l 
.L ~  ~ "I ~  ~ ~I .JJ i I.J"I "I -.! I ... ~ .JJ i. 

-.! l"S rU!.x.il 
The Honourable Maula.na Abul KaJ.a.m Asad:This question_arose mainly in 

connection with si.udpnts coming from Western Pakistan. "rhs Govermnf.lnw 
of the East Punjab and Bombay have made arrangements in tbi.; conncdion. 

m;.-ftf<R ~  W ~ ~ ;;iT ~ ~ ~ ll ~ t A; ~ t 

~  ~ arem W:;f q-rf.f;m<r ~ iT FJ nm-tif aITlf ~. ill ~ 
~ ~~ W A;<rri;fT ~~  
Seth Govinddas: Is it within the knowledge of the Honourable Minister tha, 

atudents hav<.; not onlv corne from Western Pakistan but from Eastern Pak'stan 
3ls0? What is being" dune about their examinations? 

~ ~ 

~  ~~  .! I./T ~ rl# ~ L.. ~ : o)I;T rWfr.I till,... j+.!yi 

-.! ~  ,s "I -.! ~ ,s L. t I ~ , .. m"" t# ~ ,J-l...: I.J"I 
The Honoura.ble Maulana Abul Kalam And: So far as I know West Benllal. 

Governmtmt have made necessary arrangements in this conne.:tion, and they 
are still doing so. 

SEOBlI:TABIES, JOINT ~ ARni  AsSISTA.NT SEOBETABIES lIITO., AND OTHBR 
OFFIOEBS IN VABIOUS MINISTlWIlB. 

1071. ~ i Xlshori M{)han Tripathi: (a) WiI.! the Honourable Ministeref 
Home Affalrs be plea&E'd to state: 

(i) the n ~  of Secretaries, Assistant ec et ie~  Joint Secretaries, 
D ~t . and Under Secretaries who are now serving in the variOUl 
MUllstrlcs of the Govprnm!'nt of India; and 

(ii) the. I ~ . of. officers and officials (other thli-n Secretarieq) in the 
vanolls M:lJIs1ne& who are drawing a monthly salan of Rs !It '0 or 
above, exclusivE' of allowances? •. 

~ Do Governm';l.nt ~ o e to consider the desirability of adopting '8 policy 
of grvmg representatlOn ,lD the above services to the different provinces either 
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in proportion to their population or in proportion to their contribution to OeD-
lora! revenutls, whichever be more just? . 

'!'he Honourable Pandit Jawaharlal lIelIlu: (a) (i) Secretaries, 21. 

Additional Secretaries, 1 ... 
Joint Secretaries, 00. 

Deputy Secretaries, 98. 

Under Secretaries and Assistant Secretaries, 248. 

(ii) The information is not .readily available and its colle'}tion would involve-
\ime and labour incommensurate with the results obtained. 

(b) Governmen1; consider that merit should be the primary consideration in 
recruiting candidates to Government service; except where they have already 
agreed to reservations in favour of particular communities. They regret they 
do not consider it desirable to introduce any other factors su'}h as have been 
mentioned by the Honourable Member as that would lower the t n ~  of 
eandidates and efficiency of the service,S. 

Prof. l!I. G. Ranga: Is it not a fact that till now it has been the policy of 
the Government not to make the Central Secretariat too predominantly 
representative of anyone or two ProviIwes? 

'!'he HODourable Pandit Jawaharl&l Nehru: Yes, Sir. 

Shri ]1[. Ananthasayanam Ayyangar: May I ask ·the Honourable the Prime 
Minister whether there is a proposal to reconsider the allocation a'}cording to 
communities with a view to bring about harmony among the communities anct 
do away with these communal considerations? 

The Honourable Pandit Jawaharlal Nehru: That certainly Is a matter for 
eonsideration. I informed the House of the practice that has been going on· 
thus far. 

PnIBONERS CONVICTED DURING 'QUIT INDu'-STliUGGLE STILL IN SIND JAILS 

tl072. -shrl H. V. Kamath: Will the Honourable Minister of Rome 
Affairs be pleased to state: 

'{Il) the mmlber of political prisoners who, as the result of conviction fer 
of"fenc··s co itt ~  jn~ the "Quit India" struggle of 1942, :>re still serving 
their sentences in Bind Jails; 

(b) whethen, Government will take up their cases with the Government of 
Pakistan; 
., (c) whether Government are aware that atrest· WaITants issued by the Gov-
ernment o{ Sind in 1942 against Rome persons who. absconded from Sind h.ave 
not vet be(>11 withdrawn; and 

(d) whether Government will consider the question of giving such persons 
immunitv from arrest or extradition in the event of tfleir i co e i ~ themse:veB 
wjthin the territory of the Indian Union? 

The Honourable Pandit Jawaharl&l l!Iehrn: Inquiry is being made by the 
Enernal Affairs Ministry and the question will be answered on 7th April. 

CoMMISSlON'lI'OR INvBSTIGATlON -011 INCOME-TAX EvASIONS 

t1073. ·Pandit Thakur D88 Bhargava: (a) Will the Honourable Minister 01 
Finance hE' pleased to stat" if any commission was appointed bv Government 
for investigation of Il1(>ome-Tax evasions? 

(b) If so, who were the members thereof? 
. (c) Has any amount of money been recovered as a result of the labours of 

'. the ~c j eion  

t Answe. to t.his question laid on the t&ble, the '1uestioner heine: abse"t .. 
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(d) How mMy cases are pending for investigation before the Commission 
and at what stage are they? . 
(e) Has the Commission sent any reports so far regarding tax evasion C8BeB'l 

(f) How: much money hus so far been spent by Government on the Com-
mission? 
(g) How many officers were deputed by the Commission to see documents 

and examine books of account etc., and what were the pay and other emolu-
ments of these officers:' 
(h) Has the Cornmis!;ion made any reports in respect of improving the law 

and the methods of detcct;oll of evasions of tax; and 
(i) If so, d.J o e n en~ propose to lay a copy of the report ou the tRble ot 

the ll~e an.1 state wbat action has been taken by Government on thes& 
reports? 
Ths Honourablt'l Shri B.. X. Shanmukham Chatty: (a) Yes. 

(b) Sir S. Varadachariar, Chairman, Mr. Justice G. S. Rajadhayaksha and 
Rai Bahadur V. D. Mazumdar, members. 

(c) No. The labours of the Commission have not. yet proceeded far_ The Bill 
more fully to define the powers of the Commission has only  been passed recently 
in the Legislature. . 

(d) It i8 not in public interest either to disclose the nUIl].ber of CBSeil or 

the stages at which they are. 
(e) No. 

(1) Rs. 53,964. 

(g) None_ 

(h) A preliminary report recommending changes in two or three sections of 
the Income-tax Act whi.ch seemed to the Commission to be urgently caned for 
has been made. 

(i) A copy of the reportt is placed on· the table. The necessary legislation to 
effect the changes suggested by the commission was introduced in the House 
on the 29th March 1948. 

PERsONS CRIMINALLY PROCEEDED AGAINST UNDER rnCOMJ]-TAX ACT. 

~ . *Panllit Thakur Das Bhargava.:'Will the H"no;u'"h'e MiniRter of 
Finance hi; pleased to otate· 
(a) how many persons were criminally proceeded against during the last< 

three years under !:iecticn 51 of the Income Tax A~t and ill haw many cases 
conviction took T,lnce; .  . 

(b) in how many cases assessees were penalised for infraction of provisions. 
of the Income Tax Act, during the last three years; and 

(c) how many of these ca·SHS were compoundpd? 
The Honourable Shrl B.. It. Shanmukham Chatty: I lay on the table a state-

ment showing the required information.' 

Pan (CI)-
Number ofprooecutions instituted 
Un 'er section 51 of the Income 
Tax Act. .,. 
NumberdiBpoeed of. .  . 
Number in which c01wiction took pl&c'" 

Statement 

II 
,  ! 
I 

2 7 
6 
1 

tNot printed in the day'. Debate. A copy has been pI""ed in the Library of the House.--
.tl. 01 D. .. 
:Answer to this question laid on the table, the qnestioner being absent. 
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Pon (b)- . 1944·43 

Number penalieed for infraotion of 
pro"ision. of the Income,t .. s Act. 

Pon (0)-

Number of o ... e. compounded 

"Figures for Assam and Coorg are not available. 

6,389 

127 

1943·'6 

6,761 8,128 

lOT '8 

PlmsONB lIELONGING TO RASHTRlYA SWAYAM SEWAK &NOH AND HINDU MAJlASAlIJl4 
• UNDER DETENTION IN DELHI 

t1075. "Shri Deshbandhu Gupta: (a) Will the Honourable ~ini te  of o~e 
Affairs be pleas 'old to ~t te the number of persons belonging ~o ]:ashtrlya 
;Bwayam Sewllk Sangh a1)d Hindu Mahasabha arrested and detaillcd III Deihl 
since the Sangh was dedared an unlawful association? 

(b) How many of thenihave expressed regret and given on ussursnce in 
'writing that they will havl nothing to do with the Rushtriya Swayarn Sewak 
Bangh or any other siriul&r organisat;on in future? 

(c) How manf of these have been released on giving such undertaltings? 

(d) How many of the remaining ones are given special Class treatment Bnd how 
many Bre placed in "0" c}ass? 

'!'he Honourable Pandit. Jawaharla.l Nehru: (a) 512. 

(b) About. 200. 

(c) 150. 

(d) 20 persons have been treated as class I prisoners Brid ffie remainder all 
-CIBSS II. The previous category of A, Band C does not exist in Delai-CJ.E.ss II 
corresponds to 0 but without labour. .' 

GBOWlNG PRACTICE lIY JOINT STOCK COMPANIES OF ISSUING BONUS 8HA:BEs 

10'16" { Shri T. T. Kris. 'hnamachari: Will the Honourable Minister of 
, Shri X, Santhanam: Finance be pleased to state: 

(a) whether the attention of Government has been arawn to the growing 
-practice of Joint Stock Companies issuing Bonus Shares; 

(b) whether Government have examined this new tendency from 'the point 
of view of its being a method of overcoming the provisions of the Income 1'&'% 
:Act which tend to limit the' -rate of dividends paid to shareholders; and 

~  whether (iovel'llment. propose to treat the issue-of Bonns Shares as 
deferred payment.s of dh idellds and taK the persons to whom such bonus share. 
'have been issued by including the value o.! such shares in their total income? 
The Honourable Shri R. X. Shanmukham Chetty: (8) Government ar" 

aware that certain Joint Stock Oompanie!lha'Oe issued bonus shares, 

(b) and (c), When a company issues bonns shares from its undistributed profits 
such profits continue to remaio in' the hands of the company, as capital, and wh'!ri 
the shareholder -gets ·is only a paper certificate as evidence of his interest in the 
additional capital of the Company. The transaction takes nothing out of the 
-company's coffers and puts nothing in the pockets of the shareholders. The 
o(juestioll of the avoidance of tax On any income does not therefore arise in such 
a case, It may be added that just as the value of bonus shares is not . treated 
as. income for purposes of Super tax it is not treated as income for purpoSE'S of' 
refund either. Government do not propose to legislate for the value of bonuw 
-.lu!.res being treated as income for either purpose, 

- t ADswer to t.his question laid (m the table, the ·queetioiter being :>bsent. 
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Shri '1'. '1'. Krishnamachar1: In view of the fact that the capital struct1lre 
I!!ets widened, the rate of dividend will automatically get less .. May [ hew 
whether this does not defeat the purpose ot the provisions.Jlf the Income TalC 
Act which tend to limit the rate of dividends 'I 
The Honourable Shri R. K. Shanmukham Chetty: The HOllourable Member 

may remember that we have dOlle away with the provision regarding limitation 
of dividends. If it is found necessary to reintroduce a provision of that. i~  in 
future we will take care to relate the dividend to the capital employed ami not 
merely to the nominal paid up capital. '. 
Prof. N. G. Ranga: Is the bonus share issued only to a section of the share-

holders or to all shareholders? 

The Honourable Shri R. K. Shanmukham Chetty: It is issued pro rata 
among all the shareholders, 

8hri M. Ananthasayanam Ayyangar: The Honourable the Finance Minister 
in his Finance Bill wanted to give a rebate; will he take care to see that the 
ploughed-back llrofits, instead of building up reserves, are not given away in the 
form of bonuses result,ing in loss of iucome to the Government by these people' 
walking away with all the money. 

The Honourable 8hri It. K. 8hanmukham Chetty: It won't in any instance 
result in los8 of incomil, whether the company treats it as _a separate reserve 
fund or transfeIA.it to the paid up capitaL If my Honourable friend would look 
at the left·hand"l'ide of a balance sheet he will find that the amount shown as 
reserve fund is shifted to the column above shown as paid out of the paid up 
capitaL It does not make any difference so far as our taxation is concerned. 

ENQUIRIES AGAINST 'OFFICIALS UNDER ANTI CORRUPTION IN CENTRAL 

R l ~. 

1077. -Prof. N. G. Ranga: Will the Honourable Minister of Home Affairs be 
pleas!fl&1to state: 

(a) in how many cases, since the Act against corruption in the eentral 
services was pas8ed, WHe enquiries ordered against officials againet whom com-
plaints and reports were received, and 

Ib) against how many officers were proceedings taken and with what results? 

The Honourable Pandit Jawaharlal Nehru: (a) and (h). Since the passing 
of the Prevention of Corruption Act on the 11th March 1947 and upto the 10th 
March 1948, 198 cases involving officials of the Central Services weTe e~ te e  

by the Delhi Special Police Establishment. Of these, 13 cnses involvin;;- 19 
Government Servants fell to the jurisdiction of the Paki8tan Government and 
their e lt~ are not known. In the remaining cases, 63 officials have ba'm 
prosecuted in courts and the prosecution of another twenty is under considera-
tion. In the cases so fal' put in courts, 2 Government Servants have been con-
victed and two acquitted and the remaining cases are pending trial. Cases of 
200 officials are still under investigation. ' 

Prof. N. G. Ranga: This applies to the Central Government servants. 
What happens to the Provinces? Does not this Act extend its operations to aJl 
the government servants all over India? 

The Honourable Pandit Jawaharlal Nehru: 
the Provincial Governments will take qction. 
tion is concerned, it extends throughout India. 
centres also. 

I suppose so. But presumably 
So far as the special organis8l-
It has staff in various Provincial 

Shri M. Ananthasayanam Ayyangar: Besides prosecuting certain individual 
officers for comlption wherever facts come to light. have Government, wkell 
steps to collect information from these officers regarding the property thev bad 
before J939 and what they have today? Every government servant is bound 
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to give that inforID.ation. I want to ~no  whether any attempts have since 
e~n ~e t? find out what c~ l on  have been made by them sinee 1939 
whICh WIll gwe enormous clue m the matter of deteetion of these things. 

The ono~ le PanditJawaharlal Nehru: This seems to be a very relevan' 
course of enqlllry, but I cannot say what questions have been put to them. 

IIr: Frank R •. An.t o~  Is the fact that there has been comparatively few 
,enqUlN'S eOl1cernmg semor officials due to their greater immunity because of 
,their seniority? 

The Honourable Pandit Jawaharlal Nehru: I do not think I have mention· 
~  any senior officials. Where did the Honourable Member get hold of SeJ;lior 
officials? 

, Mr. Frank R. Anthony: Is there not a general feeling that these senior 
officials do not enjoy any greater degree of honesty and there are comparatively 
very few prosecut:ons against them? 

The Honourable Pandit Jawaharlal Nehru: I do not know hC><.y many senior 
officials are concerned in this matter. 

Shri V. O. Xesava Rao: May I know whether there is any non-official com· 
mittee appointed_to deteet eases of eorruption? 

The Honoupble Pandit Jawaharlal Nehru: 'Not that I am aware of. Non-
officials can always draw the attention cf officials to such c ~ . 

Shri Ramnarayan Singh: What are the special and active measures that 
(icvernment are taking to root out corruption from the public services in the 
country'l 

Mr. Speaker: The question is too wide. 

The Honourable Pandit Jawaharlal Nehru: The first measure is to,have a 
-"'f'igilalllt House here w"bich can draw attenton to t e~ cases. ,-?-:>-

Shri Ramnarayan Singh: I could not follow the answer. 

Mr. Speaker: A vigilant House is the first measure. 

Pro1. N. G. Ranga: Have Government, Sir, any Complaints Section either 
in the Home Department or under the Prime Minister himself, or if they ha.ve 
not g-ot it, will they consider the adv'sability of establishing a thing like that 
in order to enable the pubEc t-o send their complaints with the proper assurance 
of immunity from all consequences of making such complaints? 

'The Honourable Pandit Jawahar1al Nehru: I do not know if there is a 
regular o l i~t  Sect on, but even if there is no such t ~  the ~o l int  
that come in are in large numbers. No Government, I take It, can give Immu-
nity to every person who brings i~ a complaint. That would simply .mean that 
all manner of irrespol1slble comphunts can be made nnder the protectIOll of that 
immunity and that would be very unfair to tha people concerned; 

Dr. B. V. Xeskar: Will Government consider the desirability of e t li~
ing a tribunal for dealing with cases of corruption which will .enable c ~e  to be 
disposed of expeditiousl,\·? iilomet:mes cases are such that III courts It would 
be v:ry difficult to get convictions? 

The Honourable Pandit Jawaharlal Neluu: I suppose each· province o~l  
'have to consider the matter for its own arAa; the Centl'al o e n~ent o  Its 
'IWlI particular areas as well as Central Goyernment employooB. It IS :\ t~  
'which cnn be considered, but I am not qUIte sure whether that would mak .. It 
:more feas:ble or more easy to get things done than the present course. 
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Shri Ramnar&ylll SlDgh: Is the Honourable the Prime Minister aware that 
cOrruptions have increased in the public services after the Britishers have leli 
the land since the 15th of August last? 

'!'he Honourable Pandit lawaharlal :Nehru: I am not aware Of th$ faot that 
it has increased, lfut there is no doubt about it that during the last war more 
e~ eci ll . corrupion increased lit a tremendous pace and we are suBering from 
the effects of that even now. 

Shri Xhurshed Lal: Have Government any proposal under cOllsideration 
for the appointment of an administrative tribunal 80S has been done in the United 
l'rovinces? . 

fte Honourable Pandlt lawaharlal :Nehru: You mean to say a tribunal for 
the. adm:nistrative services? 

Shri Xhurshetl La1: For enquiry into the CBBeB of officiali. The United 
Provinces Government hIIIve sppointed one. 

'!'he Honourable Pandit 'awaharlal lfebrll: That is exactly the question 
that Dr. Keskar put to me ·and I have just answered it. 

PBoPOSALS FOR OllABGB OF CAl'lTAL OF INDIA FROM DELm TO BBTUL OR AMLA 

. uriS. *Prof. :N. G. Ranga: Will the Honourable Minister "f Hon,c ... !fairs 
be pleased to state: . 

(a) whethllr Government have given aDy consideration to the. BllggeRtion 
made bv Sri T. A. Ramalil1gamChettiar in his speeches in the Ilist and plel.'lent 
sessions' of the Assembly that the capital of ·India should be changed from Delhi 
to a more ccntrlll place like Betul or Amla; and 

(b) whether Government propose to stop creating any more ('entral insti-
tutes, research stations, museums or laboratories in Delhi? 

The ono ~le Pandlt lawaharlal Nehru: (a) Tbe position still is as stated 
in Bardar Patel's reply to BIni T. A. Ramalingam Chettiar's question on the 
2nd February 1948. 

(b) Ea.ch proposal to locate a new ottice in Delhi or to transfer aD 'existing 
<office from any outlying place to Delhi is carefully considered by the Accommo· 
dation Advisory Committee and ultimately by Government, bearing in minn 
the 'Paucity of accommodation in Delhi and other relevant considerations. 

Prof. :N. G. Ranga: Is it not & fact that Government is deciding to locate -. 
more and more offices in Delhi even now more and more scientific instit'lt'Js, 
even educational institutions and various mushrooma-:in spite of the obvious 
housing shortage in Delhi? 

'!'he Honourable Pandit .Tawaharlal :Nehru: Personally I entirely agree with 
the Honourable Member that we should avoid locating any more institutes in 
Delhi. In fact I have been trying my best, not with too great a success, to 
prevent this. Of course this is done by each individnal department. Tt. is 
not a matter for Government as a whole to consider. Till the Bcheme is flnaliz-
ed. I think it is very undesirable to locate these in Delhi. There is obvious 
advantage of course ;n ha,ving these Central institutions in places where th"re 
1I.1'e other Central institutions. Y,Qu get certain co-operation with otner institu· 
tions, delay is avoided, and a certain BCientifie or research atmosphere is creat-
ed. Nevertheless Tdo agree that this tendency to bring these institutes here 
should be .resisted ,in future. 

Dr.B.l'afta1ldSit:lraDJayJaT I did not hell' tIie _tier 1J!Oriion at the 
answer, nor haveseveraI members around me. 
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The JIDDourable Pandit Jawaharlal lfebru: About the change of capital? 
The answer simply was that I referred to SardaQ:' Patel's reply previously. If 
the Houso wants me to add to it, Government is not paying the slightest atten-
tion to this matter. 

Kr. 'l'ajamul HosalD.: In view of the fact that many empires have had their 
downfall in Delhi and in view of t ~ l l~ that Delhi. is very near another foreign 
country an<l there 18 the danger of mvaSlOn at any time. and in view also of the 
fact that the climate of t i~ place is very extreme both in the summer and in 
the winter, do Government propose to change' the Capital of Delhi to a central 
place such as  in Bihar or U. P.? I am ~  of a central place without 
luggesting any pa.rticular place. 

The Honourable Pandit JaW'aharlal Nehru: That was, Sir, the main ques-
tion which.I have answered, that is at the present moment Government do not 
think it necessary or desirable to devote any time or energy to thinking over 
this question. 

Shri K. Ananthasayanam· Ayyangar: Apart from the question of shortage 
of accommodation which may necessitate certain of these Central institutions 
being shifted to another place,. may I know whether, in view of Delhi· being 
110 nea'r the. border , Government has considered the possibility of establishing a 
central place so that in case of emergency these central institutions can be 
shifted ? 

The Honourable PNldit JawahailaJ. Nehru: If the Honourable Member is 
referring to scientific and techtlical iJ?stitutes, as I have said we should like 
them spread out allover the country and not to be located In one place at all. 
or if you like. to have numerous central places. 

PRODUOTION OF EDUOATION FILMS IN INDIA. 

1079. *Prof. N. G. Ranga: Will the Honourable Minister.of Information and 
Broadcasting be plc"se<l. to state: 

(a) how IlHU1Y education films were-produced' during the last year; 

(b) how}nuny are proposed to be produced during this year; 

(c) whether these ale produced in consultation with the Ministry of 
Education; 

(d) whether any effqrts will be made to present some of the historical events 
in contemporary and ilnci .. nt Indian history_; and . 

(e) whethei' th," lives at our great religious, social, and political leaders are 
proposed to be presented in a_ dramatised manner? 

The Honourable Pandit JawaharlaJ. Nehru: (a) to (e). So far no educa-
tional film in the strict sense of the term has been produced and the existing 
units of production ail'e not adequate for the purpose but :the subject is deserv-
ing of further investigation which will be made. 

The object of the revived Film orgs.nisation of the Government of India, 
which will begin to function within the next 2-8 months, is to produce :films of 
general and cultural interest. 

The activities of the new organisation will be two-fold. vi •. , t,he production 
of News reels of topical events of general and national interest and the production 
of documentary films. The purpose of the documentaries will be to film the 
various cultural activities of the country including great historical events in 
contemporary as well as ancient History. -

Purely biographical films fall generally' Within the purview of commereial 
organisations. 
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Seth Govindda8: Have the Government received any applications from 
private parties who are willing to produce these eduoational films with the 
help of the Government? 

The lionourable Pau.dit Jawaharlal :Nehru: I am afraid without enquiry I 
cannot answer that qucstion. 

Shri X. Anant.hasayanam Ayyanga.r: Have t1!e Government considered the" 
desirability of asking film 'producers'who get licences from the Central Govern-
ment for the production of three or four films that every one of the three or fow' 
films must be an educational film? 
The lionourable Pau.dil Jawaharla.l Hehru: That might be done, but the 

type of e c~ tio t l film that these film producers might produce may give I< 
wrong type of education. 

Shri •. Anau.thasayanam Ayyau.gar: But could not the theme or the t ~ 

be set by the Central Government and the manufacturers asked to produce tllO 
filmR in accordance with that? 

The lionourable Pau.dit Jawaharlal Jrehru: It is not a question of setting 
out, a particular theme or thesis: a great deal in this matter depends on the 
mentality of the producers. Of course, what the Honourable Member suggests 
rna, !lP done. The producers may be asked to make films in accordance with 
II> particular theme. but it is just possible that these films mayor may not be of 
the kind we require 

Begum Aizaz Kasul: Have Government considered the desirability of mak-
ing arrangements for more educational films to be shown in rural areas? 
The Honourable Pau.dit Jawaharlal :Nehrta: For the moment we are con-

siderinf{ the feasibility of producing films; once they are produced we will 
Bend them out to rural areas. 

Begum Aizaz Rasul: But there are quite a numher of existing educational 
il ~ which would se,rve a useful purpose if they are shown in np:al areas. 

The lionourable Pandit .Jawaharlal Ifahru: I have no douI:it that it is It 
very good policy to adopt. 
Shri S. V. Eriahnamutthy RIo: Will arrangements be made to make 

sufficient number of copies and distribute them in different linguistic areaa:' 

The Honourable Pau.dit Jawaharlal :Nehru: I do not know how many copies 
are at present made, but an endeavour will 'be made to have enough copies fo)' 
distribution. 

Shri S. V, XrisJmamurt.hy RIo: My question is are sufficient number 0; 
"oDies made to cover all the principal linguistic areas 80 that they ~ reach 
every nook and .comer of the country? 

The lionourable Pandit . ~ Jrebru: AB I said an attempt is heing 
made to cover the principal linguistic areaa. It is always a question of balanc-
ing-whether it is worthwhile spending a lot of money over 1\ particular area at 
a particular time. 

Shri S. V. XrisJmamurthy BaD: What I mean to say is. Sir, that even 
~o ie  in Hindi and English can be distributed...to differenfi linguistic areas and 
they may be exhibitA'ld in those areaa 

DEarllIoN re TRANSFER OJ' CONTJIOL OF EXTERNAL PVBLlCITY TO EXTERNAL 

ADAlllS M:rnISTRY, 

1080. *Prof. If. G. Ranga: Will the Honourable ini~t  .)f Information 
and 'Broadcasting be plea"P.d to ~te  .-

(a) whether any decip;cm has been reached upon the recent discussions \:e-
. *ween ~  !\finn.tr:v n~lt ie Ministry of Extarnal Affai,rs, e . il ~ the e~tio i 
of plaCIng extamal publit.-ity under %he latter's oontroI and direction' and, 
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(b) how many of thf'ir officers of this section are Indians and ~o  many ore 
non·Indians ? 

The Honourable Pandit Jawaharlal ]fehru: (a) No; nofr ye1o. 

(b) Non-Indians. Nil. Indians. sixteen. 

MILITARY TBAINING FOR UNIVERSITY STUDENTS AND UNIVERSITY CoRPS. 

1081. ·Prof. N. G. R&ng&: Will the Honourable 'Minister of Defence be 
l~ e  to stste: 

(a) wh!'t steps are being taken to provide military training for University 
students aud in how many Universities such steps are being taken. 
(b) whether any new "C"niversity Corps has been opened since the advent 0:11 

National Governmt'nt; and 

(e) what are the Universities in which such Corps are not yet o ni e ~ 

The Honourable Sardar Baldev Singh: (a) and (c). I would invite the 
Honourable Member's attention to the Report of the National Cadet Corps Com-
mittee and to my statement on this subject made in ,.this House on the 13th 
March 1948. The senior division of the National Cadet Corps which it is pro-
posed to form will cater for iill universities and colleges,. including Intermediate 
('.alleges and Technical Institutions of collegiate statua. 

(b) No. " 
Prof. N. G. ianga: Will the eolleges be free to organise or not to organise 

the Cadet Corps '1 

The Honourable Sardar BaIdev Singh: All the. Colleges will be expected to 
organise Corps. 

Prof. ]f. G. R&llga: Will any financial grants be made to them, Sir? 

The JIOInourable said:8.r B&ldev Singh: That is clear ~  the statement I 
made on the 13th--everything is contained in that statement. 

Beth Govlndd.as: Are Government aware of the faefl· that there are many 
universities which want B greater number than has been provided for those 
universities by the Honou1'8lble Minister? 

The Honourable Sardar B&ldev Singh: As I pointed out in my statement, 
this is only a beginning. As soon as this quota is completed by the universities 
this matter will be given further consideration. 
Pandit Lakshm1 B:&nta MaItra: Is the Honourable Minister aware that in 

most; of the university trai¢ng corps there is a shortage of armaments and 
the armaments that are available are outmoded and out of date? 

The Honourable Sardar B&ldev.Singh: It will be the duty of the Govern-
ment of India to provide armaments and we have t¥:en the responsibility. If 
the Honourable Member will refer to my ~t te ent  he will see that I have made 
the position clear there. ~ 

P n i~ LakBhm1 ][ants Maitra: I have, of (l()urse, read his sta!tement. 
What I want to know is whether the Honourable the Defence Minister, is aware 
of the fact that the armaments at present in the possession of U. T. C. 's are 
entirely out of dllote and outmoded 'I 
'l'he Boaourabie Sardar Baldev SIDgh: The only equipment of the U.T.C. 's 

Is the rifle. 
Pan4it. LalaIhm1 ltanta lbItra: Rut they are mostly broken. 
'!'be Bcaoar&bIe ~ Ba1dav BJDch: The brokBn ODell are replaeed 

~e io ic . 
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Shrl •. An&ntbalay&D&m Ayyaqll: May I uk Gie Bonourable Minister 
whether with II view to increase tEe number of trained men, he will int~e 
an element of compulsion among the college studenta to undergo mlfitary ~
ing? 

The Honourable Sard&r Baldev SInN It is not the Intention of Govern-
ment to introduce compulsion ~ t  stage, but if the retponBe Is noli 8atisfao-
tory, this matter will be reconsidem later. 

Begum. A1zaa Raaml: May I inow what will happes to the women students 
of the universities? 

'!'he lIoDour&b1.e 8alda.r Baldev SIDgh.: They are also provided for. 

ABOLITION OIl' dA.MBRIDGE CERTIFICATE OIP EXAMINATIOlf FOB STUDENTS Dr 
INDIAN SCHOOLS 

1081 ·Set.b. Gov1nddu: (a) Will the Honourable Minister 01 l!lducation be 
pleased to state whether it is a fact that the examination of certain schoolS in 
thia country is held under foreign Universities, such as Cambridge. University?_ 
(b) If so. do Government propose to abolish such e in tioIl~ and how 

milch time will ill take to do &07 

-Ju, (a) : .,'jT rWtl' UJ,.. jw,;i 

",,1 -A ~ ~ ... .. ~I I ~ c~.L ...... jw,;T (b) 

,. U"f ~ u,. ~ lolJ.>i .... f  -~ l1+lf • .lSU Jt'-' II . ~  ,o)t.r;. 
- A J' ,f t ~  

!'he ~ le iraulaDa Abul KaIam.Add: (a) Y" 
(b) The Cambridge Certificate Examinations referred to by the Honourable 

;M;ember are mostly taken advantage of by Anglo-Indian Schools. Their future 
is at present under consideration. 

~~  ~~~ it ~t t ~~i .n 

~ tft >mft t ~ cmmr ~  ~ if ~ ;;fnfr ( am: ~ 
~ If.:6Ifol ~ '"IT ~ ~ ;rm ~ ~ ~ ~ I ~ (f'RI' 

jf ~ ~ iOlIW if ~ ~ ~ ~ fit; ~ fit; 1frIf1' ~ ;;n1:t ? 

Seth 00ViD.ddas: Are the Government aware that the medium of instruction 
in our schools is English in these days, and that the Anglo-Indian students do 
DOt know Imlian ll!.nguages. What are.t1;J.e steps the. Goyemment propose 
;to te.ke to impart education to the Anglo-Indians in the Indian languages? 

~ -A ~  IJ..,} ~ L,'-l U",,j;j;.;,,,1 : 4Jjf fW,J' UJ,.. L}W,;T 

~~ ..~~ ~ ~~ ~~ ... i.~  
-$4)1 .F-. Jt J..!Jlt-J 

fte ~ ~ .&tid ~ Aa4: ID W. iIonfU!CtioB.· Govern.. 
menthave decided tit .t.bi Iin~ of poliCy to }le .aopte4intutur& will ba'l'8 ., 
be follO ... ed' bj 81iii'IiitlOolii' ciI ill oOixuDuD1fie1. 
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GLlDIliG CLUBS 1I'0R PREMIER EDUCATIONAL INSTITUTIONS IN INDIA 

_. 1083. ·Shri V. O. Kesava R&o: (a) Will the Honourable M:inister of Defenae 
be.ase'l to ~t te what stEps are being taken to make the younger generation 
of students Alr-ral1\ded: 
(b) Have Govcmment considered the possibilities of instituting Gliding Cluba 

in the premier E-ducatiollul institutions: of the country? 

The Ilonourable Sardar lblaev Singh: The question should have besIl 
addressed to the Honourable Minister of Communications. n hal accoroingly 
'Deen transferred to the list of questions for 6th April, 19(8, whsn ths Honour-
able Minister of Communications will answsr ill. 

PlmsONS llOMINATED TO I. C. S. OR INDIAN ADMlNlSTRATlVE SERVICE FROM 
CERTAIN SERVIOES AND PR ~ l  ~ 

1084:. ·Shri V. O. Kesava R&o: Will the Honourable Minister of Home 
A£fa:rs be pleased to state the number of persons who have been nominated to 
, ths Indian Civil Service or to the Indian Administrative Service after the I>ar 
from the following categories: (i) War service, (ii) Provincial service, (iii) Mer-
oantile community, and (iv) Bar? 

The Honourable Pandit Jawaharl&l Nehru: (i) 60. 

(ii) Information has been called for from the Provincial Govemments and 

will be placed on the table when available. 

(iii) and (iv). Nil. 

ELIGIBILITY op TBJ,uoORARY GOVERNMENT SERVANTS FOR PROVIDENT FuND, POSTAL 

INSURANOE ETO. 

1085. ·Shri V. O. Kesava B.ao: (a) Will the Honourable Minister of FinanclI 
be pleased to, state "hether temporary Gnvernment servants are eligible for 
leave under thll rules which are applicable to permanent-Government servants? 

(b) Is it a fact that the Central Pay Commission had recommendej the 
lame privileges that are giver. to permanent servants to temporary servants also? 

(c) Are the temporary Government servants eligible to contribute to General 
Provident Fund and Postal Insurance? 

The Ilonourable Shri R. K. ShaIlmukham Ohetty: (a) The leave rules 
applioable to temporary Government e ~ are not identical with tchose 
applicable to permanent employees under the o ll n~ent. 

(b) The Commission have recommended that temporary Government 
aervants employed fQr indefinite periods should be allowed after one year's • 
Berviee earned leave B.S a!imissible to permanent Gnvernmenfi servants. 

(c) Temporary Government servants are eligible to join the General Provi-
dsnt Fund if the Head of the Office concerned oan certify that they are likely 
to be made permanent. They can also cover their livel by.Postal Insurance if 
they have been" entertained to supplement regular esta.blishments and the dura-
tion of their appointment is likely to be continuous. 
Shri K. Ananthasayanam Ayyugar: May I know, Sir, if Government haS 

accepted the recommendation of the Central Pay Commission that after one-
year's service earned leave as admissible to permanent Gnvernment servant" 
should ~ allowed to temporary servants? 

The Honourable .Shri R. K. Shanmukham Ohetty: That is what I have 
stated-that the Commission have 'recommended it. 

SII1'l K. Anantbasayanam Ayyugar: The. Honourable Minister,_ I under 
stood, said that the Pay Commission has recommended that. What is the attf· 
tude of Government and what -is theirdeciBion? Has the Government accepted-
the recommendatiOn that temporary Bervants after a period  of one year iihouhr 
.Iso be entitled to the same privileges ~ .are given to permanent servants? 
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The Honourable Shri :a. X. Shanmukham Ohetty: No decision has yet been 
taken by Government. The matter is under examination and I am not in a 
.position to say exa.ctly what will be the ultimate decision of Government. 

~ r" l ') l~~t c A') \[f"[H tATW!; Oli' LADY HARDIN(}N MIilDICAL COLLEQIil BY 
GoVERNMENT 

+1086. *Shri B. N. )[unavalli: (a) Will the Honourable Minister of Healill 
be pleaS6d to state whether it is a fact that Government propose to take OTer 
the administration of the Lady Hardinge l\{edical College? If so, when? 

(b) Among the staff of the Lady Hardinge College, how many are British? . 

(c) Do Government"propose to Indianlse the whole staff and if so, when? 

The Honourable :aajkumari Amrit Eaur: (a) The question is under con-
sideration. 

(h) and (c). There are two British officers, on the staff of the College, botll 
of whom have tendered their resignation which will take effeot from the 14th 
April, 1948. 

INDIAN ARMy LABORATORY UNDER DIRECTOR OF TECHNICAL DEVELOPMENT 
1087. *Shri Biswanath Das: Will the Honourable Minister of Defence be 

pleased to state: 

(a) whether the Indian Army has its own laboratory with its neoessa.rJ 
scientific personnel under the Director of . Technical !)evelopments; 

(b) the number of scientists employed under him; 

(c) the sort of co-ordination that is being maintained between these !lCientii. 
and those working under scientific, technical or technological institutions under 
the various universities and institutions in India; 

(d) whether Government have considered the question of seeking l;he advioe 
and co-operation of eminent Indian Scientists in the field of ;Research ofScienti-
.tio and Chemical Warfare and co-ordinating their activities with those of the 
Scientists attached to the Defe'hce departments; 

( e) whether it is a f>;l.ct that a few Scientists were recruited between now and 
.!August 1947; and 

(f) the number and academic qualifications of each of these gentlemea 
·referred to in part (e) above without giving names? 
The RonoU1'&ble Sardar BaIdev Singh: (a) Yes, Sir. 
(b) 29 (Gazetted ra.nk). 

(c) and (d). Close cont ~ct is maintained with outside institutions eqgaged 
"<>11 similar work by means of liaison visits by senior officers of the Establishmen1;, 
in additiou to direct correspondence on various scientific, technical and techno-
logical problems. To eecure more effective and efficient co-ordination, it is 
proposed to appoint a distinguished Indisn Scientist as Scientific Adviser-to the 
Ministry of Defence and to associate with him a body of Advisers composed GIf 
eminent scientists. 

(e) No person was recruited to any gazetted scientist's post after Allgusl 
1.947. 

(f) Does not arise in view of the answer to (e) above. 
Shri Btswau.&th DaB: May I know, Sir, whether any research work is under-

~ en in these laboratories, and if BO with what result? 
'I'lI.e BOI101Uable SaMar Baldev Singh: f could not say off-hand, but if u.. 

Honourable Member is interested to know the details, I will be able to get them 
10r him. 

t Answer to this question laid on the table, the questioner being aa.ent. 
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Shzl BiSwanath Das: Sir, I am exceedingly interested; not only I but the 
whole House 1riiI be wiouli to know whether it is a fact that these Labtlratoria. 
and the Scientists there were only carrying out the directions and instructions 
that emanated from Eiigland and from the British War Office or doing research 
work themselves? 

'the Honourable S&rdar Baldev SIDglL: Obviously, Sir, researches are carriecl 
on in the Laboratories but I could not give the details; and it is not possible-
for me to give also details as to the results of the different researJlhes that havlt 
been carried on in these Labor&toria.. 

Shri B!8W&DatlL Du: May I know, Sir, whether it fa & fact that the MisBioIII 
that had been to England has studied the research organisations' in England 
• and whether they propose to follow anything in that direction in refOrming our 
organisation'? " 

The Konoarable Sardar Baldev Singh: Which Mission is the Honourable-
Kember referriD.g to? 'The relient one? 
Shri BlaWanath Du: Repeat, Sir. 
The Ronourabie, Sardar Baldev Singh: The recent one had nothing to dD 

with these Research'Laboratoneli. ' 

Shri BlaWanatJI. Daa: May I know whether they have studied the organisa-
tion of such institutions in different States like England" America and France?' 

The Honourable S.,rdar BaI4ev Singh: Not the ;M;ission whick r.ooelltlJ' 
visited the U. K. 

Shri ~t  Du: May I !mow whether <;Wv?rnment have taken &n:J 
.teps to ascertain from such Foreign State organisations that are in existence-
the work that is being carried on in such organisations in those States to have 
our Laboratories of the Defence Department modernized and re-shaped in fih& 
said same manner? " 

The lIoaourable Sard&r BaIdev SiDgh.: Yes, Sir. As far as our Mission w. 
concerned it was not entrusted with this' job, but we have taken advantage of 
the visit of a prominent Scientist to this country and he has suggested metho4. 
of improvement. 

Sbri •• AnanthasaJa.nam ~  May I ask the Honourable Minister If 
it is a fact that in some of the Laboratories and researcnmstitutions, IndilUW 
who are M:Sc.·s and D.f!c's are placed under European non-matriculates znereIT. 
because they ru:e Captains and Majora? ' 

The Honourable Sard&r Baldev SiDgh.: As I have stated, we have decided 
to appoint eminent Scientists to be in charge of this scien¥fic organiSation. 
SJari K. AnantJa&a!P.J'a.u&m A11qar: Will the Honourable Minister con--

aider the desirability of removing these superimposed Army personnel who &lit 
not scientific men, who are now in charge of administration? 

The Konourable Sardar BaIdev SiJI&b,: Our intention is to employ • 
best possible men: , 

Shri J[. AnanthasaJ&Dam Ayyangar: What aBout the existing men? 
The Honourable Sardar B&ldev Singh: That is what-I have sf;i1J,6(l; we dG 

not desire to keep any useless persons in these Laboratories. 
Shri K . .&na.nUWlaJ&D&ll1 .&yJ&ngu: Uay I know, Sir, whether the lionour. 

able Minister has considered the desirability of shifting the Laboratories like 
the Optical Research Laboratory at Debra Dun, to so loca.te them t~ t ther& 
may be collaboration between scientific research on one side and research car;rieci 
on for war? ' , 

The B.onourable Sardal Baldev Singh: I could not say" but t1i&t will dependl 
on the Scientist who is going to be appointed shortly. 
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Pandit Lakshmi Ji[aD.ta Kalin: May I know, Sir, if he is aware that towards 
the close of the War, a very vast body of up-to-date scientific machinery was 
imported into the Ordnance Factories and that they have not yet been un-
packed and for want of technical personnel they have not been handled and 
opened? 

Ths B.onourable Sardar Baldev Singh: It is not possible for me to say wha.t 
nappened with those 'unpacked boxes, 

Pa.ndit L&kBhml Kanta Maitra: Is tbA Honourable Minister aware that 
even now III Calcutta---,in Cosiipore and I o e~ e boxes full of up-to-date'" 
machinery are lying idle and nobody knows how to use them or open them'? 

The Honourable Sard&r Baldev Singh: I will take advantage of the informa-
tion supplied by the Honourable Member and pass it on to the Scientifio 
Adviser, 

Pandit Lakahmi Kanta )(aUra: I am prepared to give him full information. 

Mr. Speaker: Let him give the information. 

Pandit Lakshmi Kanta )[&itra: I am not talking in a lighter vein; it is aa 
important matter and I am prepared to furnish him with full information. 

Mr. Speaker: He may do so, but it is not permiSSible in Question Hour. 

Shri BiSWanath Das: In view of the facts revealed in the course of thil 
interpellation, will the Honourable Minister be pleased to state whether he 
would think of re-organising and re-modelling the Defence Department Labo-
ratory and its work and the Research Section? • 

The Honourable Sardar Baldev Slnp: That is the intention; I have already 
stated so. 

Prof. N. G. B.anga: In view of the faCt that in England as well as in 
Canada, Scientists have begun to tl.\ke sides because of their political ideologies. 
will Government take care to see that those Scientists who will be pul on thls 
Advisory Committee and also who will be placed in charge of this ver.J' import-
ant and strategic work, will be completely loyal to the national and aemocratia 
and secular ideals of the State? 

Mr. ,Speaker: I thipk this is a. suggestion for conaideration. 
Shri S. V. KriaJln!unurtby Rao: May I ask, Sir, if any research is Fieing 

carried on to utilise atomic energy for military or industrial purposes? 

The Honourable Sardar Balde .. Singh: The Honotjfable Member knows thaC 
it is quite a separate subject. -

UTILISATION OJ!' hmIA .MY DUBING PEACE Tno:s' 

1088. *Shri Biswa.nath Daa: Will the Honourable Minister of Defence be 
pleased to state: 

(a) tbe programme of utilising the Army during peace times; and 

(b) whether Government propose to consider the need of training them 115 
skilled technicians, agriculturists or horticulturists or in dairy work and also in 
laying down roads and similar other village reconstruction work? 

The Honourable Sard&r Baldev Singh: (a) The role of the Army during 
peace-time is, firstly to train for war and, secondly, to render such aid as may, 
be necessary to the civil power in maintaining law and order. 

(b) No, Sir. 1£ the Army were to be trained mostly in the vocations suggest. 
ed by the Honourable '\fernbpr, then it ,,"ill not be in a position to fulfil its pri-
mary role which is to be ready at all times to defend tlie country against any 
possible foreign aggression. . 
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Shri BiswanatJl Das: May I know, Sir, whether the Honourable Minister 
is aware of the fact that during the war in Germany the A:rmy personnel were 
also attending tO'repairs of vehicles and other necessaries and armaments of a 
lighter type. in the field, because they were given tcchnico.l traurlng before as 
aoldiel's'l 

The Honourable SardaJ Baldev SiDgh: That technical training is a part of 
this Army's training. but what the Honourable Member refers to is training in 
agricultw'e and horticulture. 

Shri. Biswanath Das: Does the Honourable Minister know o.lso that armies 
in other countries produce their own foodstufis, say vegetables? So, could he 
,;take a lesson from such a course of action and think of utilising the A:rmy for 
producing vegetables and the like? 

)fro Speaker: I am o.frsid this cannot be allowed. 

PHYsICAL TluINING FOR OFIrIOllRB OJ!' INDIAN AmIY ORDN ... NCE CORPS o:a Roy"", 
INDIAN AmIY SEBVICE CORPS 

1089. *Shri BiswaDath Da8: Will the Honourable Minister' of Defence be 
pleased to state: 

',(a) the number of officers employed in staff service, administration work and, 
in such servioes as the Indian Army Ordnance Corps, or the ;B,oyal Indian Army 
Service . Oorps: 

(b) whether compulsory physical training for all such officers is being inaist.ed 
upon: 

(C}) whether there is any rule regarding such insistence and to what extent 
it is enforced: and 

Cd) whether Government propose to consider the desirability of gtvmg a 
month '8 refresher course each year to o.ll offi,cers referred to in part (a) aboft 
in the interest of an efficient army? 

!'he Honourable Sardar Bald" SiDgh: (a) I lay a statement on the table 
of the House. 

Cb). (e) and (d). It is not considered necessary to insist on compulsory 
physical training for all officers employed on the stal'l' or in administrative 
appointmeuts. Officers are responsible fQl' keeping themselves physically fit 
but. where t,herp. is any doubt e in~ officers doing 80, it is within the powers 
of Commanders at all levels to order the offiWS und'.lr their command to attend 
&nd take part in ic l~ training parades. Such action is" in fact, taken from 
time to time. Officers are medically examined each year and. in BOme CRses. 
more'()ften. The genero.l standard of health is high and Government do not 
consider it necessary to institute yearly refresher courses in physical training -for 
lbem. ~  

The authorised numben for the _vices in que&tion, as on the l ~ J.uuary, l848 an 
as follo_: • 

til Staffs at AmIy Headquaten Command; Division, Brigade. Al'ea and l' ,_ 
Sub-Ar ... , etc., HeadquariAln ... ".... __ 

(ii) Indian Army Ordnance COl']lII ... 8Ii5 
(W) Royal Indian Army Service Oorp.-
'. Supply Bnnch ." 

A.T. Branch 

M.T. Branch' 
(i ... ) LE:M.E. 
(v) LA.M.C. 
(vi) I.B. V. &: F. 

314 
61 

3lI1l, 898 
1/111 

6flI 
46 
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Shri Biswanath Das: May I know, Sir, how long officers are kept in 
Ordnance work or how long in ini t~ ti e "'ork? Are tbey kept for short 
terms or for long terms like two years, three years, five years and the like? 

The Honourable'Sardar Baldev Singh: I am afraid. Sir, J have not got tlilis 
inionIlation; but t.he officers work according to the duties assigned to them and 
the number of hours they have to work every day. 

Mr. Speaker: The point is whether work is allotted to them by rotation. 
Shri Biswanath Das: Rotation in the sense of a Derioel of time-say,_ ODe or 

-tv-o years. 

The Honourable Sardar Baldev Singh ~ I have not got that information. 

Pandit Lakshmi Kanta J/laitra: MaiY I enquire of the Honourable Minister 
what, has happened to the Committee which he proposed:' to appoint to go int<. 
thp whole question of the working of the Ordnance Factories? 

Mr. Speaker: This question does not refer to Ordnance Factories. 
Shri M. Ananthasayanam Ayyangar: It refers to Ordnance Corps. But I 

-think it includes both. 

The Honourable Sardar Baldev Singh: Which Committt'e is the Honourable 
Member referring to? 

Pandit LakShiw Kanta Jlaitra: The Honourable Minister in a previous 
'''leech of his said that he ha:d already appointed a Committee ·to go into the 
-question of Ordnance Factories and that  that Committee was. examining the 
question of thp.se personna!. 

The Honourable Sardar Baldev Singh: As far as I remember, I referred 10 
the Committee which was -appointed to go into the working of these Ordnance 
Factoriel!. 

"Pandit Lakab.m.i Kanta Kaitra: And also dealing with the technical person-
uel. 

The Honourable Sardar Baldev Singh: No. Not dealing with t.his particular 
(lUflstion. 

BTDERABAD GOVERNMENT'S PROTEST TO IImlA AGAINST NIDv MADRAlI-NAGPUB 

Am SERVIOE. --... 
1090. *Shri Brajeshwar Prasad: Will the Honourable the Minister of Sta_ 

be pleased to state: ~ _ 

(a) whether it is a fact that the Nizam's Government has protested to ~ 
Indian Union authorities againEt the operation of a new air service from Madra& 
to Nagpur via Bangalore and Hyderabad without previous consultation with and 
the consent of the Hyderabad Government: and 

(b) if so, what steps the Government of India propose to take in this matter!' 

The Honourable Pandit JawaharlaJ. e ~ (a) and (b). A communication 
~  this matter has beron received from His Exalted Highness the NizB.m·s GOT-
ernment. and is now under examination. 

OLD GOVERNMENT OP IImlA On1:OIALS' ANXIETY TO RETURN TO INDIA !'BOX 

PAKISTAN. 

1091. *Shri Biswanath Das: Will the Honourable Minister of Home Affaid 
be pleased to state: 

(a) whether it is a fact that eight thousanil officials of different Ministries 
of the Government of India have expressed their anxiety j;o return to Jndja 
from PakiStan; 
(b) if 80, which are _the different Ministries to which such officials belong 

and what is the status of such officials; 
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(c) the reasons for their leaving Pakistan service. for which they had origi-
nally <wted: . 

(d) the manner in which this anxiety to return to India was conveyed to-
Government 8S also the procedure followed: and 

(e) what is the decision of the Government of India on this issue? 

The Honourable Pandlt JawaharlaJ. Nebru: (a) to (d). Information regard-
iIur the exact numbers and other particulars required h&ve been called for from 
the Ministries concerned and will be placed on the table of the House when, 
comnlete. 

Ie) Government will consider the matter aitel' the necessary information has 
been collected. Honourable Members will doubtless appreciate tbat it would 
be unfair to decide this issue without full knowledge cj tw. nature and iIDen~ioIl  

of the nrobleID. 

Shrl M. Ananthasayanam Ayyangar: May I aSk the Honourable Minister if 
he wouid associate a Oommittee of this House to consider the desirability of 
takiIlP' hack such of those oersons who are anxious to return. to enquire into the 
grounds for their coming back here; whether they are really bona-fide peop:c and 
whether they ure not likely to commit sabotage in the safety of In i ~ 

The Honourable Pandit J"awaharlal Nehru: Government is always glad to· 
bavp. thfl co-operation of members and Oommittees of the o ~e. But it is not 
quite clear to me how .. Oommittee of the House will go into this question. 
The present position. so far as the Government is concerned. is this. that all 
Central Government employees who opted for service in India finally in the 
first instance are given preference over other employees who opted for India later. 
Emph,ees of the Oentral Government. nominated by the Transfer Bureau of 
the Ministry of Home Affairs will have to be absorbed beforEl any employe'l who-
first provisionally o t~  for Pakistan and later changed his option is taken in 
lIervine. The employee's character and antecedents have to he verified before 
re-emp!oyment so that we may ensure that he is a safe oerson from the .. ecUrity 
Doint of view. ThuH far. as a matter of fact. most of the cases dealt with have· 
been cases of non-Muslim employees who had Drovisionally opted for PakiRta.u 
and subsequently cl;)anged their oDtion. 

Shri M. Ananthasayauam. Ayyanga.r: May I ask the HonourablA Minister 
if. for the elucidation of the House. he would plaee one or two of the standard 
Agreements on the tabfe to enable the House to find out if these people who-
are trying to come back. if they are suitable to come back under 'ill conditionS 
or only under Darticular condition8 l,) 

The HonOl1rable Pandit J"awaharlal Nehru: I do not know whether there is 
any "Standard Agreement". As the Honourable Member must be aware. the 
Partition Oommittee and Council used to meet and pass numerous Resolutions. 
OnG of the Resolutions was to the effect that Government employees could nro-
vieionally opt for six months and then change their option. TherA iq nothine 
much more to be said about it. 

Pandit Lakshmi Kanta Maitra: Is there any machinery esta-blished hy thil 
Government which scrutinises every single case of the optees to the Indian 
Union or are the Government taking them en 8.~ simply because they llave-
opted to the Indian union? 

The Honourable Pandit J"awaharlal Nehru: No. Sir. Each case is judged, on 
the merits. normally by the respective Department. after variouS enquiries have 
been made. Th'ls far, the cases that have come up mostly are the cases ?f non· 
Muslinls who opted provisionally to Pakistan and owing to va'l'ious develop: 
ments could Hot continue to remain or did not like to rem&in there. In fact. 
Oases have also occurred where Borne non-Muslims had finally opted for Pakistan 
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who left Pakistan and came here. They do not" of course, come under any 
Agreement a.t all. But in view of the fact that conditions arose in Pakistan 
which they found difficult for them, they came here and we do not rule them 
out entirely, although, naturally, they have to take their turn at the bottom of 
the list, subject to security measures' and enquiry. 

Pandit Lakshmi Xanta J[a,ltra: But do Government propose to establiilb 
an ad hoc machinery to go into all these questions? 

The Honourable Pandit Jawah&rl&l Nehru: In respect of which questions? 

Pandit LaJmhmi Xanta )(aitla: I want to know from the Government whe-
ther they have got a settled policy in this respect; whether they are going to 
elltablish an ad hoc Committee or machinery which will go into all these cases, 
instead of their being left to the individual capricell of 8. partiaula.r heads of 
Departments in the difterent Ministriell? 

The Honourable Pandit JaW&harlal Nehru: I have jtil!t read out. to the 
House the settled policy of Government in l'egard to thia matter. The question 
has not arisen in the way, possibly, Honourable Members seem to imagine by-
reading newspaper reports. Newspaper reports" may I add, are useful-in their 
own way, but sometimes extraordinarily misinformed and they lead one to all 
manner of conclusions. TIle question has not arisen in this way. The cases 
that have arisen are yet largely of non·Muslims who have come here and also· 
of a few individual Muslims. whom we have enquired into. I do not know how 
many have been taJren back. Thb most that happens is that after enquiry the 
names are put at the tag end of a long list and nobody knows w1!en tha,t tag end 
will be reached in the list. But. in view of the great-interest that the Rouse 
has taken in the matter. special care will be taken. Aa far &8 I know. i£ is not 
merely a question of each Deparlmenil dealing with it; to some extent it is BO; 
hut the Home Ministry exercises a general supervision. 

Shri Biswa.na.th Daa: ~  I know whether in coming to a decision on this 
question the Government have cOllsidered the question of promotions of the 
incumbents who arfl working in the places vacated by the people who opted for 
Pakistan in those difficult times. either HindUB, Muslims. Christians. or who· 
ever they may be_ That is number one. Secondly, this House has appointed 
a Retrenchment Committee. Whether the officers a.nd the subordinates wlio 
will be retrenched. whether these' peOple would have prior claimB or those who 
opted from . Pakistan to India. These are two questions which I want to know 
whether the Government have considered • 
. . ..1J:'he Honourable Pandit Jawaha.rlal Nehru: I do not ·quite follow t ~ Honour-
able Member when he refers to "promotion". I do not quite see where promo-· 
tion comes in. . 

Shri Blswanath DaB: It (}Pes. 
Th& Honourable P&ndi\ Ja.wa.harl&l Nehru: The whole paint is that ·if a 

person opts for India, it does not necessarily follow that he must ine i~ l  get 
1I0me kin Ii of employment here. If found suitable. he is put on the hst o~. 
which employment will -be given and if retrenchment takes place. n ~ l  if 
there is no room. the question of giving him employment does not arISe. 

Shri Biswa.na.th Das: Sir, the question of promotion comes in  in this way, 
namely, ..... . 

Kr. Speaker: That will be going into an argument. and explanation. 
Shri, Biswanath Das: I have to explain my question, so that I will be ~ 

to obtain a. satisfactory answer 
Mr. Speaker: There is hardly any time. 

Shri ... Ana.nth.as&yan&m Ayya.ngar: May I a,slr ~ e Honourable Minister if 
it is not. a. rule that within six months people who want to come back ahould 
exercise their option and if so, is the Honourable Minister not in a poaition to· 
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s"y how many of them are Muslims and how many are non-Muslims and 
whether they come for Transport service orahY other key Servioe? . 

The Honourable Pandit Jawa.harlal Nehru: I cannot give that exact infOI'-
rna,tion now. because the option may have been exercised within that period and 
the information would have been with our High Commissioners and the 
£1,"Ures might not have been collected. 

Pandit La.kshmiltanta. Jl8i.tra: Do Government propose to take a decis;on 
at the Cabinet level in regard to this problem? 

The Honourable P&ndit Jawaharlal NehrU: We have taken a decision. 
That I have already read out. 

Plmdit La.kshmi ltanta Kaitra: I am asking the Honourable Minister for a 
different thing. We have been hearing from the Honourable Minister for Rail-
ways with respect to employees returningoack to India that some decision has 
been taken by the Home Ministry. I want to know whether the Government 
would take up this matter at the Cabinet level and come t~ a deoision on it one 
way or t ~t e  

Prof. N. G. Ranga: Decision as to whether they may be allowed to <!ome 
here or not. 

_ The Honourable Pandit. Jawaharlal Nehru: When the Caoinet is in agree-
ment. with the Home Ministry's circular, that question does not arise. 

Pandit Lakshmi Xanta. J/[aitra: Not tacit agreement. I want to Know 
whether Government is going to discuss this matter at the Cab met level and 
-come to a decision. 

The Honourable Pandit Jawaharlal Nehru: Governmenii have no intention 
"at present of doing so: when occasion arises, they will do it. 

(b) WRITTEN ANSWERS. 

COKPLAINTS AGAINST BOARD OF FILM CENSOBB. 

1092. *Dr. P. S. Deshmukh: (a) Will the Honourable Minister of information 
"&Ild Broadcasting be pleased to state whether there are any complaints againd 
il;he present Film Censorship? 

(b) Me o e n ne~t aware that there is a demand for change in the personnel 
of the Board of Film Censors? 

(0) Is so, hM'e Government considered the question? If so, what is the result? 

~ Do Government propose to appoint a non,official as l'resident of the 
-Board of Film Consors? 

(e) If so, when is the decision likely to be taken? 

The Honourable P&ndit Jawahadal llehrU: (a) to (e), The Honourable 
-Xember is probably aware that there is no Central Censorship of films and that 
under Section 7 of the Cinematograph Aot, 1918,_ the authority for certification 
of films rests with the Boards of Censors constituted by the Provincial Govern-
ments. There are at present three such Boards. one OOch at Bombay, Madras 
and Calcutta, with an official Chairman. A certificate given by a Board of 
Film Censors in any of the Provinces is valid throughout India. 

There have beeu several representations about the Deed for uniformity tmd 
improved standard of censorship and the Government of India have now under 
oonside1'l1tion n proposal for Ccntt'nl Censm-ship of films, imported or indigeno:us. 
'*hrough a Central Board of Censors, which bas been approved by the Standi»! 
.Advisory Committee. 
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SCHOOL OF Mn.rrARY ENGINEERINQ AT RooRXJI:ll. 

1093. *Giani Gurmukh Singh :Musafar: (a) Will the Honourable Minister of 
Defence be pleased to state whether it is a fact that Government started .. 
school of Military Engineering at Roorkee in the year 1943 to train Overseera 
.to? ' 

(b) If so, what was the e:x:penditurc incurred to 'train the first batch in the 
laid institution? 

(c) How many students were admitted ill that Lateh? 

(dT How many students of tbat batch eornpleted their course sucoessfully? 
(e) Have Government recognised or do they propose to recognise the i lo ~ 

ef this institution as equivalent, to t,he Diploma in Civil n inee ~  

The Honourable Sardar Baldev Singh: (a) Yes, Sir. The School Waif.; 

started for training Enginepr Officers and other ranks of the ArmY,.JIDd peJ'l!on· 
ne! of ,lie Military EllgiDuering Services, including overseers, in mllitary 
metilOus celld !,1'Oced ure. 

(b) it is difficult to separate the expenditure incurred on any particular 
batch from the totul cost of running the school. On a rough estimate, however, 
the ",xp"udivure on the firsi butch WflS approxima.tely Rs. 10,000. ' 

(e) 25. 

(J) Studeuis wert) at the end of the course graded into different eategones; 

19 o~eUl  grail! Iail' alld aLon',,-while 6 were graded poor. 

(e) No, Sir, for the reason that the course at the school is not cOllsiderer.l 

e l i j ~lt to a Diploma course in Civil Engineering. 

:'OCOMMODATlON FOR LA-BORATORlEi! AND Sl'Aj'F or bmll!; Il{STITUTE OF FRUIT 

TECHNOLOGY TRANSFERRED FRml LYALLl'1'l!. 

1094. "Giani Gurmukh Singh Musafar: (nl \Vill t~le Honourable M"mister of 
Education be please-to state whether the Indian Institute of Fruit Technology 
was shifted from LyaJlpur (West Punjab) during August, 1947? 

(b) Have any arrangements for aocommodating the laboratories and the staff 
of the institute been mude so far? If not why not? 
(c) Do Government pmposeto close down the institute nowt 

(d) If the answer to part (c) above be in the affirmative. how do Government 
intend to make good. this deficiency to the fruit growing and preservation induB-
1ry? " 

The Honourable MaulanaAblll Jtalam And: (a) to (d). The e~tion 

should have been addressed to the Honourable Minister of Agriculture. It has 
accordingly been transferred to the list of questions for 6th April 1948" when 
the Honourable the Minister of Agriculture will answer it. . 

SALE OF ADULTERATED GHEE AS PuRE GHEE IN DELHI MAlixETB. 

1095. *Dr. V. Subramanlam: (a) Will the Honourable Minister of Healtli be 
pleased to state whether GoveI11plent are aware of the faot that ghee in Delhi 
market£ is adulterated and sold as pure ghee? 

(b) Axe the health authorities taking note of this fad? 

(c) Will an.Y Testrictions be made that no commodity other than pure ghee 
must be called by the producers and merchants as ghee so that vegetable pro-
ducts will not be called as vegetable ghee? . 

The Honolll'able RaJkuman Amrlt xaur: (a) Yes. A proportion of le~ 
of ghee has been found to be adulterated on examination. 
(b) Yes. 
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(\1) Presumably what the Honourable Member has in mind is tll,e question of 
preventing Vanaspati being sold as ghee. The Government of India have 
already bro,ught it to the notice of Provincial Governments and Locllll Admiiiis-
trations that the use of word 'Vegetable Ghoo' should be discouraged and the 
article should be called 'Vegetable Product' or 'Vegetable Oil Product' or 
simply, 'Vat\aspati'. In order to minimise adulteration and to make Valnaspati 
clearly distinguishable from ghee the Government of India have for the. lagt 
three years taken wide powers to control Vanaspati. It is necessary, under the 
Vegetable' Oil Products Control Order, 1947, to IIlanufacture Vanaspati onry to 
.certain aPllroved specifications. It is also incumbent on the producer to mark 
Vanaspati containers clearly to indicate the nature of the contentS. It is an 
offence for the stockists of Vanaspatito stock or sell pure ghee on the saIDe 
premises. It has been made ohligatory on: all VanQ,spati manufacturers to 
inco o te~ prescribed percentage o! Sesame Oil in Vanaspati to render practi-
-cable the detection of ghee adulteratea With Vanaspati by a simple chemical 
test. 
STATISTIOAL ORGANISATION OR BRANOH ATTACHEn TO MINISTRY OF DEFENOE. 

1096. *Dr. V. Stibrama.nlam.: (a) Will tobe Honourable Minister of Defence 
'be pleased to ~t te whether there is any statistical organisation or branch attach-
ed to the Ministry of Defence? 
(b) If so, when was this constituted and what are its functions? 

'(0) What is the strength of the officers of the organisation? 

(d) Are all officers specially qualified in statistics? 

(e) If not, whab is the number of offioers so qualified and what is the number 
c()f Ministerial personnel who hold posts in the branch requiring knowledge of 
lItatistics, but not; possessing such knowledge? 
(f) Do Government propose to consider the desirability of manning the 

"branch: wholly by persons who have acquired statistical qualifications? 

The Honourable Sardar Baldev Singh: (a) There is a Statistical Section in 
each of the three Service Headquarlers. ' 

(b) and (c). I lay a statement on the table of the House. 

(d) No, not alL 

(e) Six officers are specially qualified in statistics. It is noli normally neces· 
.. ary for the MInisterial staff __ employed in these Sections W be so qualified. 
(f) No, Sir, Both professional statisticians and military officers are 

employed on these duties)fn order to provide a co ~ tion of statistical and 
military knowledge. '.!;'hese statistics have to be studied and considered agaioo 
the particular background applicable to the Servioe concerned and HI i8 nec .. 
'sary tberefore that in ~ itionto officers with purely statistical li ic ~ 

there should be others With military experiense. 

-NAVAL Statlsti",,) Section 

INDIAN ARMY Statiotlca) Section 

'ROYAL INDIAN AIR FORCE Stafilltica) Btootion 

"-cr.wr..-

When 
Constituted 

1942 

1s.4 

19411 

Olfte.r 
Iltrengt.h 

, 
II 

2 
.... 

The functions of th_ Sections are oimi1ar. Broadly .peaking th..... are: 
la) Collection, co-ordination, compilation Bnd presentation of Statistical iDIormation 

of interest. to the Service concerned. 
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~  .Analyse, deduce and interpret .!tatistico.! d .. ta in order to work out rat... "",d 
trends for future gUldaIH.:e. 

te) ~ e i e all statistical returns receive"d by various Sections of the Service He&d· 
quarters to ensure that they contain no duplication and that they a,.e mutually 
consistent a.nd interlocking. 

(d) Authorise the introduction. cancellation or modifica.tionof the retUl'TlS. 

(e) Provide guidance and adVIce to all Sections of the Service B.Q. on stati.tico.l 
technique and method •. 

(f) Supply of ouch information in response to special enquiries as i. reo.dily avail-
able, or can reasonably be abstracted from the reoordJ kept. 

(g) Act as a channel to the issue of statistical information to Government Depart 
menta. 

(h) Maintain a library of statistica.l infofIWl,tion. 

DlSCONTIliUATION OF BROADCASTING OF CERTAIN RUSTIC SONGS FROM A. I. R.,DELBI 

1097. ·Ch. Ranbir Singh: (0.) Will the Honourable Minister of Information 
.and Broadcasting be pleased to state whether Government are aware that the 
Dehati Political Conference was held on the 14th March, 1948 in Liva Ga.rro 
-Village of Delhi Province? 

(b) Are Government a.ware that the Conference passed a resolution, reques-
ting the Honourable Minist-er to issue an order to discontinue .the broadcasting 
<If certain rustic songs, trom Delhi Radio Station during Dehati progra=e? 

(c) If so, do Government propose to consider the matter? 

The Honourable Pandit Jawaharlal Nehru: (a) Yes. 
(b) No. 
(c) Does not arise. 

INCLUSION OJ' BHOPAL BANK AS SCHEDULED BANK By PAKISTAN RESERVl!l BANK 

1098. *Shri S. V. Erishnamurthy Ibo: (a) Will the Honourable Minister of 
'States be pleased to state whether the attention of Government has been drawn 
1;0 news appearing in the Hindustan Times dated the 14th March. 1948, that 
the Pakistan Reserve Bank has included the Bhopal Bank as one of its Scheduled 
'Banks? 

(b) Have the Bhopal Government joined the Pakistan Reserve Bank with 
-she consent of the Government of India? 

(c) If not, is it not a breach of the terms of the Instrument of Accession? 

(d) -If so, what action do Government propose to take in this connection? 
The Honourable Pa.ndit Jaw&h&rlal lIehru: (a) The Bhopal Bank haa been 

·declared a Pak'stan Scheduled Bank by the Pakistan Government (not by the 
Reserve Bank of India) under Section 12(7) of the Pakistan (Monetary System 
and lleserve RankJ Order, 1947. There is no such institution as the Pakistan 
Reserve Bank; the Reserve Bank of India functions sa Banker for the Pakilltan 
,Government. 

(b) The Bank of Bhopal is not a State Bank but a ahareholdel'll' Bank. 

(a) No, Sir. 

(d) Does not arise . 

.P...mTAl( SOCIALIST P£BTY I!UPI'OBTIN!) SO-CALLED .AzAD K.8Hvm GOviRmt:&irT 
AGAINST brou 

1099. -Giani Gurmuldl Singb. KU8&far: (a) Will the Honourable Minister of 
Home Affairs be pleased to state whether the attention of Government has been 
-drawn to 11.0 editorial note in the Daily BindiMI1a.p., New Delhi,daPBd .j;he 5th 
Yarch, 1948, inviting the -attention of Government to a .. ~l ~i Il  ~c l YI  
]lllSBed by the Pakistan Socialist. Party BUppOrting the so-called A.aBd Kasfujill' 
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o e n e~t and opposing the Government of India's action in sending troops. 

.:1 Kashmir calling it an act of agression, with a view to suppress the liberlitioll 
movement of Kashmir? 

(b) If so, what action did Government take, or propose to take now a<Tainst. 
ihe persons il<. India supporting the so-called Azad Kashmir o e n ~nt  .-

The Honourable Pandit Jaw&b.a.rlal Nehru: (a) and (b). Government ht,,,,, 
IeeD. the editorial comment in the Hin.di Mila]! of the 5th March and also a 
summary of the resolution  which is said t.o have been passed by the Pakst,,·, 
Socialist Party at Karachi. . 

If any person induiges in activities which are illegal in India he will b,· dealt. 
with awarding to the law. 

ATTACK ON WAZIR-I·WAZARAT AND OTHER STATE OFFICIALS OF LADAKH AT 

SKARDU 

1100. *Dr. Bakshi Tek ChIWd: \Vi] the-HUlllJ,,,·,'[,k. ;,lj"j'·L,·r of btutc-s hi> 
pleased to state: 
(a) whether It is a fact that in February, 1948 the Wazir-i-Wazarat (District 

Magistrate) of Ladabh (in Kashmir State) and a number of other high State 
officials were attacked at Skardu, the headquarters of the Wazarat, and were 
killed; 

(b) if so, what were the circumstances under which the attack was made a.nd 
by whom; . 

(c) whether it is a fact that the State Treasury was also attacked and looted; 
and 

Cd) whether the culprits have been traced und arrested? 

The Honourable Pandit Jaw&b.arlal Nehru: (".') to td). An en i ~  has be(;u 
made and the information obtained will be laid on the table of the House when 
received. . . 

LATEST POSITION IN HYDERABAD NEGOTIATIONS 

1101. "Seth Govindd&s: Will the Honourable Minister of States be pleased 
to make a statement with respect to the latest position in the Hyderabad nego-
tiations? 

The Honourable Pandit Jaw&b.&rllll Nehru: For the present I have nothing 
to add to the statement made in the House by the Honourable Mr. Gadgil 011 
the 15th },iarch 1948 in reply to a cut motion to discuss the relationship with 
Hyderabad. Discussions between the Hyderabad Government and ourselves llre 
. still proceeding. 

Loss OF PAY TO HE-If::1 EMFAMUN FU'A:HE l\flNlHRY UNDEB 1947 PAyScALB 

1102. *Shri Damodar SWarup Seth: Will the Honourable Minister of Fin-
ance be pleased to state whether it is proposed to issue orders to save the pre-
1981 entrants to Government service of the departments under his Ministry from 
loss of pay under the 1947 scales of pay. DS has been done by the Ministries of 
Railways and Communications? 

The Honourable Shri R. It_ Shanmukham Chetty: I would refer t.he 
Honourable Member to the Ministrv of Finance Press Communique dated the 
4th February, 1948. Formal orders-on the subject have issued. 

GoVERNMENT SERVANTS AND-COMMUNAL ORGANISATIONS AND USE OF 'SBRI' BEFOB:JB: 
NAlIIllls IN GoVERNMENT RECORDS 

1103. *Shri Damodar Swamp Seth: Will the Honourable Minister of Home 
Affairs he pleased to state: 
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(a) vvhether it is a met that, under the orders novv in force, Governmlll)' 
1!Iervants are permitted to join communal organisations? 

(b) if so, vvhether Government propose to amend these orders suitably; 

( c) vvhether it is forbidden to use "Shri" or other Indian equivalent before 
names in Government records; and 

(d) vvhether the Grade IV Government servants are debarred from "Mr. ", 
~ i  or other Indian equivalents being used before their names in Govern-
ments records? 

The Honourable Pandit Jawab.&rlal lfel).nl: (a) Under the ordel"R novv in 
force Government servants are prohibited from joining any communal or, for 
that matter any other organisation vvhich has any political objective or pro-
gramme or which indulges in any political acti'l"ity vvhatsoever, or which tends 
directly or indirectly to promote feelings of hatred IIlld enmity between different 
classes or to disturb public peace. 

(b) Government conSIder that the "Rules are quite adequate for the purpose. 

(c) and (d). No, Sir. 

-CANTONMENT ABEAs UNDER ARMy AUTlloRlTIES AND ABOLITION 011' CANTONllIENTS 

1104. *Shri V. C. Xesava ltao: (a) Will the Honourable Minister of Defence 
be pleased to state the Cantonment areas under the administration of the army 
authorities (Ministry of Defence)? 

(b) What is the nature of the administration in these areas and what steps 
.are being taken to associate the people with the administration? 

(c) Is there any proposal before Governinent to abolish these Cantonments? 

The ono~ le Sardar Baldev Singh: (a) A list of Cantonments is placed 
-on "the table of the House. _ 

(b) The administration of Cantonments is governed by the provisions of the 
'Cantonments Act, 1924. Under this Act the Boards consist of an equal number 
of eleci!ed i'nembers and offieial'members. The President of the Board is the 
O:fficar Commanding the Station and the Vice-President is elected by the 
elected members only from. among their number. Except in the smallest 
Cantonments the civilian area is notified undei' Section 431\. of the Cantonments 
Act and a committee consisting of elected members of the Board, the Health 
():fficer and the Executive Engineer is set up for its administration and exercises 
powers dtllegated by the Board. 

(c) There is no proposal before the Government to abolish Cantonments but 
it is possible that when the post-war numbers and locations of the Army have 
been settled some Cantonments may no longer be required. 

ListoJOantcmment8 in India 

1. Ambala. 6. Ahmedabad. 

2. Amritsat. 
, 

7. Ahmednagar. 

3. Agra. 8. Anr.mgabad. 

•• Allahabad. II • Bareiliy• • 
1>. AlmOl'a. 10. ~.. e... 
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11. Barraokpore. 

12. Baroda. 

IS, Belgaum. 

1'- Oawnpore. 

Ii. Olement To ... n. 

111. Ohakrata. 

17. Oannanore. 

18. Dagohai. 

18. Dehra Dun. 

10. Delhi. 

n. Dinapore. 

12. Deolali. 

21. J!'erozepore. 

24. Fatehgarh. 

1I1i.:ryzabad. 

26. Julll1lldur. 

27. Jutogh. 

lI8. Jhansi. 

29. Jalapehar. 

10. Jubbu'pore. 

11. Kasauli. 

12. Khasyol. 

33. Kamptee. 

a4-.-Kirkee. 

35. Landour. 

36. Lansdo ... ne. 

37. Lebo!lt. , 
38. Luoknmv. 

SII •. Xeerut. 

4 O. Mattra. 

41. Mho .... 

'2. Nasirabad. 

• 43. N ainital. 

"4. Paohmahi. 

.11. Poona. 

.e. Ramgarh. 

'7. Ranikbet. 

'8. Roorkee. 

,II. Subatho. 

110. Shahjabanpur. 

51. Sbillong. 

~2. Baugor. 

53. St. Thomas Mount cum Pala"ar ..... 

. 54. WellingtOn. -FAOILlTIl!lS AND AumTIm J'OB INDIAN STuDENTS IN U. K. AND U. S. A. 
1105. *Shri V. O. Kasava :aa(;: (a) Will the Honourable Minister of EdWla-

tion be pleased to stat!\' the welfare facilities and amenities provided for India» 
students in the United Kingdom and the United States of America? 

(b) Is it a fact that it has not been possible ~ provide suitable accommodatia.n 
for a large numb'er of students? -

(0) Are Indians adlnitted in the hostels attached to the major universities? 
The lIonourabls lIaulana. Abu} Kalam Azad: (a) The Educational Liaison 

Officer in the Embassy at Washington looks after the genera1 welfare of Indiafl 
students in the United States of America and Canada. 

There are two special officers attached to the Indian High Qommissioner's 
office, London to look after the welfare of the students. The Eduoation Depari-
ment of -that office is being reorganised and it is proposed £0 set up a separate 
Welfare Branch of the Department. . 

(b) As far as Government are aW{lre, Indian students ~ the United Stales 
of America have not experienced any serious difficulty in regard to accommoda-
tion. Conditions in the United Kingdom have, hQwever, been extremely dim-
cult since the end of tlte war and are likely to remain 80 for a considerable time. 
In view of these abnormal circumstances, Government set up in 1946 two 
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hostels for Indian students, one in London and the other at Edinburgh and an-
other hostel has now been started in London to serve as 0. Reception and Transit 
Camp. The High Commissioner's office also majntains a list of suitable private 
houses where Indian students can secure accommodation and every possible 
assistance is given by that office to Indian students to find suitable accommo-
dation. . 

(0) Indian students are admitted to University hostels on the same basis as 
other students, and Government have received no reports to the contrary. 

PEruODICALS PUBLISHED BY PUBLICATIONS DIvISION 

1106. "Shri B. Shiva Roo: Wil,1 the Honourable Minister of Information 
and Broadcasting.be pleased to lay on the table of the House 0. statement giving; 
(i) 0. list of periodicals published by the Publications Division; 

(ii) the total 'cost of such publications; and 

(iii) the circulation of each periodical'} 

The Honourable Pandit Jawallarlal Nehru: (i), (ii) and (iii). A statement is 
laid on the table of the House. 

Statement 

8. Nameo! Cost -of printing &>; paper 
No. Publication Pe io ici~. Circulatio .. Per iIlsue ADnual 

Be. B .. 

1. Ajkal (Urdu) FortnightlY 6,400 2,300 ~ 2  

t. Ajkal (Hindi) Monthly 10.000 5,700 88,40' 
i 

3. Al Nsfir 
(Arabic) 

Two·Monthly 12,600 16,"5 02,07' . 

" o ei~ Review 
(English) Monthl,. 2,600 I,BIS4. 18,248 

•• Nan Nlhal 
.. 

(Urdu) Monthly 4,'20 865 10,%80 

II. New India' 
(English and 
Chinese) Quarterly 4,600 1,680 14,720 

7. March of " india (Eng. 
'iish) Quarterly 3,000 7,'77 ~ I 8 

8. Soviet Central 
Asian Be· 
p"blics Bul· 
letin (English) Two·Monthly 300 275 1,650 

----.-
Total Cost : Bo. . 2,89,358 

NOTIIIS.-I. It is proposed to bring oat Hindi and Urdu editions of "Foreign Biwiew" and 
Hindi edition of "Nan Nibsl" from June, 1048. 

L It ha. been decided to pnhlish "New Indi .... and "Maroh of India" (N ..... If 
and 7 above) once _ery 'wo months Instead of onee a quarter fr_ 
April 11148. 

3. No.3 is o~ 01&01&1 use onl,.. 
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NUIIBBB AND COST OF AIR ·MAIL EDITION OF London Time8 SUBSORIBED 1'0. 
VARIOUS MINISTRIES 

I 

110'1. *Shri B. Shiva Bao; Will the Honourable Minister of IDformation 
and Broadcasting be pleased to state: 

(a) the number of copies of the air mail edition ~  the London Time8 sub. 
aeribed for by.the different Ministries of the Government of India; and 

(b) the cost per issue 'of the paper, and the total cost incurred during the 
~  

The ~ l  Pandit Jawabarlal Nehru: (a) 29. 

(b) 49 pence per copy; total cost during 1947-48. £1,275 equivalent. to 
Rs. 17,000. 

PUBLICATION o~  REPORT OF HEALTH MINISTRY 

1108. *Shrl B. Shiva Bao: Will the Honourable Minister of Health be 
pleased to state: 

lal when the last annual report of the Ministry of Health of the Government 
of India ..vas published; and 

(b) whether it is proposed to bring it out as an annual publication'! 

'!'he Honourable Rajkumari Amrit Xam: (a) No annual rep011; pf the 
Ministry of Healt.h is published. The Honou.le Member is ,presu'Ylabl: refer-
ring to the ~nn l Ieport of the Public Health (',ommissioner with the Govern-
ment of India. This report for 1945 was published in 1947. The report for 1946 
is beinl( printed" 

(b) Yes. Consequent on the abolition of the post of PuoIic Health Commis-
sioner with the Government of India, the report ITom )947 onwards will be 
called tl:s annual report of the Director General of Health Services. 

AGENCIES IN BIHAR MAKING REORUITMENT TO INDIAN ARMY 

1l0lJ. *Shri :Ramnarayan Singh: Will the Honourable Minister of Defence 
be pleased to state: 

(al what are the age-neies in each province, chiefly in Bihar, 'for making 
recruitment to the Indian Army; and 

(b) bow the eci~ion  of the Military authorities are conveyed to the mass". 
of the country :{)r their information and guidance? . 

The Honourable S81uar Baldev Singh: (a) The whole of the Indian DorrU-
nioll is divided into five recruiting areas. The province of Bihar' comes m .the 
recrUlting area of the Recruiting Officer, Calcutta. There is an _\ssistant 
Recruiting Officer for Bihar stationed at Patlla who has under him a number oj 
Extra Assistant Recruiting Officers and paid Recruiters. 

(b) The decisions are conveyed to the masseli throul(h. the agency of thE 
recruiting organisation. and the Press and over the All-IndIa R&d,lo. 

RAIDS FROM EAST PAKISTAN ON VILLAGE RISHYAlIUXH IN TRJPURA 8TATB 

1110. -Shrl S. .. GhoIIb.: Will the -Honourable Minister of States bl 

pleased to sta.te: 

(II.) whether there have been any raids on the. village Risbyamukh witb:in th 
State 01 Tripura by ~e  gangs from East Pa.kidaD: 
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(b) if so. thE!' nature of the damage done aD.d ib.e action the Government of 
India intend to take in the matter; and 

(c! .whether Governmtjnt are aware of any o~e  raids within the territory of 
the Tripura State? . 

The Honoura.ble Pandlt Jawahartal lIehra: (a) Yel. 

(.b) The exaot details of damage done are no~ available but are being ascer-
tained. On reoeipt :>( a detltiled report the question of aciiiOD to be taken will 
be examined. 

(e) No Sir. 

INTRODUOTION OF 'VISUAL EDUCATION' IN EDUCATIONAL SYSTEM OF INDU 

1111. ·Prof. Yashwa.ut Rat: Will the Honourable Minister M Education be 
pleased to stat.a: 

(a) whether Government are aware about. "Visual eduoation"; 

(b) if so, whether Government propose to consider the desirability of intro-
ducing "Visual education" into our educationa.l system; 

(c) whether it is a faot that some of the students sent abroad have come back 
t{) India after specializing themselves in "Visual education"; 

(a) if so. whether Government propose to consider the desirability d taking 
advantage of their knowledge; and . 
(e) wbether Government propose to open a centre at New Delhi for "Visual 

education"? 

The Honourable Jl[a.ul&nA .Abu! Xa.lam A.IId: 1a), (b) and (e). The atten-
tion of the Honourable Member is invited to the reply given to Shri R. R. 
Diwakar's starred question No. 797 on the 16th March. ~. 

(0) No. 

(d) Does not arise. 
MIlRGIllt OF NIMRANA CHIEF-SHIP, RAJPUTANA WITH EAST PuNJAB PROTIlfOJl 

. 1112. *Ch. Ranbir' Singh: (a) Will tht' IT onQur<tbl.. Minister or States 
be pleased to state whether it is a faot that the Chief of Nimrlina Chief-ship 
(ltajputana.) has declared his willingness to merge the nhief-ship with Eu' 
Punjab? 

(b) Is it also a. fset that the Praja Panchayat, the elected body of t ~ ohief-. 
&hip, has also declared its willingness to merge into ¥ast Punjab? 

(0) Is it also a. fact tha.t the whole of the population of the chief-ship clesire 
its merger with thp. East Punjab? 

(d) Is it also a. fact that the area of the chief-ship is contiguous to Gurgaon 
aistrict? . 

(e) If the replies to pa.rts (a), (b), (0) and (d) above are' in the afiirmath'e. 
are Government prepared to allow the chief-ship to be ~ e  with the ~t 
Punjab? If not, why not? 

The HODDUl'able Paudit JawUarlal ..... : (a} to (o). 'rh& GovenJJ&eat, r.K 
India hare no information. 

(d) YeiL 

(e) No Sir. The Chiefship of Nimrana forms an integral part of Alwar liiMe 
which hllJl joined the Mataya Union. 



2822 
CONSTITUENT ASSEMBLY 01' INDIA (LEGISLATIVE) [31sT MAHCH 1948 

, RENAMING 0]1' ~A. A  AND NIOOB.Al!. I iLA D~ 

1118. *Shri H. V. Xamath: Will the Honourable Minister 01 ;Home 
Affairs be pleased to state: . 

(8) how long the islands called Andaman and Nicobar have borne ihese 
names: a04 . . 

(b) whether any cha;nge in their names is under consideratilln? 

!'he ~ono le Pandit Jawaharlalll'ehru: (a) So far as can be ascertained 
from available records the Andamao and Nicobar Islands have borne thelle 
names since the 15th century. • 
(b) No Sir .. 

, . ARTIOLES TO BE LEVIED UPON CUSTOMS DUTIES 

ll14. ·ShrI Baaanta XUlIIfol De.s: Will the Honourable MinIster of Finance 
be pleased to state: . 

(a) on what articles customs duties will be levied for movement to and from 
Pakistan; 

(b) whether articles o£-· food such as milk, fish, vegetables, fruits and ghe. 
will be exempted from the customs lluty; 

(c) in what cases permits only will be 'necessary but no c ~to  <luty will 
have to be paid; . 

(d) whether any agreement has been reached between the two Dominion' 
Governments in the matter of levying customs duty and if so, on what terms: 
and 

(e) what arr8lIgements have been ma.de in the borders for the realisstion of 
oustoms duty? 

The Honourable Shri R. X. Shanmukham Chetty: (a) all the. custoins 
duties levtable under the Indian Customs Tariff (import as well as export) are 
applicable  to goods imported from or exported to Pakistan. except where special. 
ly exempted. 

(b) Certain perishable articles of food such as fish, eggs, milk and fresh milk 
products, fresh vegetables and fruits have already been exempted from customs 
duty when imported from Pakistan across the Land Customs Lines. The ques· 
tion of exempting from Customs duty other articles likely to be imported from 
Pakistan is under consideration. 

(c) So far as ·the payment of Customs duty is concerned, the position iii 
explained in the reply ~ parts (a) and (b) above. As regards permits, the 
Honourable Member is presumably referring to licences under the Import -a:nd 
Export Control regulations. No such licences are requireg. in respect of-imports 
from Pakistan, but they are required in respect of exports. 

(d) No such agrellment has 80 far been reached . 

. (e) Land Customs Stations,. staffed by officers .working under t.he respective 
Collectors of Central Excise who have been appomted as Collectors of Land 
Customs in the areas adjoining the frontiers of Pakistan, .have been established. 
and routes have been prescribed through which alone goods can pass between 
India and PlIlcistan. 

AGBDIIlIlIT WITH RULERS 0]1' OmaSA STATES re OEDING 0]1' RIGHTS TO o~ 
0]1' INDIA 

1116. ·ShriYudhisthir. Klsra: Will the Honourable. Mift'ister of States • 
be pleBSed to lay on the table of the ¥ouse & copy of the agreement entered inilo 
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ey the Rulers of the Orissa States on the 14th and 15th of December, 19470edinc 
their rights and jurisdiction over those States to the Government of India? 
The Honourable Pandlt Jawaharlal Irehril: I invite the attention of the 

Honourable Member to the documents placed on the taaie of the House in repJJ 
to Diwan Chaman Lall's sta.tTed question No. 18, dated January 29, 1948. 

PAYlIIBNTB TO Ex-RULBBS 071 OmSSA STA'l'BIl. 

1118. ·YudldsUlir-xmra: Will the Honourable Minister of State. 
Ite pleased to state: 

(a) the amount -to be paid to each of the Rulers of various Orissa States'per 
:year 8B allowances; 

(b) the wtal amount to be paid to all the Rulers per year IWI allowances; 
(c) whether the money on account of these aIfowances will be paid to 'he 

Rulf'ors by the Government of Orissa or by the Government of India; an" 
~  the rights and privileges which the Rulers have been allowed t{) enjoy 

after 1st January, 19481 -
The lIonourable Pandit Jawaharlal Beb.ru: (a) A statel:nenl; containing the 

information is placed on the table of the House. . 

(b) Rupees sixteen liiihs, twenty nine tliousand and three 1iundred 
(Rs. 16,29,3(0). • 
(e) By the ~o e n ent of Orissa. 
(d) All the p6l'llOnal rigbts and privUeg61 which they enjoyed immediately 

before the fifteenth day of Angus. 1947. 

s_ 
1. Atlltrarh. 

I. AihmaWlt. 

So Ba_a. .. Baramba. 
II- !:Sandh. 

•• Bon"; • 
Y. naapal1a. .. Dhenkanal • 
t. Gangpnr. 

10. Bindo!. 

11. XalahancJi" 

11. Jteonjhar. 

II. Kbandpara. 

16. Kharsawan 

111. Narainghpur. 

Ie. Nayaga?h. 

17. Nilairi. . 

II. p,a!-Lahan. 

jii 

AfIIOUIIt oJ ,,""lI pura. Ji-. 
Ba. 
le,IOD/-

~8. I

IG,300/-

22.700/-

11,.100/-

52,800/-

11,1100/-

8D.7f1>/-
1,1&,100/-

32,000 

I,U,OOOI-

1,"',500/-

33 6~

3.,000/-

28,100/-

82,800/-

40,1000-

;1.1,000/-
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8t4Ia A_ oj privy pur.. Jiud 
Rs. 

111. 'paina. 2,40.800/-

10. Baira.k\l.oL 

n. Banpur. , 
Ill. 8eraibUa. 

II. Sonepur. 

1I"-Taloher. 

II. Tigirla. 

••• j 

28.700/-

IlI,OOO/-

88,100/-

70,"00/-

61,600/-

11,100/-

10,27,800/-

I ~l  01' AasJanS OB ~ BAlfDBD OVBB BY OmaSA STATBS TO Ge'Ymm-
o IIJIliIT .01' OmaSA 

1117. ·Shri YuclhisU1lr llisra: (a) Will the Honourable MiniBlier of 
States be pleased to' state the amount of assets or liabilities handed over by the 
G(, .. ~e n ent  of Orissa States to ,the Government of Orissa when the charge of 
ilie administration of these States was handed over on the 1st of January, 1948? 
. (b) Do Government 'propose to ask the Provincial Government to spend the 
"mount of cash balances and reserves, handed over by Orissa States to the 
Province for the welfare of the people of the respective States? 
The Ho:a.oura.bJ.e Pandit. Jawaharlal Behru: (a) Information lias' been called 

for from the Government of Orissa and will be laid on the table of the House. 
(b) As far as possible the accumulated reserves taken over from the Sf;e.tes 

will be spent on the welfare of the people of the.States concerned. 
BB.l'rislmBs BBTUmiUlG TO INDIA DUE TO lIABDSBIP OF I...J:n: JliI ENGLABD 
1118. ·Dr.. P. S. DeshmUkh: (a) Will the lIonourable ;Minister 

of Home Affairs be pleased to state the number of non-Indians who have come 
"into IJldiasince 15th August, 1947 according to n ~l 8lit  

(b) Are Government' aware that a large number of Britishera are returning to. 
India ewing to hardships of life in the British Isles? 
(c) Do Government liQaintain any register showing the names of all l',Dtrants. 

into hdia? 

(d) How many of the Britishers who have come to India since 15th August. 
1947 were former resid,eJ;itB. of India? 
(e) What are the purposes for which they have returned"? 

(f) How are these non-Indians employild? 

(g) Are Government aware of the period for which eaoh is going to stay? 
(h) Have Government any e.geno:y to supervise their aQtivities and know tlleil" 

whereabouts on any particular date? ' 
(i) Are. they required to make ~n  reports to Government regarding e:den-

lion of their stay, change of employmen;t etc.? 
(i) ,Do Government insist that they should secure employment only through 

the Government Employment Exchange? ' 
'l'he Honourable Pandit Jawaharlal lI'ehru: UIider ilie Registration of 

:Foreigners Rules all persons inoluding British subjects entering India ar. 
l'E'quired to give' their names and nationalities to the Registration, Oflicet'll, 
J'oreigners are ~ i e  to give intsr alia the following additional particulars: 
(a) Date and place of biriti, 
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(b) Occupa tion or profession and pw:pose of visit to India, 
(c) Proposed duration of stay in India, and 

(u) A U e~  .or inttmded address in India. 
ForeigJ1Pl's arp also required to report their movements when they are absent 

from Ute District in which they are registered and also any change in the IfIIl'Li-
culsrs contained in their'registration certificates. This information is maintain;. 
ed in the local registration offices. There are no regulations restricting the 
employment of non-Indians in India except that 'in certain essentiul services 
(lI.g. undertakings engaged on the supply ·to Government or to the pubiic of 
light, petroleum, power or "'ater) under the Foreigner's Order they. hay(, to. 
take permission before they can be employed." 

Foreigners a·re also required to take' the previous permission of Government 
in case they wish to extend their stay beyond the period onee t o i ~ . Uuder 
the Visa Policy laid down by Government, though there is no control on the 
number of persons entering Indja, from any country, generally swaking ade-
quate precaution is taken to ti~  ourselves about the bona fides of a Foreigner 
Tisiting India .. nd as far as possible, care is taken that no foreigner comes to 
India to t.he e~l ce ent or exclusion of any Indian employee. I hope the 
Honourable Member will, in the light, of ill is informuLion, jl l e i ~l  thut Gov-
ernment are' doing what they can, within the limits of international propriet. 
alld friendly reiations with o ~i n countries, to safeguard IIidia'sinteresis. 
GoverIll1}ent' regret they have no idormatioll rearlily available as rEgaroB 

clauseR (a), (b), (d), (eY, (f) and (g), either in respect of British subjects or of 
foreigners. The time and labour involved in collecting .this inf6rmation WOUld 
not be commensurate with their utility. 1 might add that in regard to Brit,;sh 
subjects it would be impossible to collect the relevant Information except o.\' 
individual inquiries from all European Brik:h .ie~t8 as no parti.culars are 
obtained from them except in regard to their names and nationalities-when 
they cutBr India ann t e ~ is no provision for their e i~t tion or report. ()f their 
move.m.ents. 

AUTHENTICA'fED SCHEDULE OF AUTHORISED EXPENDITURE 

(OTHER 'IHAN RAll..WAYS) FOR 1948-49-,LAID ON THPJ 'fABLE 

'J.'b.e Honourable Shri R. K. Shanmukham Chetty (Minister for Finance): 
Bir, I lal on the table in pursuance (}f Sei:ltlOn 35 of the Government o:f India Act, 
1935, &s adapted, ,an 'authelil;icated R'f>"hedule of authorised expenditure fOr 
the Yellr 1948-49 in respect of 'expenditure other than Railways. 

In pursuance of the proYIBions pf sub-section (I) of Section 35 of tbe Govt. of India AeI>, 
1'35, .. adapted by tbe India (Provi8lonal C""8tltulton) Order, 11147, I, Loul. FranCia Alberi 
Victor Nicbo)"" Earl Mountbattenof Burma, Gov"moT-General of India. do bereby autheJ1ti .... 
ute b,. my 8 gnature the follOWing schedule or e%pendlture o~ the revenu •• of the Doa; 
aiOIl for the year 1 D(8-(D .- ' 

SCHEDULE 

s.vi«., Ad",mi8lration or Area to which 
D .... 1IIId relatu. 

A. 'E.penditure met frClQ Revenue 

I. CuMond. 

!. C_tral EI<oiss Duti"" 

3. Taz"" on Inco!"s ineluding Corporation Tax. 

Amount (in t o~  of ~ 

Voted Chnlrged Total 

I.28,97 I,J8,11 

2,97,17 2,97,11 

1,72,86 1,72,86 

1,00,81 - i,OO,81 
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[Shri R. K. Shanmukham Chetty]. 
S.rvice, AdminiBtratiClf> or Area 10 whi.,. AlIlount (in thoueand. of .... t-"l 

Voted. Oharge". ".,.1. Demand r.lat ••. 

6. PrOVincial Excloe. .,11 f,lf 

•• St.amp •. 

'T. Foreet. 

1.08,36 ( 1,70 

II. Irrigation (lnoludlng working expenses), Naviga· 
tlon, Embankment and drainage WorD met from 

28,04, 

ReVl,nue. 11,.f " 

t. Indian Poets and Tele!11'aph. Department (in.lu. ,I,> 

ding Working Expeneeo) •. .  .  . 24..8",,13 97,31 

10. Cabinet 30,8 9,72 

11.. Con<ltituent A mbly. ' 

t, Oonstituent Assembly of India. (Legislativ 

11. Jlinietry of Home Affairs. 

14.. ,Kinistry of Information and Broadouting. 

16. 1\1 n "ry of La .... 

III. )[iniatry of Eduoation. 

Kinistry of Agrio\lltur •. 

11.011 

8.86 

3'.75 

1,02.69 

9.4.1 

211,33 

211.'. 
18. Kini.try of Healtb. T.21 

lD. Ministry of External Aft'ai .. and ColIllllon-
weallh ~el tion.. 38.0f 

20. Ministry of Finance. 80.76 

11. 'Ministry of Commerce. 4.5,81 

2:1. 'Ministry of Labour' 2.,18 

•• Kinistry of Works. Mine. and Po .... r. 17,95 

J6. Kinistry of Communications. 5,2i 

26. 'Ministry of Tranepo:'. . &1,06' 

"26. Ministry of Food. 32,81 

17. Ministry of States. 7,23 

28. 1\Iini.try of Defence. 31.65 

'". Mini.try of Industry,and Supply. 21,116 

30. 'Ministry of Reliefand Rehabilitation. 13,00 

31. Ministry without Portfolio. 2,85 

.32. Paymo:lts to other Gove,:nments, Departmen-ts, 
etc. on aeeount of the administration or Agency 
Subjects and management of Treasuries. lO;'ia 

13. Audit. 1.88,92 

"34. Administration of Justice. 4,31 

35. Jail. and Convict Settlemente. 2 

:Ill. police. 2 •• 1111 

66 

4.39 

J,10.16 

14._ 

i,82,04, 

11,110 

12,01 

11," 

".76 

1,0%,19 

',fl 

III," 

2',42 

",0' 
10,7' 

4.6,82 

II,llI 

J7,1IIi 

5,t9 

11.0& 

",81 

7,211 

3l1,65 

11,96 

13,00 

1.86 

10.73 

1,89,58 

8,70 

2 

••••• 
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Herviu, Admi .... !t'atioo rw Area-to which 
D.f1WIftd ,..,latu. 

:37. Ports and Pilotage 

~8.Li t o e  and Lightohipe 

.3t. c~le i tic l 

40. Tribal Areas 

(I. External Affair. 

'1I. Survey of India 
43. Botanical Survey 

... oolo ic l ~  

'5. Geological Survey 
46. Mines 

'7. Archaeology 
'8. Meteorology 
'9. Other Scientific Departmenta 
-110. Education 

III. Medical Services 

-112. Publio Health 

63. Agrioulture 

44.. C! vii Veterinary Services 
65 Industries and Supplies 

5t1. Salt 

-117. Overseas Communications Servioe 

68. AViation 

'-119. Broadoasting 

~ . Commercial Intelligenoe and Statimio. 

til. Census 

~ . Joint Stock Cc>mpanies 

61. Indian Dairy Department. 

M. Miscellaneous Departments 

till. Currenc y 

66. Mint 
67. Civil Worb 

68. Central Road Fund 

<tI9. Territorial and Politioal PensiOns 

'0. Superannuation .Allowances and Pensions 
71. Stationery and PrlRtlDB ~ 
'2. MiBcellaneous i~  

73. Expenditure on Refugees 

74. Defence Services Eft"ective--Army . 

'15. Defence SerVices Effective-Royal Indian Navy 

'16. Defeno e Servioes ElIee tivs-,Royal Indian Air . 
Forces. 

'17. Defario e Servio es ElIeotive-8upplies and 
Stores. 

'8. 
79. 

80. 

BI. 

82, 

113. 

Defenoe Servioe. Non-effeotive Charges 

Grant8-1n-aid to ProviD.oial Governments 

Miso ellaneous Adjustments between the 
Central and Provincial Governments 

Resettlement and Development 

Civil Defenoe 

Delhi 

Amount (in thousands of rup""") 
Voled Charged Total 

35,94 

8,.g 

2,113 

62,57 

2,08,81 

tlO,67 

1,6& 

3,33 

36,67 

18,65 

lIO,8S 

81';, 

1,03,88 

86,31 

40,15 

53,91 

173,08 

25,47 

3,93,71 

1,40,96 

66,05 

2,13,98 

1,32,57 

(2,10 

3,59 

',30 

&,56 

1,.3,'13 

1,03,60 

1,1',32 

.,88,07 

2,15,0l) 

23.'0 

!4 

1,65.46 

21,07,72 

10,03,50 

66,"2,30 

5,80.93 

13,3".44 

32.75.77 

1l.24.67 

2,26,00 

82 

4,72,35 .. 
1.20 

1.40 

2,10 

2,0 

35,9" 

8,49 

2,63 

O!,1i7 

2,08,81 

00,«11 

1,66 

3.33 

36,61, 

18,&5 

20,83 

81,.8 

1,03,88 

86,31 

.0,16 

',113 ,In 

1,73,08 

26," 

3,D3,'I1 

l,43,06 

118;36 

:1,13,98 

1,32,57 

(11,10 

3,110 

',30 

tI,66 

1,'3,73 

2,00 1,(15,50 

1,14.32 

18,24 5,06,31 

2,15,00 

23,411 

5,66 2,46,80 

1,65,40 

21,07,72 

~  

66,42,30 

5,80,113 

13,34,44 

32 ~  

11,24,67 

70,no 2,95,00 

82 

4.72,35 ;7 

1,%0 

1,(1,1' 
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Amount <in thousands of rupees) 

8e~  AoIm ..... ""'etoo.. or AN4 '" tlIlI~ 
D..,."""",Icm •. 

... ~ Ajmer-Merwara 

iii. Panth Piploda 

18. And"m"n and Nioobar Islands . 

If. Relation with Indinn St..tes 

C/:larged.-Interest on Debt and other obligations 

and Reduction or Avoiasn09 of Debt .' 

Rtaft'j Houeehold and Allowan<l98 of the Governor-

General. 

Federal Public Service CommiSsion 

B.-Expenditure met from capital. 

IS. Cupital Outlay on Forest. . 

St. Capital Outlay on, India Security Press 

to. Capital Outlay on Indian Posts and Telegraphs (Not 
met from Revenue) .  .  •  •  . 

iiI. Indian PORt. and Telegraph&-Stores SUBpell99 (Not met 

from Revenue) .  .  .  ,  .  . 

121. Capital Outlay on Industrial Development. 

13. Capital Qutlay on Civil Aviation -

114. Capital Outlay on Broadcasting . 

!t!i. CBpitftl Outlay on Currency 

1«. Capital Outlay on Mint •. 
n. Delhi Capital Outlay 
jij, Capital Outlay on Civil Works 

ID. Commuted value of Pensions . 

100. Payments to Retrenched Persoftnel 

101. Defence Capital Outlay . 

10Z. O"piwl Outlay on Scheme, of State Trading 

~  Capital Outlay on Development ... 

C.-Disbur99mElnts of Ulan" and advances 

104, IRterest-free and Interest besring advances, 

NBVI'DBLID; 

Votod 

62,71 

24 

95,13 

71,4S 

29,26 

42,09 

3,60,96 

7,87,60 

4;OS,S4 

69,71 

7,50 

65,45 

3,23,12 

2,75,12 

14,98,76 

25,97,SS 

39,33,07 

21.82,\14 

Oharged Total 

34 ' 63,059 

24 

W Q5,53 

,7\,48 

41,16,28 41,16,28 

16,00 16,00 

8,94 9,94 

29.26 , 
42,09 

3,60,98 

7,87,60 

4,OS,S4 

69,71 

7,.50 

6 .~ 

1,16 3,21,28 

!,75,12 

14,98,711 

!5,97,S8 

. 39,33,07 

38,00,(10 .;9,82,04 

""e 2.ht March 1948, 
Sd, U ~A ~ OF BURMA, 

G6v6rnor General (}j Itt.dill. 

ELECTION TO COMMITTEE ON PUBLIC ACCOUNTS 

!'he Honourable ,Shri 11.. It. ShaDmukham (Jh.et.ty (Minister f
or Fiu&nc,<,): 

1Iir, I mO'f'e: 
• 

• "That the meIJlbel'S of the AlI •• mbly do proceed to el
ect in the manner required· ~ 

lab-rule (Z\ of rule 51 of the COllltitnent Assembly (Le
gW .. tive) Rules, eleven o ~ 

from on~ their nnmber to be member. of the Committee on l'ubJic-
Accounts." 

ill making this motio'l. I have to give an explanation to the House
 about 

the actual p08ition relating to the n~tion  of this .Committee if the Hou.,. 

decides to accept my motion and proceed in elect a Committee. 
Ordinl\rily II 

Pc~ic Accounts Committee elected now will examine the Audit 
and Appropl-ls.-

";Ot; Accounts of the year. 1946-47. On A previous occasion when
 I was speakinc 

ab!'ut this matter, I ~ i  that the Committee will deal with the account.. uf 

1945-46. That was an elTor; really i. oilght to be 1946-47, 



J!lLSClTlON TO COJUlITTI'l! ON I'VBLlC ACCOUNT8 _ 

• 
1II0w with regard to the Audit :md Appropriation accounts of ilie year 

"1946-47, it was decided...... . 
. An Honourable Kember: Were \be accoun1iB for 1945-46 subjected. 110 the 

c8c~tin  of the Public ,Accounts Uommijotee? 

The Honourable ShrilL. K. Sh&nmukham Ohetty: Sir, I take it that 'hI' 
accounts for 1945·46 must have been: subjected to the scrutiny of thc Fublie 
,Accounts Committee; that has probably ceased to exist now .. But.8c far 811 
the accounts for 1946-47 are conceroed, a decision was taken In view of tobe 
partition of the country .that o~  the a<lcounts relating to the Defence 8 ~ce  
expenditure for this year should be the subject matter ?f these A i~ ~  
appropnation reports, as the accounts· have to .~e t n~ltt~  tq the ~ te  
Kingdom also for the purpose or shanng the .Military expenditure, and it was 
·decided that she' Audit and ApproprilttIon reports for the Civil De t en~ 
need not be compiled. Therefore if a Committee is elected, they will nut hve 
tllF report of the year 1946-47 dealing with the Civil Departments. 

I have further been told by the Law Department, air, ttu:t conelUutionall7 
·this House or any o it~e elected by this House will Jlot be' competen. to 
examine the accounts of 1946-47. 

Prof. JI'. G. BaDga ()(adras: General): .Then who will be in charge? 
The 'HonourableShri lL. K. ShanmuJdlam 0hHt,: I am e:rplaining the 

position. I am bound to move the mosionunder the statutory rules.' That is 
why I am explaining to the House tl'ie implicatioils of my motion. 

From a practical poins of view a J,umber of ol'lit.ers connected with th .. 
accounts of L946·47 would nof! be available today in the Indian Dominion and 
any examination by an Accounts Corn!ll1ttee of the accounts of that year 
cannot, therefore, be J 3ry useful. 

Prof. 11. G. Banp.: Were they audited at 11.111" 

The HonourableShrl lL K. Shanmllkham Obet,,: The Auditor General 
takes the responsibility for auditing them, but the whole question is ~et e  

there is an audit and appropriation report on which the Public Accounts Com-
mittee constituted by this House can sl'rutinise the aooounts and the position 
.18 as I have stated and probably my honournble friend. tlle ;M;inillter for Law 
will explain the legal position further. In view of this Iltatement, it is zntirelv 
for t ~ House to decide whether they will proceed with the election of that. 
Committee. 

Pandit Lakah:iD1 ][ante. KaUra (West Bengal: General): Are lIhere I{Omg to 
be attached a key statement as used to be done in the case of the appropriation 
accounts? 

The Honourable Shrl B. K. Shanmukham OheUJ: It was decided that in 
respect of the Defence Services expenditure there would not be an lIudit report 
at all. . 

PIvI. 11. ~. Banga: This is a most emaordinary positionl 
JIIr. Speaker: Motion moved: 
"That the members of the A .... mbly do proceed to elect in the manner required _by ""b. 

rule (2) of rule 51 of th.e COlIStitoent Aasembly (Legiala.tive, Roles, eleven men.bers f ..... 
among their number to· be members of the Committee on Public Accounte." 

Prof. JI'. G. Banga: ;M;ay I hear the Law .iD.i ~  Sir, first? 

The ~ le Dr. B. B. Ambedbr (MiD !stet for Law): I am afraid I have 
not had tl1Ile to apply my mind tc. this subjeo/;. I got notice of this just ill! I 
came here, .but it would seem reall! that apart from dealing with the question 
.~ t e  this HOUBe IS legally entitled to e~ine the accounts of the yf'8l' 
1946-47 when the House came In~ 6oDatenoe on the 16th of August 1947, I 
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[Dr. B. R. AmbedkarJ 
ihink ii is a ~l ~n which ~  1iO be dealt with purely from the point; of yjew' 
of expediency. The Honourable the :Finance Minist;er has said that under 
liome decision taken by the Government of the day the report Qn the !,Iivil 
Accounts hilS not been prepared. As HOllourable Members will see that under 
rule 45 of the Assembly ;I.tules, it IS the report of the Auditor General which 
forms the basis of the consideratll>n when the Uommittee devotes itself to the 
~ in tion of the accounts. If the rpports are not there, I flill to see what 
function the Committee can usefully perform when the basic material is uot. 
there. I therefore submit that as the l!'inance ;Minister has said, apart frel', 
being a question of ll1w, it is merely a question of expediency whether any usefUl 
purpose would be served by forming this Committee. 

• Prof. N. G. RaD&a: ;Mr. Speaker, SdIt whether any useful purpose will be 
lIerved or not, one useful purpose haa bean served· and that is to bring to light-
this particular' fact that for that one year anyhow there waa no Government. 
80 far al these accounts were concerned, so far aa this Auditor General waa 
concerned, so far as the report was concerned, this is an extraordinary pusit.ion. 
There were tHe accounts !. suppose;tnere waa an Accountant General, the 
whole of his office waa maintained and was paid for from the Indian revenues. 
There was also the Auditor General. What he wall doing, we do not know; 
Weare told that his report would not be available. Even if his report is not 
available, are we to underatand, ~  that the Auditor General was not cal4!d 
in for assistance at all in order to audit the (lovernment accounts? We would 
like to have some information about it If his assistance had been called m and 
if he had already submitted any report;. It is wrong to say that all the 
officera have left for England and there was the responsibility of England in 
regard to the expenditure incurred in this· country and also in respect of tho.e 
employees and in respect of \he siministration which the I'akisian 
lidE: has taken charge of. In any case we should have heen presented with some 
accounts, at least somA !-W0rmation. No information and no accounts have 
been submitted at all and m addition to that, I speak subject to correctioR-
I remember having seen one of the Members of the Public Accounts Committee 
Ulat sat in 1946 and we were then looking into the accounts of 1944-45. I Lhink. 
As far as I can remember the accounts for 1945-46 had not been presented 
before the Public Accounts Committee. The Public AccOlmts Committee had 
never met last year. 

The Honourable 8hri:a. E. Shanmukham Ollet,,: Was not a Public Accoun'3 
Committee elected last year correspondin,g to 'this? 

PrOf. N. G. :aaliga: It .was appointed, but it. never met. 
The HOII.OUrable 8hri :a. E. Shanmllkham Ohetty: I am not responsible for 

it. 
Prot .... G. :a&nga: My point is only this. My HonouiSble friend· has come in 

onl) now, but he is now the successor of t.he past members of this Fir.anCf, 
Departr;nent. He is the Finance ini~te  bere. It is his duty to render an 
account to this House and the whole of his Department cannot very well be 
absolved from its responsibility. Surely it cannot be maintained that t'hp.se 
people ,have not been paid by the ·State, that they are not responsible t.o this 
~o~~  they have ~een there and yet tlley have not discharged their respon-
8!hYltles towal'lls thIS House. What were the other two dignitarip.s doing, the 
A.c"SOuntant GeneraJ. and the Auditor-t1eneral? They had also gone to sleep 
and they had been drawing their salaries from the (1overnment of India and 
my Honourable friend comes hE;re with all his sense 0' responsibility and says 
"1 was not then present and, therefore, do not eall ILIe into question." The 
ieaafi I can pOl'Bibly BI\y is that this is a very unsatisfactory state of th!n1lB 
fo" whieh certainly the Finance lini ~ canno+,'be very proud. " 
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'l'heD. Sir, we are tOld that accord.ing to the ~e  we are e~eote  to lippoint 
a committee-but we are warned t ~ the commIttee IS not gomg to ha.ve an! 
1I"Ol'k' &t all; 'lnd so we are  asked to decide whether we should have a ,,'lm-
mittee or not. Sir, let me tell the Honourable the Finance Minister that at le&lit 
this House should be scrupulous about its own rules and about its resppnsibi-
lities as well as its duties. Even if the committee is not able to have this 
repori from the Auditor-General it is tiltl duty of this House to a.ppoint this 
committee. Then there is one other thing. There is what is known u.s a run-
ning accotmt to be rendered to the Puhlie Accounts Committee, as and when 
any of the recommendations made prevIOusly coine to be implemented by t ~ e 

TariOllS departments including the Finance Department which is expected .to 
be the watch-dog. And even those 3,{',(Jounts have not been sllbmittedto ~ ~ 

Public Accounts Committee throughout the last one year. It m!\y be th9.t 
,here were constitutional upsets. Of c()lIrse these upsets have taken place, hut 
nevertheless the departments were there; they simply thought ·'tat thE'Y 
lVould become a law unto themselves, and they were going their own way. If all 
ather departments had been mistehaving in t i~ manner it would be excusable; 
but if the Finance Department behavAs in that way it would be absolutil!Y 
ineIcu8able. And the first duty of any Finance ;Minister who comes to be ;n 
charge of this department is to look into this and see whether his department_ 
is really performing its duty as the watch-dog of the finances ot this 110Tem-
men' .' 
Then we are told that so far as the Defence Services are Ancerned tht'T& 

will be & report. 

'!'he BOIlOIlrable Shri B.. E. Sh&nmukham Ohetty: Yes, the report ia to lie-
.ent to the Unit&d Kingdom Government on account of-their share in thE' 
Defence expenditure 

Prof. N. G. Ranga: Very well. 'rhe report would have to be sent to-
England and so it comes to this. The Crown in England is much more powerful 
and more fortunate than this sovereign body. The Crown in England whick 

~ no longer any sort of sway over this House at all ,.is entitled to have a report 
from thB.«Auditor-General. 

Shri '1'. '1'. B:rishnamachari (Madras: General): That is in regard to past 
tmnsactions. 
Prof. N. G. B.anga: Yes, about past transactions there will be a report 

~e o e the Public Accounts Co=ittee which is the body to hold a post· 
mortem examination of these accounts. Anyhow I insist that so far as the 
Defence services are concep1ed a report must be rendered to this !rouse and 
alao to this Co=ittee. -

Secondly, even in regard to the .:!ViI accounts l suggest to the Finance 
Hinister in all seriousness that whatever possible accounts hecmay get at, what-
ever possible reports he can have from the Accountant-G¥reral, he should 
strnin all his nerves and energies in ,'rder to see that these: '!'Sports and these 
accounts are got, so that we may be ahle to get some sort of idea as to h()w 
our rutblic finances have been spent during that one year. Let it not be :mothe! 
.eandal like that scorched earth policy and its complements in Bengal. ~ 
also crores and crores of rupees were spent and that was all wasted. \Vhen 
we asked for a report that report was not available. When we ask"_d tho.t the 
Bengal Government's representatives ~ o l  come over here before the Public 
Accounts otn ~ttee and explain their conduct they were not prepar<,d to 
oome. At that time the House took a very strong view of the misbehavivnr of 
the Bengal Government. Now the Finance Minister wishes to be "abnolvcd 
because he was not there; but anyhow the -Centrnl Government had a 
Minister and I find that the Central Government seems to be a much vreater 
Wrongdoer tJum the Bengal Government. ' 
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Kr. B. R., Sidhva. (C.P. and Berar:' ~n~ l  i~  it 'is. rather a stlld1ding 
statement that has been made by the two Honourable Ministers that no \lsmu! 
purpose will be served ............ · 

Kr. Speaker: I think it is no use irtroducing any heat into the argument 
I do not know whether I would be strictly in order if I say anything or make a 
suggestion. What I felt was that the position as explained by the Fillance 
12 NooN' Minister is really a very serious one, and it is the i ~ of every mem-

'ber of t.his House to look into all accounts. I was wondering whether 
the question really is, whether a col1lmittee should or should not be in~  

becltuse o.cco nt~ are not llvltilable; but the question is, as to how the accounts 
are to be made availltble tf) members after tht' appointment of the committee. 
I think the Honourable the Finance Minister's point of view was to ~ l in 

to the House, how the accounts ,-tood, and it will be for the Committee ard for 
this House to decide how to get those accounts. If from that point of view, 
any further strengthening of the powers of the Committee is necesgary, the 
House may do it. That seems to be the only point of view of the :U;onourable 
th· Finance Minister. ~I do not think he intended to say tbat the ~cco nt  
will not be coming to the committee; perhaps there is Ii misunderstanding 
.on that point. The Committee may understand the position, arm itself with the 
ne(;essary powers for having the accounts made up or reports drawn I1p. If 
,certain officers are absent the thing can be done by the employment of other 
officers. That seems to be the only point .• So, let us not sidetrack this di!-
cusliJion about ~e real or supposed failure of the present Finance ini~t  or 
the previous Ministry, but see how best the accounts can be put before.the Com-
mittee. I 1W1 making these remarks with a view to curtail the i c ~ioll  and 
I am supported in. my view by the rem: .. rks of the Law Minister who ,;'lid that 
it is not so much a question of law as of expediency. A sovereign House can 
make its own laws, as it likes Eorthe purpose' of transacting butliTIess in the 
best interests of the country. Let us not, therefore, go into a further disCUS8K.u 
.as to whether the accounts aTe or are l1(,t available and who it was that was at 
f.iult, etc. That discussion, I feel, will be of no avail. Therefore I have intl!r-
vpned at this stage' s,o that members may see what steps they want to t..le 
fOT the purpose of having the accounts. ....~ • 

T4e Honourable Shri B. K. Sbamnukham Chatty: Sir, if you will permit 
me· to say a few words in continuation of what you have j ~ said It may fRve a 
discussion in the House. I share the indignation of my Honourable friend 
Prof. Ranga rega.rding this state of affairs. Surely I a.m not proud of It; I BU. 
equally indignant about. it; I only wanted to expla.in the position as I found 'it, 
so that the House may know wha.t exactly is before it. Now I sugl1;est tba.t the 
House may proceed with the election of this Committee; and if it is found that 
the Appropriation Report for 1946-47 ha.s not been prepared, let the ComInittee 
g.) into this question as to why it was not prepared and who was respon'lible lor 
it. I would ('ertainly support the Committee in an inquiry of that kind. 
Probably there may be this unfortunate ('omplication that so far as tbe aClloUIfts 
fOT 1946·47 are concerned it .. is the Auditor-General of the old undivided !rdia 
whc is responsible for it, and that pers:m doeR not exist today; and today we 
. have got only the Auditor-Gener\!ol of tne Indian Dominion. These are aU hard 
facts which the Committee would take into consideration. Aecordmg to my 
infonnation, until. very recently we have not received any Appropriation Report 
fm-the year 1946-47, and I was told that in consultation with the Ministry 
of Law and the then Auditor-General a deciSIOn was taken by my e ece ~  

or by the previous Government that no A ~ i tion Report need be prepared 
for 1946-47. I would t e~e o e suggest, sil, that without _olit discussing tllb; 
matter in any greater detail, the House may proeeec'l to the electicincif fIl\-e 
·Committee and the Committee may go into the whole queB'lion meluding the 
'Validity or' the wisdom of this decision of o ~. 
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Diwan Ohaman L&ll (East Punjab: General): The 4ppropriation Report may 
not be there, but may 1 kI1ov,' whether there ill a report' of the AuditOl.--Generai:· 

The HOII101l1'able Shri R. X. Shanmllkham Ohetty: I think there should be. 

Diwan Chaman L&l!': If that is SO, that lorms part and parcel of th dis-
cussion that the Public Accounts Committee can, have in regard to the matel'iai 
before it. There are other matters "Iso which can come before the Puhlia 
Accounts Committee. ApaI'ti from tha £Set that .it, is sta,tutory for t i~ Houie 
to have this Committee, we shall accotding to rule 51 proceed ~. appomt the 
Public Accounts Committee. 

Shri M:. Anant.hasayanam Ayyanga.r (Madras: General): Sir, I:6.nd that ~ e  

Auditor-Genersl's report is not ,:the only thing that is to be takcn ihto con~l it ~ ' 
tion; that is only a minor matter. He FUts us on our guard in respect of ce t~  

items, but this Committee which we appoint is entitled to call for all tt:0 
Appropriation Accounts, We csn even dispense with the Auditor-General's, 
report. . "" 

I only draw your attention to this. I ani afraid it has failed to attruct the 
eagle's eye even of the Law Minister. Rule 51 (1) says: 

"_-\8 soon as ma.y be after the commencement of the i ~t ~ D of the ASSCOlbl::, a" 
Cemmittee on Public Accounts shall, subject to. the provisions ·of t hill rule, be constituted, 
for. the purpose of deaJing with the appropriation accounts of' th,-,' 'Government of Indi'" 
IUld the rep'ort of· the Auditor·General .  ,  .  .  .  .  " . 

, "  " '.1 
It is not .... s if it is the appropriation account and the Auditor-Gem'l'Ul's" 

roport alone. We have to start with hiy report and without this basil' function' 
we catmot do anything. It is from the Appropnation Aocounts that he draws,! 
his conclusions, So can we. Some other person might be asked to help U~ on I 
these accounts. Without or with the report, we are entitled to go forward, for 
thf' latter part of Jtule 51(1) says :,: 

"  .  .  .  .  .  . and such other matters ... the Ministry of Finance may refer to the Com, 
~~  , . 
My ftienJi, Shri T, T. Krishnamaohari has said·:this is old. While t ~e 

things ara going on, there is a Standing Finance CO:!lllllUtee that brings to beaN 
its decisions on such questions as arise from time ~ ne. That is for the 
future, As regards the past year, this is the only way we can check the abuse;;, 
Supplementary demands will soon be brought up. As a matter of fact, they 
are tabled for consideration today, Without the Auditor-General's report we 
may not know how many loop-boles there h9d been and under what considera-
tions the appropriations have been made. This is practically the eye of the 
~e l  and without it we will be absolutely groping in the darkness. I might 
.~  that you have . given a particular glOss to the motion that ll~ been 
made. But the Honoumble the Finance Minister did not want this Committee ' 
to' be appointed. ' • 

The. Honourable Shri R. X. Shamnukham Ohetty: I refute the allef.,stion· 
of my Honourable friend. This is not the first time that he has imputed motives 
to me. '  ' 

iSlld •• rADanUlaaaJ .... .."....: I wishmyfliimd dOes not taJkdn that', 
strain. I bave always sapporfled 1Iim; .' "-

'llf. Spe&lrer:" Let us not ohaIlenge $he motiV8R of.. Honoumblc thd 
Firmnc;eM"ulister and I do DOt feel il~ of having gWea :ahy gloss over this 
. ~on. 'Tffe position is DOw Wtry clear. I do not think We need argue ab!l'Jt:, 
It 'any furtlier. .  , 

,1 was j~ ~  ~ Lto s9st that the ~ y£,IL thla, enquiry wiD. .at ,m. • 
m<i!J.t, e ~ ,.tJ:id,i18 guilty for the state oraffBirB' ..,.m Dol lie available fOJ. j. 
ptmishrnentl., _. , _ " ,!, . 



28a. OONBTITUU'T ABBKIlBLY or INDlA (U:CHIlLATIVJt) [31sT MAllQB 1948 

n. loDo ~ Dr. B. B.. Ambedkar: n is no~ a question of ni8 n~ 01 
the persons guilty for not preparing the aeeounts beeause ~e persons eoneeru,cl 
are proteeted by the Constitutionsl legality of the orders then passed. I should 
like to explain to the House how Ute position stood. 

The accounts for 1946·47 could be prepared by an Auditor-General who Wdoll 
.hll Auditor·General on the 1st April !947. Obviously on the 15th August "nJ47 
we had two Dominions, and neiUter person, who was aetini ali Auditor Gen"ral 
either in Pakistan or for India could undertake legally the responsibility of 
prpparing an audit report for the accounts of a united India. No such perSOll 
IxisteJ at all. A further point is this, whioh I think the House hss somewhat 
forgotten. 

Under the old Governmeni of India Aot, 1935, the Auditor-General  did no* 
function under the Government of India as such. He functioned under the 
Governor·General and some of the duties which he performed were directtod 
and issu,:,d to him under the disoretionary powers given to the Governor-General 
in his individual judgment. The orders whioh were passed, whereby the 
aceounts were not compiled, the,. are orders passed by the Governor-General 
in his individual judgment. They were not passed on the authority of tl!e 
:F'inance Department or any other Department of the Government of 1])1i8o. 
Therefvre. the rj'lsponsibility for the non-oomplianoe or non-make-up of the 
accounts of the Government really lay on the Governor-.General who acted ill 
his individual judgment, which merely means that he was obliged to consult 
"he Government but was not obliged to ~ce t the decisions of the Government. 
That is really the position and the reason why the Governor-General exeroised 
his power,; in his individual judgment and passed his orders, because he found 
'h.lt on the Ilppropriate date there was no suoh order by whioh the acoounts 
for the yesr 1947 oould be compiled <ince it was an order meant for the whole 
of India and not for the two Dominions. 

There ia no question of punishing any psrticular offieer for dereliction of duty 

...... SlIri T.  T. ltrlahnamachari: I am afraid that even the Law Minister haa 
misunderstood the precise injunction ............ . 

'!he HODOUr&ble Dr. B. B. Ambedkar: I say-the House is direotly entitled 
to consider the question all a matter (\f e%pedienoy. I wanted to show that 
Utere was no psrtioular individual who had been guili;y of dereliction. of duty 
in the matter of non·preparation of these accounts. 

Ibrl T. T. III ~  At the moment it will not serve any I18dfui 
purpose if we indulge in mutual reorimination or in an examination of the legality 
of the situation, which perhaps I cannot understand because I do not possess 
the legal equipment. My Honourable friend has maintained that a suooessor 
Government 10s811 its rights for going into the accounts of ··the o e n en~ 

that exiared in a previous period, but the position assumes a different cnn.-
plexion when it happens that the bulk of the secounts relate to the sucoessor 
Governmerit also. In whatever mann'!lr this House, and the Committee 
appointed by it, win be enabled to go i'lto the aocounts for 1946-47 there should 
also be a provision by which they could examine the accounts for 1945-46, 
which were not examined at all. The real position is not to bring those people, 
who were the dfenders, if suoh offenoes are revealed to book but of flndin,y uU' 
the lucuna in the finanoial administration in the Centre. In the past these 
Publie Aeeounts Committee's reports lind th" Auditor-General's report have 
been very revealing, and the partioular instance referred to by Mr. Ranga in 
regard to Bengal has been one of the most notable of these incidents. 1$ is 
.& matt or for future guidanee and the rectmcation of emml, might be continued 
otherwie-e. We will have to go not merely into the acoounts of 1946-47 but 
also of UMII-4C particularly beosuse 19f4J bappeDll to be part-of a 'War year aJ'l.a 
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tile expenditure has been akin to the scale of the previous war years and the 
money spent on account of the Government of India and on behe:H of H.M.G .. 
as it then was exceeds over Rs. "500 "rores. All these matters wIll have to be 
!one'into and without our no~nll  the exact position I think .we ll. ~ in 
tile dark in the future. My feelmg IS thllt the Honourable the Fmance MJI11ster 
should undertake that he would authorise, or ask the Committee not merely *' go into the accounts for 1946·47 but also for 1945·46. I understand we have 
not now available tbe administrative machinery that functioned in those years. 
All the European officers and the Muslim officers have gone. These perROlH will 
not be able to come and give evidence. Nevertheless, some kind of scrutiny 
will be of use and will not be absolutely of no benefit to future accounting 
in t i~ country. 

So ~ ~ the legal position is concerned. the same provision still find 
• place in the adapted Act. This is a successor Government and the natural 
law seems to me to be that we are quite competent to go into the past and 
t e ~ is no lellal bar to proceed in j;hat manner. 

Dr. B. Pattabb! Sitaramayya (Madras: General): Many provisions hnll 
been made for filling in the gap that e!li.ated between the old and the new 
India by means of the Adaptation Act. Could not this be provided for also by 
a provision in the Government of India Adaptation Act, for which thel'e ,Hll 
tleems to be scope, since off and on we have been getting additional provisiolUl 
under that Act? 

Kr. BUlrUddIn £hulad (West Bengal: ;M;uslim): There is tbl. dimeulty. 
Today is the last date on which ~ power will be exerciled. From tomOl1'OW' 
DO such power will be available. 

Dr. B. Pat.tabihl. Siwamayy&: That jp why I mentioned it. 
1Il'. Speaker: Whatever ha.ppens, it is a sort of post mortem affair now. 

I believe that so far as the merita of the case are concerned, there is an agree-
ment in t,he House. So I shall put the motion to the House now. 

The question is: 
"That the membera of the Auembly do ptoceed to elect in the __ ""I_ired br 
.. b·rn\e (2j of rule 51 of the eon.titueut Aaoembly (LegW.tift) Bill., eleven ....... ben 
from _g their Dumber to be memben of the Committee on Public ACCOIIIlfoI." 

The motion was adopted. 

ELECTION TO STANDING FINANCE t ~  

'!'he Honourable Shri :a. K. Shanmukh&m -Ohatty (Minister for ~ jn nce  
Sir, I move: 

H "That this A.embly do proceed to elect, in aueb manner ...... y be "I'P"O"'d !!r til. 
I ~ll t le the &p.ker, foarteen membera'to _ ander the ehr.inDaaohip of t.ba I'm-
lDIotsr oa the Standing FiDauce Committee f.,., t.ba fiDaDeial z-r 1l148-4li." 
•• Spe&br: ;M:otion moved: 

"That thi. Aaaembly do proceed to elect, in neb nwmer ...... y be "I'P"O"'d by .-
B'?'I!'urable the Speaker, foarteoD _ben to Nne lUlder the cbairmanobip of the Fma-
l(inllter on the 8tandiq Finanee Committee f.,., the 1DaDciaI.,ear 1l148-4li." 

~ .. .baDu.a.&,mam ~ (Madras: General): Bir, laD yfIIU ""hen 
the Fmance Minister brought forward a resolution of thil kind for the election 
of members to the Standing Finance Commitiiee I raised the contention thai 
the SC?PB of the ~ e  of the Standing Finance Commit6ee should be enlarged. 
'That. IS why • unlIke. in the case of the other Standing Committees that were 
_nstituteci for a period of not tliree months but for a full period of three ruodha 
~  <?ne year 80  88 to expire by the 8111 J(amh l~  
~ this calC!, that is the St.nding ~ ~. ancl 
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alsc in· the case of the Standing in ~ce Commitiee, for the Railways, the 
period was fixed at only three months. The Finance Minister also promised to· 
place a memorandum before the JJtanding Finance ,Committee to sugge8t the 
possibility of giving power to it to sdl'l1tinize the .various b,udge& items before 
they come up for discussion in this HO<l!!e. A similar pra.ctlce was ~ o te~ 1!y 
the Standing Finance Committee foro R-ailways. There 18 not a smgle It€.m 
there which does not come for the c ~in  of that Committee. Budget pro-
posals are different from taxation measures. I am not contending that the· 
taxation proposals should be placed before any Committee. They wiU cume 
up for scrutiny after they have been IBid before the House. ;But with rcspecii 
to budget o o l ~ ti te  for expenditure etc.-there cannot De au.y 
objection. With respect to new items the Standing Finance CommlttcoOl IS 

exercising its Judgment over them and passing or rejecting them. Similarly, 
with respect to. other items, those items might have been placed before the 
Standing Finance Committee before they come up here; or other means of 
scrutiny -by the Committee from time to time may be adopted. I am sorry: 
neither the one' nor the other has been done. Neither was any memorandum 
placed before the Committee nor has· the Honourable Minister come o ~  
with any ~ c  memorandum before this. House. This question has been ~ it till  

the minds '0£ ~ e  for a long time .. In the previous Government, in 1\i38: 
the then Finance Minister, Sir James: Grigg circulated a memorandum fol" 
enlarging the scope and functions of the Standing Finance Committee so as 
to give it powers to scrutinize the various items of the budget with a view to 
leading to economy. (Interruption).: ~ started in a good mood soon after 
he joined his office and he wanted to introduce Bome new provisions. Later 011. 
when he became a bureacrat and an iron halijl he withdrew it. And it was no' 
wonder. He has gone once and for 1111 .. ·'.He has gone for good. I expect a' 
different treatment from our Finance ini~te . On behalf of t ~ House L 
should like to have an eJplanation from' him-as to why he has not ::hosen t(J' 
do this. and when he proposes to do tl!.is: If'he does not do this, it will be 
another Public Accounts Committee and no material will be placed before the· 
Committee. Material is not available in the one case, and in the other there 
u.no inolination to plaae material. I want a categorical, assurance from him" 
that he wou¥' take immediate steps in this direotion and would not allow the, 
CotIiIJ:rittee to·become useless but enable i~ to discharge its functions of SP.Mlti--
niziag the items from time t<ftime. This will also avoid the need for ilppoint-
mg, once in ten or fifteen 'years, an :Coonomy Committee. Let it be possible-
for this Committee ·to suggest to the Gt)Vemment that such and such items of 
~n it e ought not to bebudgeW for. That is the kind of !1crntiny that 
is expected of the Committee. 

'l'he HoDDarab1e SIIri B.. K.ShaDmuldlam OI1etty: Sir, my Honourable friend 
is himself a member of the Standing Finanee Committee and I feel confident. 
that I can appeal to other members of the Standing Finance Committee who. 
are present in this House to bear testimony to the readme., With 'w'hich' J wns 
prepared to invi£e the co-operation of ~ t in . ~. t  ~o it~ not 
merely in the limited sphere in whioh they were expected to operate 'but ·in 
all t ~ sphe"!s relating 1i? the Ministry ?f. Finanoe, just as if they were " 
Standmg AdVIsory o lt~e for the MInIstry of Finance. I certs.inly en-
visaged. thll,t I would be in a position when making this motion today to propose 
8 e~  con~ regarding the scope and functions of the Standing Finance 
ComlDlttee. BuJi n o t n t~l  we have been working under such high pressure. 
W· have had .80 many meetings of iJhe Standing rmanee OommiMee. In -a., 
..... have one this afII!moon at 1i-15 p.m. We have not had the time in tht' 
tltanlling Finance ~tn itte.e .itself to examine the question about the aoope" 
anlfunctions of this Oo!nmitiee. In fact I made it perleotly clear to t e~ 
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Honourable Members of this Committee that notwithstanding any restrictiona 
.in its scope the Committee is at perfect liberty to ask for any information lind 
io suggest any field in which the Committee will interest itseli. When we blloCl 
the official discussions with the British Delegation regarding the settlemen6 
of the Sterling Balance for this current half year, on my own initiative I invited 
thE Standing Finance Committee to r,ominate three of its members to b. 
associated with the Finance Ministry ill framing the proposals and conducting 
the negotiations. The Committee was good enough to ask me to nominate the 
three members. I did so. 'l'wo of the members are left in this House--{l'le haa 
gone as Governor-and I am sure the two Honourable Members will testify to 
the fact that right from the very beginning of the negotiations I pla:led eV"rJ 
material before these two Honourable .~entle en. and it was on their advioe 
that finally the negotiation was eonclud3.a, 

Again, the Standing Finance Commlctee constituted various sub·committ.ee. 
~ examine various other matt€l's. It wfl:s decided at one of the meetings at 
;;h, Standing Finance Committee t.hat a sub·committee will be appointed to 
undertake a dose and detailed scrutiny of the entire defence e ti te~. So, 
in a practical measure, so far as it ]"y in my power, I have been ·trying .. 
enlarge the scope of work of the Stanrl'ng Finance Committee by conventiOl:'. 
If the House wants that the scope of the Standing Finance Committee lllU ~ be 
embedded in a cast iron resolution ~  t·his House I have no objection, after 
consultatiC)" with the Standing Finance Committee, to bring forward such .. 
motion. 

Prof. N. G. Ranga (Madras: General): Sir, I wish to add only one word. 
I am extremely glad that my Honourable friend the Finance Minister hall 
done all this that he has said today to extend the scope of the work of the 
FInance Committee. Although I am not a member of the Committee I do 
know that the Finance 'Committee this time has come to be extremely useful 
and also powerful, thanks to the accommodating spirit and also the initiative 
taken by the Honourable the Finance Minister. At the same tin", I would 
like him not to think that the suggestion made by my Honourable friend would 
lead to any sort of cast iron conception of the Committee at all. And I would 
very much like my Honourable friend t.he Finance Minister himself to <'om .. 
forward at a later occasion before this House with .. suitable resolution III ord .. 
to embody the spirit of the conventions that he has been establishing, so that 
even when his successors come it will not be left entirely to their ~ on l 

initiative or predelictions but will be there as a matter of right. 

JI[r. Speaker: Mr. Sabena seems to be absent. There is. t,hereforG, IlO 
question of amendment. 

The question is: 
"That this Assembly do proceed to elect, ill such manner, as may be approved ~.  the 

H(;m.ourable the e e ~ fourteen members to serve under the cha.irmanship of the Finance 
Mmlster on the Standing Finance Committee for the financial y ... r 194849." 

The motion waB adopted. 

ELECTION TO STANDING FINANCE COMMITTEE FOR RAILW.'S 

The HOIIDUr&ble Dr. John ][atthal (Minister for Railways and l n ~  
Bir, I move: . - . 

"That this Assembly do proceed to elect, in such manner, a. may be approved hI' the 
Honourable the Speaker, eleven members to serve on the Sta.nding Fina.nce Committee for 
Railway. fer the year commencing 1st April, 1948." 

Kr. Speaker: Motion moved: 
"That thia A .... mbly do proceed to eJect, in .nch manner, .. may be appr"",ed by the. 

~Don le the Speaker, eleven members to •• rve on the Standing Finanee Committeef ... f', 
_Ilway. for the year commencing 1at April, lG48." 
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Kr. ]t. )t. Sidhva (C. P. and Berar: General): Sir, during. the Railw:ay 
lJudget discussion lome Honourable Members stated that suffiCIent ~~n l 
was not placed before ~e Finance o i~ee  and the Honourable MIDI!;ter 
was good enough to state at that time that the time all the disposal lIf ~ 
60mmittee was 10 shon that it was not possible to place all the mater1&l1I 
before them. He also stated that the larger number of members of the Com· 
mittee did no' take interest in attending Mie meetings. The copy of the Pr. 
oeedings of the Committee lIupplied to the members I',onfirma that view. I 
was surprised to find that in many of 10he meetings hardly four or five out ef 
the eleven members attended MIe meeting. The budge10 expenditure was ., 
importaut thot I found within one or two days crores of rupees were sanctio.le&. 
The Honourable Minister who complained was perfectly right and he theretote 
Mid that he does appreciate the feeling of the members of the House III this 
respect but he suggested that if you w3nt to follow the parliamentary DWCe-
jure of the House of Commons as far Illl Standing Committees are concerned, 
)'ou must have longer sittings and the Committee and members should 'ao 
interest. I quite appreciate that. I am certainly dis&atisfied not with one-
C!Ommittee or two co=ittees but with all Standing Committees where we sit 
for two or three hours and pass a whole budget. I am a member of the Foocl 
Committee. I was invited to one of the meetings of the committee. T dD 
Dot want to nar.rate all the drawbacks hut my eKperience is this from wbat 
I see from the proceedings of the committees. I feel thfl present prOCed\ll6 
Equires drastic change. If Honourable Members want to take really keen in· 
tl!rest in t i~ IDRtter, then there should be a certain procedure as the Honourable 
HIllister for Railways stated the other day. We must liMe policy laid down. 
~e e  should be prepared to attend these meetings, which should be con· 
.flantly held. regularly much more before the budget period, and there should 
'e no question of expendiiiure or things like that. The question is whether 
:members are prepared to spare sufficient time to attend meetings, and I quite 
appre('iatE' the Honourable Minister's statement the other day on that i8 U~. 

80 I would like to know from the Honourable Minister on this occasion whethetP 
they have con .. idered this -proposal of adopting for these committee. the parUa-
mental'Y procedure of the House of Commons. If so, has this government 
laken any steps in that direction or wiU this method still continue because II 
• no use our speaking in the BudgefJ session or in other sessions making our 
,"evances when facilities are not available. Some members are quit-e prepared 
to sit down with members for ss many days as they want them to do. I wani 
ample opportunity and lay all the matel,al beforp, them? No question of tim. 
mould prevail with mem1:>ers of the House. Officers also should be prepRred 
to sit down with members for as many nays as they want \hem to do. I want 
therefore a little clarification from the Honourable Minister for ~ il  and 
a very categoncal reply on this subject. I would like to know whether for thia 
aew committee he would be prepared to take this matter into consideration. 

Dr. B. Pattabhi Sitaramayya (Madras: General): Per contra I wish to say 
that the policy of the Ministers will 'Jave to depend upon the inspiration that 
thev will have to geli from the attendance at the committees. I have just oorr.e 
«It" from the Standing Committee for the States Ministry, where we WeI''3 1hree 
out. of ten. and we wanted to know whet.her we should wait OT carry on. We 
thought we should waif, but the longer we waited. the more useless it appeap!'!d 
l:J ba t·, wait, Ilnd so we decided to carry on. It is no use oU!' blaming Ministen 
for the blame is on ourselvefi. Tberefore T say a vicious circle is apt to be 
.reated .. Ministers do not care for the Standing Committee ec ~ .he 
Standing Committee members do not c~ e to attend when it meets. We arc in 
creat rush to get our names inserted in the list by the Chief Whip at the time, 
but none of us cares to attend. This is my eternal complaint and I am Borry 
1 !lm making myself somewhat odiouB by colllltantly drmng alltention to tid. 
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Y&y lOrry and a.ordid fact in this House. Th. other day I wa. with ~. o~ 

merce Minister in tile atanding Commi'tee. We were • out of 10 apm. 
Three appears to be the normal ~ten nce. I therefore agree, while appealing 
to Ministers to make information available, Honourable Members ahould also 
take .pains to attend these meeting •. 

Dr. B. V. lteakar ~U. P.: General): Sir, I support heartily the sentimen. 
expreSBed by my Honourable friend Dr. Pattabhi and I would suggest that in 
t ~ formation of committ.ees, more attention should be paid to the faci wt-<'!ther 
members are able to give 'ime to the pluticular department. I am aware ihat 
manv of the Honourable Memben are -very eager to get into committees, bu' 
after' some time their enthusiasm wane. and they do not find time as 'hey 
have other occupations also. 130 I tilink it would be beiter when 'he eornmiliM!el 
are being formed that members who allow their names to be included o~ Iht)le 
committees should also a' the same time e ec~ that they win have to gin 
sufficient time to those committees. Otherwise they should not give j;heir 
namell. 

Seth 'Go91nddu (C. P. and Berer: General): 1(y experience of tilese com-
mittees has been somewhat different. 1 happen to be a member of only on,) 
committee, and that is External Affairs and Commonwealth Relations, ;wd I 
found that in that committee there has been an attendance of 90 per c~nt of 
Ihe members. Whenever that committee met, all· members, with the exCejltioll 
of one or. two, attended, and we could put in some good work also. So when a 
blame is being laid at the door of members that they do not take inte e ~  I at 
least, want to point out that there is at leut one exception and that is a. fir 
as the External Allain and Commonwealth Relations Committee is concerlld. 
80 Sir, I think this blame of the members IIhould noil be universal and theref()r" 
I wanted to say a few words to point out that there are exceptions \0 it alBo. 

Shri Satyanarayan Sinha (Bihar: General) : I move: 
"That the qne&tiou he OOw plll." 

Kr. Speanr: The question hi: 
,.Th&t the q1l8llt.ion he DOW p1l1." 

The o~on was adopted. 

'!'he Honourable Dr. 101m :.att.hat: There are two oppa.ing points Clf view 
dpressed in the course of this bnef discussion, with both of which I happen t-o 
be in agreement. On the one hand I agree with my Honourahle. friend Mr. 
Bidhva that it would be to the advantage of not merely the Ministry but of the 
whole House if every matter of importance in connection with the i i~i  

of Railways was placed before the Standing Finance Committee and if the 
meetings of the Standing Finance Committee for Railways were BUffiCielJiJy 
long for the members of the Committee to go in detail into those e tion~. 
A" ~ as I am concerned I am prepared to have as many meetings as the 
eommlttee may require and I am prepared also to make time to attend meetings 
of any duration. On the other hand I have an uncomfortable feeling thaI; when 
you . ~ a. n~ e  ~ meetings of .these committee! during a busy leg,,,lativlI 
.. !leSSIOn, It IS a little difficult to get Honourable Members to attend in sufficient 
I i ~n t  and as far as the meetiltgs of the Standing Finance Committee for 
Railways are concerned, I do wish to ~8  that I feel disappointed at the sty'flll 
attenda?ee that we have had at various meetings where. matters of eJWe.JrLcl:r 
urgent unportance were under con!iderAtion. So I would like to endorSil the 
appeal that Dr. Pattabhi Sitammayya has made. ' 

Kr. Speaker: The qoestion is: 
"That .thia AMembly do proceed Ul elect, bi neh manner ... lI1&y be approved by the 

If"!,,,nrable the Spe&ker, eleven members to ...... e on the Standing Finance Committee for 
Bailways for the year commencing 1 Bt April, 1948." 

The motion was adoptea. • 
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The Hcmou1'&bleDr • .John .... tthai ini~te  for i ~ ru:wi Tran .. p ... rt): 
Sir, I move: 
. "Th&t tJiis As.embly do proceed to elect, in such manner as Ill&y be approved by. t~ 
Honourable thll Bpeaker, eight non-official members to serve on the Centra1 AdvlI!oT)' 
.. ~o ncil for ~ . .ailwaYB for the year commEmC'ing 1st April, 1948." 

lb. Speaker: Thll question is: 
"That this Assembly do proceed to elect, in Buch manner as may be a.pproved by_ tIe 

Honourable the Speaker, eight non-official members to serve on the Centra.! Advl8O"Y 
,Council for Rail ..... ys for thll year commencing lot April, 1948_" 

The mo\ion '11'&11 adopted_ 

ELECTION TO I:NDIAN NURSING COUNCIL. 

The Honourable Rajkumari .&m1'i\ bur (Minister fnr H"alth): Sir, ]. move: 
"Th.t ill pnnuance of cl ..... (d) of lub-eoetion (1) of oection ;3 of the Indian Nursing 

Conncil Act, 1947, the members of this Assembly  do proceed to elect in such manner: ... 
... y be approved by tho Hononrabl. the Bpeaker, t1l'0 persons to .erve on the Ind ... ,. 
N nning COuncil" 

Shrl E. Ananthasayanam AYY&Dg&r (Madras: General): I would only say t,h •• 
at least one of the two must be II lady member_ 
lIIr. Speaker: The question iRe 

"Tha\ in pUnlunce of clau... (d) of Inb-eection (1) ?f section ;3 of the Indian N ureing 
Council Act, 1947, the members of this Assembly do proceed to "lect in such mauner .. 
lDay be approved by the Honourable the SpeUer, two perlOns to ..,rve on the Indian 
Nursing Council" 

The motion was adopted. 

, 
ELECTION TO STANDING COMMITTEE FOR M:I:NISTRY OF HEALTH 

The HOIlOUlabl.e Rajkumari &mri.t )[aur (Ministp-l' for Health): Sir, I move: 
"That thi. Assembly de-proceed to elect, in such mann"r ae tbe Honourable tho Speak ... 

may direct, one member to serve until the end of the financial year 1948-49 on the Standing 
CommittAle to advise on subject. conooming the Ministry of Health, vi .. Dr. N. B. Kh ..... 
who has resignod. from the Allembly_" 

Ji[r. Spea.ker: The question is: 

~ t this As.embly do proceed ~ elect, in sucb manner as the Honeurable the Speaker 
lDay d.rect, one member to Berve until the end of the financial year 1948-49 on the Btanding 
Commit!,eo I.? advise on suJ>jecto cQJloorning the Ministry of Health, vice Dr. N. B. Kh .... 
who has res.gned from the Aaaembly_" 

'{'he motion was adopted. 

ELECTION TO STANDING ~I  FOR MINISTRY OF DEFENCE 

'l"he Honourable Sardar Bald" Singh (;M;inisier for nefence): Sir, I move: 
"That this Assembly do proceed ~. elect, in ,such manner ... the Honourable the Speaker 

";Is,-d.neot, one rn.ember to ~ e unt.l tb,e end of t. ~ next finRncial y&ar on the StandiD« 
Con;tmJt.tee f.? ~ l e on. 8 ~~ect  ,concerrung the Mlmstry of Defence, ",ice Major-GeBeral 
Sbn Maha.raJ H.mmat SmghJ', res.gned_" 

lIIr. Speaker: The question is: 

"That this A •• mbly do ~ to elect, in such manner as the Honourable the Speak .. 
may dIrect, one m.ember to •.• rve untIl th.e end of tlle next financial year on the. Standing 
COT,:,m.ttee to a.dv.se on subjects concemmg the MinistT)' of Defence nc. Major-Geoun.l 
Sh,n Ma.haraJ Himmat Singhj" resignsd." ' 

'{'he motion was adopted. 
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Mr. Speaker: I have to inlonn Honourable Members that the following dates 
have been fixed ··for receiving nominations and holding elections, if necess&ry. 
in connection with the following Committees &nd Councils, namely: 

• 
-Committee on Public Account", 

'Sl61lding Finance Committ.ea 

8tanding. Finance Committee for 'Railways 

<;:entral Advisory Counoil for RailwaY" 

lodi .... ~ in  GOlmcil . 

S ... nding Committee for the Ministr; ot Health 

Standing Committee for the Ministry of Defenee } 

Date fp:' 
~tion 

3·'·1114S 

/i·t-W's I 

Date for 
olection 

1·4·111411 

~ i ti n~ for these it~ n l~ ol . icil  will be received in the 
Notice Office unto 12 noon on the Jates mentioned for the purpose. The 
elections, which' will be conducted by means of the eingle tmnsferable velte, 
will be held in the Assistant Secretary's room (No. 21) in the CO\lucil House 
between the hours 10·30 a.m, and 1 p.m. . 

DEMANDS FOR SUPPLEMENTARY GRANTS. 

(15th August 1947 to 318t ~l  1948) 

Mr. Speaker: The House will now rroceed with the discussion on dem&nds 
for supplementary grants, I find, from the nature of the cut motions 9nd the 
subjects mentione, that, there is prob3bly a misapprehension on th3 part of 
Honourable Members as regards the exact scope of discussion when the supple-
mentary grants come in for tbe vote of the HouBe, Before the House prooeed!! 
with the discllssion of the snp,plementary grant.s, I should therefore, like to 
make the pORition clear by refelTinR to what has been the practice of this 
House as st&ted by my predecessors. 

An Honourable Kember: You are the first Speaker, 

. lIIr. Speaker: Yes, but with a past ~  a continuity, 

Thb i~ the praetice, which the House of Co=ons a180 follows and follow. 
:for very good e ~n . 

"The Chair said that it is perfectly clear t ~t as rega.rd. the demand. that refer to 
8 e~e  which have alre-ady heen sanctioned by t.his Bouse, there can he no question at aU 
-of dISCUSSing a.ny question of principle or policy, but as regards demands which come up 
with respect to a new Bervice and for which previously no sanction has been obtained of 
this House, no douht tha.t rule has to be relaxed to " great extent hut the question of 
policy mlL.t he confined within the item on which the vote of the Ho"". is sought," 

That is what the Chair expressed At that time and therefore I find that 
1bere is hardly any scope for discussion on 'many of the cut motions. I shall ~ 
able to decide individually when a particular cut motion is t&ken up, as .. e!!srds 
thf scope of the discussioa. . 
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Set.b. Goviuddu (C. P. and Berar: . General): Besides cut motion., if .. 
• emand is put to vote will i$ o~ be o;>t!n to members ~ make their r!lmMQ 
pnerally on jhoae demanda? 

Kr. Speaker: There is no difference, 80 far IS the aeope is concerned, U 
between the supplementary demand itself and a parllicular cut motion, e>;cept. 
this: that the cut motion will have .. Etill further restricted scope. BUli the 
real point is that these are supplementolry demands; and in the casa of thEt 
.riginal demands, for whatever objects ~ e  were made, the principle ~  weir 
as the policy of thOle demands had been discussed thoroughly by this ,HOUSEt 
at the time of ihe Budget, when the Blldget ~ sanctioned in respect of t~ lAe 

iemands al also again at the time of the Finlnee BilL ~  fm1her discussion 
ever the whole demand, either in respect of the poliey pursued or of the princi-
",Ies, will be nothing but a repetition of tha slme debate over and over agail', 

It is, therefore, as I said for very good reasons, that the scope of the dis-
.ussion will be only. restricted to sueh new things or new items Qi had not 
come for discussion before the House when the Budget was voted upon. That 
i! the prineiple on whieh the seope of discussion is restricted. I find Honourable' 
¥emben carrying the same motion about the scope of discuBBion as the 
Honourable Member Seth Govinddas has raised. I will just take an e l6 ~ 

am doing this just to clarify the position, to illustrate; each cui motion will 
have to be looked into on its own merits, but take for example demand No. 37_ 
Now, the cuti motion reads: 

"Th .. t the demand for a lupp\ementary grant of a .um not exce.ding Ro. 34,000 m 
reapect of Porto and PUotage be rednced by Ro. 100." 

Now, I find that trus expenditure is in regard to excess which is mainly I\U8 
to larger cost of repairs and to more British officers having proceeded on 
leave preparatory to retirement than anticipated. Therefore, the policy of 
having Ports and Pilotage cannot come under discussion in this. The ooly 
question will be the cost of repairs; all t ~t could be discussed is very proba.bly-
if at all there is any scope for discussion-that the repairs were unnecessary or 
over-costly. It will be a very difficult subjectfu discuss; jj; is of minor im-
portance. That illustrates the scope of discussion. Honourable Membel'l will 

kindly rememher the scope and then address themselves. 

Seth Govinddas: I wanted to know one thing further. Suppose oertlin 
things have happened since certain demands were put to the House a.t. ~e 
time of the Budget, for instance the demand for Ministry of States? Suppose 
certain things have happened in Hyderabad since that demand was ~ 

upon. Will remarks on this question be allowed to be made when the demand 
is put t{) vote? 

Ill. Speaker: The Honourabie Member has given an instance but at present 
the question is a hypothetical one. If -it comes before me, I will certainly 
dispose it of in the light of what I have stnted. Taking the in t nc~ of 
Hyderabad, which the Honourable Member has cited, it will come under Demand 
No. 27. There, the Honourable Member will see that, the excess is due in 
payment of arrears of pay and dearness allowance and tour charges of nfficers. 
Therefore, it is not open to him t{) aisC"uss Hyrlerabad, whatever msy have 
ltappened there. I can slle his anxiety to discuss the question aDd can ~cilte 

it also, but it will be again discussing the whol .. policy of the States inl ~t  

with reference to what it did in respect of this or 'that State or States generally. 
If the Honourable Member's argument is allowed every day the same subject eID 
be opened again, as something or other is bound to happen 8 e e ~.. Thele-
fore, the scope of the discussion will be very much limited here. The Honourftble 
Kember .can, of course, say that the arrears of pay: should not have been i~ 

or the deamess allowanoes were much in excess of what they should haye lJeen 
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but he will not be able to discuss the policy of the States Ministry, which ha(> 
already been discussed duriDg the course of the General Budget, on t.he cui 
motions and also on the Finance Bill. 
Kl'. liutrudd1:n Ahmad' (West Beng'll: ;Muslim): and discussed ~ ill l l e 

too. 
Mr. Speaker: I cannot say threadbare, as some members may perhaps ~e. 

tiI ~ ~e  did nciJ! have sufficient time or tn8Y co l~ not cat<:h my eye. Bellrwg 
these limitations in mind Honourable Members will now d18cu9s the demant. 

'fi0l{ 

Mr. Speaker: ,Motion is: 
"That a supplementary sum not exceeding RM. 56,:33,000 be grBnwd to. the o e ~  

General to defray the charg... which will come in course of payment dUring the penO<t. 
15th August, 1947 to 31st March, 1948. in respect of 'Ca.pital Outlay on Civil Aviation'." 

Creation of a Statutory Oorporation to take over BusineB8 of Air India 
International, Limited. 

Shri T. T. ][rishll&machari (Madras: General): Sir, I beg to move: 
"That the demand for " 8upplementary grant of a sum not exceeding Ro. 56,33,000. 

in respect of 'Capital Outlay on Civil Aviation' be reduced by Rs. 100." 
Haji Abdus Sattar Haji I8haq Seth (Madras: Muslim): Sir, on a I'oint of 

order. in the light of the nIiing given hy you is this motion in order? 
Shri •• Ananthasayanam A ~  (Madras: General): This is a new one. 
Mr. Speaker: If the Honourable Member will refer to page 28 of the book of' 

Supplementary Demands, he will find that the supplementary deman:l is 
required to cover a part of Government "f India's share amounting to 11t\ lukhs 
in paid up capital of the Air India Int.3rnational Limited set up recently for 
6he purposes of operating an air transport service. 
Shri T. T. Xrishnamachari: As my Honourable friend Mr. Ishaq Seth knowa. 

the Standing Finance Committee sanctioned th(' initial expenditure. 'rhis is 
an expenditure, as you have been good ~no  to point out that had not been 
budgeted for '1nd the deml1nd contains the entire payment of the ~c tion 

of the Government of India, in fact its own ~ e of the capital of the Air Illdia 
International Limited. The House might know that this new compauy, which 
has now been incorporated, has been formed with an authorised capital of 7 
crores, I have not got a copy of the pH.spectus and the articles of assocUltjnn 
but .this information would perhaps h" .... ~ helped me in making out a hetter 
CaRt;, The authorised capital is 7 crores. The paid up capital is to be 2' 
crores, Ollt of which this amollnt has nnw been called lip. The GovertlTIlPnt of 
India will subscribe 49 per cent. of the capital as at present and there is an idea 
that the Ceyloo Government might be asked to participate in it. I wOIlI(1 like 
10 mention to the House at once that J am not going into the question of the 
merits of the proposition at all. I am ouite willing to leave it n.!' it i;" The 
Government of India is probably quite right in embarking on thiR ventme alOllg 
with Air India. In facli the matter has been discussed by the Standing Finance 
Committell whi(lh voted the necesllary amount but what I am st e~ell.t con-
cerned to raise is 8 very narrow point, As r said before the Governrnem of' 
India capital payment will as at present envisaged exceed, apart trom t i~ 
particular amount of 56 lakbs, a crore and there might be further c'llis for 
additional capital, because it is a comilany started with a very big capital 
Itrncture, so much so that. it is quite conce,ivable that we might have 4 lj o ~  

of money invested in it before long. My position really is this. I do ,lot lwow 
!f it is worthwhile for us to invest the taxpayer's money in a <lOmpan'y and hc 
m the same position as any other shareholder of the company. Some pe()ple 
might say that there is nothing wrong in it. The Companies' Act which protects 
the 'ordinary shareholders protects the Government but is that protection ade· 
quate? My feeling is that it is nol t\ question of the Government inv.;sting 
I, 10 or 20 lak,hs but it is 8 mat.ter of ~ e l croras as I quite see the pOKsibility 
of the expanSIon of thacompany. 80 I think when embarking on a vpnture 
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like this it is cest for Government to !Jut it on It sijututory D:lsis. 1: cl.o net ~  

that Air India should not be in it. Th',y can be t e~  on the same terms. .For 
instance we passed in the House recently the In(h;strial Financial Corporation 
Bill into an Act and there the position is that the Ga.vernmellt is participating 
with private interests. There will be nothing wrong in the Government. partici-
patil,!!: ,,·ith A". Indh but IJl.' ('ontentioll is thnt th" Goyernmcnt shouB Bot be 
.placed in the same position as any (lrdinary 8b areholder. For instance there 
"Bre the legal proceedings to which this company might become subj""t lllider 
Sec. 162 of the Companies' Act, item 5. Anybody to whom the company owes 
money might bring up an action. Supposing for various reasons legal }lro-
ce ll ~  "I'(' started can "e in all conscienf'e sav that the Governm9nt's 
interests have been protected adequately when the ~ e n ent is investing 
sucb a large amount of money in a compooy where they are placed in the posi-
tion of a shareholder. This has been ~it tin  my mind for a long time Ilud I 
had mentioned this fact on more than one occasion previously. I 80180 raiilfld 
this question when there was a cut motion in regard to the Commllllicnti()ns 
Minister's demand and I have taken tbiq opportunity of raising the question 
,ovel again. No matter what has alre3,iy been done. it is quite ~ li le for 
Government to reconsider the position and see if they cannot in iact make it 
a statutory Corporation with the present participants in it on the snme ~  

and. providing tbem with all the rights now conceded. Only in a statutory 
corporation the ultimate interests of the taxpayer will be safeguarded even if it 
~oe  not find the Government any extra rights. I think it ought to b" ~  nnd 
I venture to commend this idea to m" Honourable friend the C011lmunications 
Minister. A longer speech in a matter like this' is not ·necessary. because many 
of the Honourable Membe>s here know· full well that 'the Indian Companies' Act 
.gives only a limited protection. That is not adequate when we arc a'onTing 
with t.nJst o~ l . which is what the money of the taxpayer is. Sir. I move. 
lIr. Speaker: Cut motion moved: . 
"'T'hnt t he e ~n  for II, supnlemfmtary grant of a sum not excE'eding Rs. 56,33,()(IIJ 

ill l'p"\nf'(.'l nf ,r·=lnit.'ll ()utlav on Civil J\viation' he recluced by B.s. 100." 
Shri K. Anantba8a.yanam Ayyangar: Sir, I beg \0 support the cut motion 

mO\'('il lw nw fripnil Shri T T. l{rishn"machnri. T:"ijer +.1,,, llreRcnt. nrrange-
ment, Air India Limited become the 101anaging agents of this Company. For 
lbe time being, the Government of India take 49 per cent of the shares lI'ld 
lbe balance 51 per cent being distribuf.ed between the o e n en~ of Ceylon, 
,ome Provinces and the Air India Limited. It is ope.n to the. Governmenii 
·of India to take over 2 more per cent. ;:'0 that they may convert this 49 per cpnt_ 
moo 51 per cent. andhr.ve a dominant voice. The .reasons that. were set out 
~ the Gover'lmpnt for not tnking Rt i t~ 8  51 . ~  ('f'·" !'r·1 hwirw ~ 

dominant voice are that there mav not. be that incantiv!' to work as in the 
caBe of private companies and there may be· troublils over higher scales of 
wages being insisted upon in case it is a GQYenlrnent concern instead of a 
private concern. But, my own plea is that I~t is an inescapable position. 
~ et t  earlv or Tllte, we must face the situation. ··Tberefore. inRt.e"c1 of ,nt, 
Jiaking the full 51 per cent quota, I ~o  urge lipOPl· the Government 00 t,lfe 
fi1 per cent and even more and to start il off as a cOUlpletely Government con-
cern. The Government alone must manage it as It Corporation. 
In t.his connection, Sir, I would say that the polic.y of the Government hy 

not he"1l set Pllt ~ in  the airways in IIldh. On a fonner (,ccHsion ",peD 
.1b,E' matter came up, I said that under coinmunications every highway mud 
bf' taken up. Delhi to Madras, Madras to Bombay, Bombay to Calcutta an4 
., on, UJ.ese highways must be taken up and the bywa.ys may be left for priva.1e 
·-enlierprise. If these Airways-foreign service-is taken up by the GovernmeDI 
·8haightaway as a Corporation-and it is our policy to establish CorporatiOllll} 
'""'" Jiave established the Damodar Valley Corporation-the (lovernment ia bOt 

• 
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going to run it departmentally. The e:'l'periment is being tried of. oreating 
Corporations in all big l ~ tl  of trnd" all'a (·ornllll,,"ce 'even though j ~  .. ",','e!·-

.mp may be entirely in the hands of ~e Go!"ernment. The adminisirator& 
may not be oompetent; therefore a SPeCIal ~ce may be c e te~ to n;taIlBge 
:these concerns. On the same lines, ~e Electric Supply CO!foration ,SiU bU 
alIo been introduced to create Provincial Boards under ~ aegIs of ~e ~o e  
menil. One such Corporation might have been thoughjj of in this case also from 
the outset,. ~ 3li not hin,I".', t.he UO\ "nm!t'llt if the.\' di.l nm ]lim-lie' h,,': i ~ 
If the Honourable ;Minister for Communications accepts it, he would e~ fight 
what could have been done even at an earlier stage. 
If the overseas service is "taken up, gradually we can ~  jhe serviee 

~  then the through communications from ;Madras to Delhi, Delhi to Bombay 
and to varioUil capital centres in this country, may be leIll for private enter-
prise. I therefore request the Honourable ;Minister to make a beginning in this 
direction and later on clothe· this Corporation with the powers to acquire and 
GIl the in1ierIlBl services &lso. Once WI:> start, the service may be extended 
for inlPrnal ~ i ~ i:"O idr n:-; higlnyuys are eODcerneu. A tt~  utl. IIi; the 
aarodromes, the engineering service, thlJl buildiIJgs etc. are costing the ~ e . 
menil now about 18 crores. The capital cost of this service may, not after aU' be' 
more than 20 or 30' crores or at the most 40 crores. This is not a big sum 
and the :HoUile need nojJ be afraid of embarking upon a venture where we do 
not know what amount of loss we mUlit incur. We have got one of the biggest 
jndustnes, the ltailways, over which we have invested 800 crores and odd. 
!rhis is another vital communication. Communications UII~ go togllther, 
~o  no doubt communications hafe got.a particular significance so far as 
Ihe ~ e n ent of India is concerned. I do not know how the Railways de) 
not come under the term ','communications". Communications include both 
~il  Telegraph Telephones and Air .Services. F.or the purpose ;d con-
:venience, there are separate Depariments crea;£ed. 

Sir, in my opinion al}'!lOmmunicatiorui in ~ belong :to and be run by the' 
State. They are essential key services. H.aving regard to the small amount 
that we have to spend upon this service and the meagre pos'i;hiJii,y of incur-
ling n l~ en if there should be a loss, we have guaranteed, under this, 
~e en i  :to rectify that loss over a period of years-these are onerous con· 
Clitions: why should we show ~e e ooncessiOllB to other Companies? Why 
mould we no i ~ e i  up ourselves? . '. 

leupport tbismotioD, and :r expec(j the :Honourable ~tie  would kindl1'-
accept it and pursue it and extend it also to the internal sen·icl;!s. 

The Assembly then adj'Ourned fOT [Juneh till Haif Past TllJO of the Cloclc. 

The AS881/1./Jly Te-assembled aftrr !';ltnc:h, 0' Half PaNt Two of the rlovl.,. 
MT. SpeakeT (7'he HOn?UTable MT. G. V. Ma'lJaZankaT) in the ChlliT. 

'.l"Ile HonOurable :Hr.: 3d ~~ ~ Bldwai jtii~ te  o ~ nic tion  
Sir, I appreciat.e the points that have  heen raised ,by Mr. 1'. T. Krishnamarlbari. 
I have alRO consulted the Law Minister and he thirikii'tbat there will be n~ 
difficulty if we want to convert into a statutory Corporation. but thp. r.ointR· 
wil! have to he examined. We have agreed to certain terms with Air T',cii'l, 
If we can incorporate all the terms that we have agreed to, then there ,··iII be 
no objection and I will get the matter examiped and if it does not. in any way 
affect the terms of our agreement. I will see that the intention of the mover 
is carried out. ,,,", -

_ Shri T. T. J[rIsbnamach&ri: I would like to- ~ the leRve of the Ho1.1!!E' /otJI, 
withdraw my motion in view of the very satisfactory reply the Honourabl .. ~  

Jilinister hBB given. 
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Kr. Speaker: The Honourable Member wishes the leave of the House to 
'Withdraw his cut motion. Has he got the leave? 

The cut motion was, by leave of the A"Ilsembly, withdrawn. 

Kr: SpHbr: The quesiion ia: 

"Th&t a lupplementary sum not exceeding Ra. 56,33,000 be granted to the ~ D l  
oGenerai to defray the ch&rgea which wiU come in couroe of payment during the period 
lbt.h Augult, 1947 to 31st March, 1948, in r .. pect of 'Capital Outlay on Civil Aviation'." 

The motion was adopted. 

DEMA.ND No. 53-AGBICULTUBE 

Sbri lJpendrana.t.h Barman (West BengaL O:eneml): I rise on a pOllll . ,f 
.elucidation. As regards demlldld No. 53-Ai:riculture, the Honourable Miuidj.eI 
_for Agriculture places the demand before this House for Ra. 2.08,82,000 and 
the explanatory Memorandum says t.hat along with other sums got hy way 
-of reappropriation from the savings of other portions of the original gr>Lnt, tbb 
.um latal will come to ;as. 2,28,82,000. We are not told as to how this s:l1n is 
going to be spent either in this year or in the coming year and on what prin-
.ciple or under what heads. I do not; know whether by granting this Ilum c ~ 

money the ;Ministry will be at liberty !o spend it as they like or they will 1m Vh 
to come before j;his House again for definite items of expenditure. I want 
80me elucidation on this point. 

'1'b8 Bonoara.bil.e Slut B. L I n~ ~ (;M;inister for ~ in l lt  

May I answer the question? The House might remember that when we de-
controlled sugar we froze the en:tire stocks and then we allowed the sl1gor 
factories to releal6 the stocks frozen ~t Ra. 35 per maund whereas our IlOI.trol 
price was about Its. 25 and odd. There was this profit of Us. 14 and odd per 
maund which the Government took n·er. The Honourable the Premier I)f 
the United Provinces had some negotiations with the Sugar n ic~te on thia 
subject. As a result of that negotiation it was arranged that out of this R .. 11 
and odd, five rupees will be given to t.he Sugar l:iyndicate to be distributed 
among its members to make good certain losses that the sugar mctorieR Ir.e..de 
during the period of control. The other ;Rs. 9 per maund was retained by thE' 
Government a& a profit resulting out of j;hia der-ontrol. That amount came to 
about ;Rs. 2,08.t!2,OOO and odd. The question then was: _ How is this' amount 
to be spent? Well, the Government decided that this ahould be ear-marked 
for expenditure for the improvement of the sugar industry and ~ 8 c ne 

-cultivation. The next question was: .. How is this amount to be appnrtiolled 
amongst the various provinces? We rinally decided that the Province .. will be 
getting from this fund an amount pro Tata on the basis of the stocks held in the 
-different provinces at the time of the decontrol. The United Provinces and 
Bihar happened to be tbe two Provinces that had practically about 00 per 
cent. of the total stocks that we had. thus fro&en. Therefore, very nearly 90 
peT cent. of this amount will be !liven to these Provinces concemp.d .md <he 
other provincelr which held sugar stocks will also get their portion PTO Tat" 
according to the stocks held by them. It WIlS anticipated that there n.i!lht 
'be a slump in the sugar industry towards the end of this year and the Govern-
ment of India, therefore have advised theAp. provinces not to spend thiR mOll"Y 
for the present, but to simply hold it. in a SUfl1)ense ac(',ount till the Alld c4. 
1948. If during the year any slump oCllllrred in the sugar industry thi. sum 
might be tili~  to meet that conting,,'¥I!T; if not. after December 1948 thP 
"PIovinces concerned will be at liberty to spend this money purely for th .. 
lIenefit of the 11Jgar -oultivation and su..,aar industry. That is how tiJiR amount 
• proposed to be -lp8nt. - -
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lIr. Spealmr: I want to know what particular demands Honourable Members 
'Would like me j;o put to the House and what particular cut motions they wBPt 
., move. 
Shri Il. AD&nthaaaY&JI&Dl Ayyangar: No question of cut motions arise. 80 

far as we are concerned. but we would like to speak on certain of the demnuds 
~ and when they come up. 

111. Speaker: Do I put ;No. 53 now? 
111. B.. ][. Sidhva (C. P. and Berar: General): May I know what procedure 

is being followed? Are you now starting from No. 1 or anyone who has to say 
anything should intervene. 
liz. Speaker: I have not yet decided upon any procedure. I just wauted 

to know what is the mind of the House. 
SIIri Il. AD&nthasayanam AJY&ngar: As and when an opportunity I i.e~  

if anv Honourable Member wants to slleak about any particular demand, he 
.siart; Bnd then another member speaks on another demand and 6t 5  0 'clock 
.YOH will apply the guillotine. 
lIr. Speaker: That will not be a "ery desirable or proper thing to do. AP. 

the Honourable Member got up, I thought that it was the desire of some 
members to have No. 53. That is why I thought 1 might put No. 53 ro the 
House for discussion and then the other demands may be taken up. Unless 
the House agrees to have an agreed order, I would like to follow the nun·erical 
.ordpr here. 

The motion is: 
"ThAt. supplementary sum not ftxceeding BI. 2,111,82,000 M granted to the Governor 

General to def .... y the chargeli ... hich will come in CDUI'IO! of payment during the period 
16th August, 1947 to 3l.ot March. 1948, in reapact of • Agriculture'." 

Prof. K. G. B.aDga (Madras: General): Sir, I am glad to know that th" 
oGc.vernment .,f India moved in thi" matter at the right moment and were nbi'3 
to save this amount of money for the country and its sugar-cane growers 
:suo the Buglll'-C8Jle industry, as otherwise it would have been possible for thE< 
llugar manufacturers to have pocketed all this money. But at the same ti! .. ~ 
Sir, I cannot congratulate them upon "hat actually had happened sUter theee 
1ltock>; were frozen. I was told-and I hope my information is not wrong-
that many of the sugar mills which Lad actually made good enough profits 
during the last three or four years have also been given the benefit of this 
additional price of RR. 5 that was allowed by Government. Certainly that W&8 
not contemplated at the time either by the Finance :Minister here or by the 
Agriculture Minister; and I do not know how it c4me about that. even th'ls" 
mills which really did not deserve this profit were given this margin. 

The BOIlOUlabie K:r. :aaa Ahmed KidwIl: We have discussed Uta. here 
.everal times . 

. Prof. K. G. B.aDga: Yes, I suppose we have discussed our failure to prev<'nt 
1;hlS leakage. Then, Sir, I have not "ot much quarrel as to which Govern-
ment got this money, the provincial Government or the Central Government 
.But I am really particular about the money that has gune to the wrong pc.,ple. 

Secondly. I found that although at; tna\ time the sugar mills gave G"vBrn-
-ment. to understand that the price was not going to be put up very much. 
:actually the price has gone up very much higher, and till now neither Govern-
ment nor the consumers have been able to control these people. 

Thirdly. the growers have not heen treated properly by the Sugar Syncli-
oCate. In U.P. and Bihar I am told that a price of Re. SlI per ton of .ugw-cane 
lilY! been agreed to. But so far .. the )lam. PraaideD81 is concernod, .u 
V&draB Government has not as yet been able .. mab. allpl'miD OWDMI 
::agree to pay a similarly l'M8ODable prio •. 
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Shri T. T. ][r!shnan)lwh&ri: The bulk of them are foreigners. 

Prot. N. Gt Ranga: Yes, but even cur Indian mill owners seem to be just 
as bad, so far as the· calle growers are concerned. They plead that in 'li;;w of 
ille lower sucrose-content of the Madras cane it would not be possible to pay 
IW' much as the U.P. and Bihar sugar mills are paying. 

An Honourable Kember: Who said the sucrose-content is lower? 

Prol. N. G. Ranga: The sugar mill ownels are maintaining that. EV'?D 

Ilupposing the.y are correct ill that the other fact remains that the l;ran"port 
eliarges which the Sugar Syndicate has got to bear in order to transpmr it;; 
sugar to Madras Presidency is there against them. 8ecopdly, all th" ""sat· 
is being sold by the Sugar Syndicate at one and the same price in fill the 
provinces. Therefore it must be e&8ier :or the sugar mill owners of the L l n~ 

• Presidency to pay even a much higher price for the local sugar ~ ne than 
what is being paid in the U.P. and Bihar. In spite of that they do not C'ven 
agree to pay ~  high a price for sugar-cane as is being paid inU.I'. and Bihu. 
Se I suggest that the Government of India should ~ee  a watch :>ver these 
things and see that the sugar cane 8 o e ~ of tb:, .south are treated at ~ 8t 

as well as the sugar cane growers of the U. r. and Bihar. In this l'eapect I 
wish to remind the Governmenj; of India of their duty townrds the ougar-"""t' 
grr.wprs because there was an Act according to whieh this protection for sU'l'ar 
industry was brought in; and in that Act a specific provision was made t<> s()c 
that the sugar-cane growers' interests &lso would be protected along wi th thE' 
interests of the sugar manufacture1'll. 
I hope, Sir. the Government. of India will keep these points in mind and 

pee that +he sugar-cane growers in the south are also just as well pl'otp-Ilted 
as those in the U.P. and Bihar. I do 110t know whether it is possible for them 
to rectify this mistake 1ihat they had malle by giving the benefit vf this addi-
t~on l price of lts. 5 to those mills which art' affiliated with the SuO'ar Svndi-
cate which had made heavy or high enough profits in the last t ~e or' four 
years and which really did not deserve this special windfall. 

Dr. P. S. DeshmUkh: (C. P_ and Berar: General): Sir, I must confess that 
the explanation given by the Finance Minister, if it happens to be con-ect, 
deserves to be condemned by this House. We were expecting that the differ-
ence between the old controlled price and the price at which th's stock of 
frozen sugar was permitted to be sold would be available for the people of 
India. And what is the result? If I have understood the Finance Minister 
rightly,-which I hope I have because I was listening to him very attentively, 
-he is going to give Rs-. 5 for the e io ~ losses of the sugar manufacturers 
and remaining Rs. 9 are going to be reserved for future lo.sses. -So we hav& 
at the most in the bargain ·only about Rs: 5 per maund. FtrSt of all we were 
told that most of the money would be av$.la.ble for some natiotl"building pur. 
pose or for some purpose which would reach the common man and the ~o l  

of India in general. We actually find. that a very large portlOn-
more than two-thirds--is going to be reserved or is going to be given 
to sugar manufacturers. We are told R . ~  are going to _ ~ given. tG 
manufacturers for meeting old losses. . r smell some Illlschlef behind 
all this because there could be no loss or deficit to the sugar manufacturers 
which needed being provided for. There may have been some lean years 
before the war, but if we take all the years together we will find that they 
made enormous profits. For this no one need rely upon me. ~ have th& 
evidence of what they themselves published in the papers. For mstance. I 
know t ~t in -the Phaitan State Mafatlal Gagalbhai had ~ sugar fac!o<>TY, ~  
I have 'Seen with my own eyes an advertisement in the Tlme8 of IndIa statmg 
~ t though the factory wils established about the yea_r 1939 or 1940,the first 
ear'1I lib was 10 l&kha'of rupees when the· total lllvestment of the; whol& 
lactory ~88 only 10 lakhs. Next year. the I p(01;it was 20 lakhs and m the 
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.~ yeOJ' it was 10 lakhs again. I cannot imagine how, when the whole 
capital outlay of a ~cto  has been made up in one year's profit, there can 
lel1Jaln any losses whICh are to be paid out of this amount. 
Secondly, this whole policy ?f ,41ugar control and giv.llg protection to the 

lugar lll!iustry ~ . absolutely antl·nat onal and deserves to be condenmed. I 
am probably vOlclllg a somewhat UlluSUal and solitOJ'Y opinion which may not 
be shared by many people; but I feel that the ordinary average' man is being 
~e to pay for the o it ~~in  of the industrialists because whatever profit 
II made goes to the mdustnalist and it does not come back to the people in 
any shape or form. I have a recent case in wh'ch I can inform. the Honour-
able the Minister-in-chOJ'ge of Finance and the o ~D ent of India as to the 
~et ~ which these .sugar manufacturers employ. Tliis refers to the happen-
mgs 1ll the BUgaJ' mill at Rawalgaon. A big Bombay capital'st obtained free 
of any cost 1,500 acres of land. After getting this land from a Congreaa 
Ministry in 1937 he obtained the irrgation water at a concession rate, all in 
the name of encounJ,ging sugOJ' industry. As a result he pays only RB. 9 sa. 
against Rs. 15 to 23 that an agriculturist has to pay: These sugar factories,. 
Sir, are rea.lly ma'ntained on the blood money of the ordinary people of India. 
Although tbe Java sugar and other lIugOJ' from foreign countries can be IIOld. 
)aere at any thing between Rs. 8 and Re. J,2 per mauhd, we were buying i' 
throughout the WOJ' at RI. 21 and now we are buying the same at Rs. 35 per' 
maund. I:?o every man who uses sugOJ' is contributing absolutely directly 2()(). 
to 300 per cent. to the Indian BUgaJ' manufacturers and it is in this way that. 
they make the enonnous profits. In sp'te of the concessions granted to the. 
Rawalgaon. factory which 1 have already mentioned, tbe Manager of this 
factory coerced the agriculturists to part with tbeir sugarcane at Rs. 30 per' 
ton. My friend, Prof. Ranga was not quite up-to-date in his knowledge about. 
this sugOJ' question. Otherwise he may have made a much more effective. 
speech than what he could do. But I am aware of tbe statistics and I am iIr 
a position to say thn.t the sugOJ' industrialists are deserving of no cons'dera-
mono While the Rawalgaon sugar factory purchases sUgllJ'-cane au IRs. 30 
per ton, they manufacture three maunds of BUgaJ' out of tbis and thus make 
Rs. 105 i.B. a. net profit of at least Rs. 70 per ton. The factory crushes 700 
tons of sugarcane per day and the daily profit of the company therefore comell 
to nearly Rs. 50,000. 
What has tbe Government done? The Government has curious methodS' 

of acting. Instead of themselves asking the sugOJ' industrialist to buy accord-
ing to cert!yn l e l t o~ and give a minimum price to the sugarcane growers,. 
tbey have 'left-this pariacular matter to some one else. The Government .of. 
India gives protection to all sugar factories; but so far. as the protection to tbe, 
sugar-cane growers, it is the job of the Provincial Governments. The U.P. 
and the BibOJ' Governments have passed tbe necessary Acts and have fixed' 
tbe price of sugar-cane atRs; 54-4 per ton. !But the other Provincial Gov-
ernments have left the agriculturists at the mercy of the factories. In the 
Bombay Presidency, the Bombay Government has yet to pass an Act, similar 
to the one obtaining in the U.P. and Bihar with the result that the industria-
lists of Rawalgaon OJ'e coerc:ng the agriculturists to sell at Rs. 30 a ton. Any 
one ~ o has any knowledge of agricultural cultiva.tion will agree that it is im-
possible to grow one ton of sUgllJ'-cane in RI. SO. The actual cost comes :tc 
at least Rs. 55 a ton. A very seious situation, Sir, is likely to arise at 
Rawalgaon and I would not be surprised that if the proprietors of the sugar 
industries persist the factory may come in trouble because the agriculturists 
are very angry. They have not even been given a hear'ng. The ~n e  of 
the sugar factories 8J'e not prepared to meet them. I hope they will change 
their attitude. 

In so far as the distribution of the pmfit the o e n en~ made in this 
transact:on the House haa not been fairly treated. '. This question had been' 
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raised before on the ~oo  of the Houle anl;lwe were expecting thai .hill erlra 
money would be available for some good itb.rPOIle out of which benefit would 
flow to the whole Indian communii;:Y: But that has not been so. Some of 
the profi.ts ~e resened for the sugar manufacturers themseh-es and l ~ 
nothmg IS gIven to the ordinary people and even, those Rs. 5 that ~ in are 
110 be reserved not for the sugar-cane growers in the D.P. and Bihar alone bu' 
the sugar-cane growers and the manufact,urers. I do not qUllrrel with the 
formeI.', I do not ~in  the agriculturistR of any part of the coun.ry bellie 
benefited but that IS not a very commendable lort of situation and I would 
therefore be glad if the orders could be revoked and this money made avail-
able for the Agricultural Department fnr it~ dpy"lopment. This· would be the 
proper 1ihing. 

There is another oi~t. I wnuld like to bring up. It 't".this. We have got 
a Labour Department m the Government of India, Everv Province has a 
• Labour 1?epartment, There is Also an A l i~ lt e De t~ent here and in 
the Prov'nces, But whereas the Labour Depljorlment includes the welfare of 
the labourers, t.he Agriculture Department. nowhere includes the welfare of 
the agriCUlturists, A mere handful of labourers have their own ~ o te . 
Industrial labour, which is organizerl, ~ its leaders who Rhout fmm house-
tops in spason and out of season. Thev are the pe0T'le who ~t i e  toO protect 
lahour's interests. Here also. we have lots of memben: who let go no oppor-
tunity in advancing their int.erests. But with regnril t" th,' agrit'ulturist. it 
leems toO be everyone's ne ~ and no OIlP'H husiness. \\Thilp thE're aTe 
hnnilreils of Ll1.bo;11" Welfa.re OfficeI'!<. t·here is not 8S ypt n in~le Agrkulturist's 
Welfare Offiner. n~ n.nv 'Provincial Government. ilone anvt,hine-in this regard 
in sp'te of the fact that' Mahatmaii livpil anil ilieil for t·he kiRan .. " Is t. e ~ 
anything rPRlly being done for the /d.,an .• ? 'T'0 m, Im(}wlP(1e-;> "oHline- Tf it 
is neCeS811.ry to protect t.he interest,s of th" lnbourers it is ilonblv n""P88"1"." to 
prot.ed the 'nterpst,R of t·he awi(.." Hur;st.s her8nsp they OJ'p fnr mOl'" hAckward 
anil ormreRHed. ThAd l'iven notice of n ent. motion in thp orie-innl hnilget on 
1;bis subject. I woulil like t.o point. out to thf' Oovernment of India I.hat 't ill 
time they thouqht. of t,he wplfAre of t.he '1!rrir'llltu,,'st .• in n mOl'p ilirect WilY, 
IIInd did someth'ng similar to what is bein!!' ilone for thp Inhonl'N!:' 

I might mention that I hM a talk with the HonourAhle Minister for .6.m-
lulture on this point and he appeared VeTV ~ t etie  T hope hiAsympathi!'.t1 
will not end there and that he will be abl,. with the aSsistAnee and co-oneration 
of the other members of Government to do 50methiJl!l' ~t nti l for the wel-
fare of the a/!T'cuJtru.nsts, And that also shoulil not be' all. T hope that h. 
will be able to persua{le the other Provincial MiniBtnes and GovernmentR iIo 
'Act in a similar wav, The nrofit made bv us in th's sligar transB.Ction should 
be a I'(ooil. source of revenue for'such an endeavonr. A nortion out of the nro-
fits we have made on sU!(Rr could. I think, hp """fully IltiliRed for t.hi .. 
purpose. 
I do not think it will be nroper on my 'PRrt. to touch anv other point although 

I have so milch to lI,av and have han no proper opportunity to lIav it. 
Dr. B. Pattabhl Sitaramayya (Madras: General): The public-are well 

aWllre that when a hint was thrown in the press that the control on sugar 
would be Abolished, the prices that were advt'rt,'sed went up from RI;, 21 to 
Rs. 35. Naturally this news created II: perlmhed feelin!!' in the minds. of 
.ame of us and we tried t,o get into touch wiloh the ini~te . It was stat,ed 
at t,h" time that all the Rs. ]4 woulil not be taken by the ,n;ill-owners, bu. 
that Rs. j:l would go to the Central o e ~nt and t.he rema'nm!!' RI;, 5 would 
be alloweil to those mills to make UP past losses, Then-we made an enquirv 
as to whether all the mills had made losses. We felt that it was Quite fair 
that if the m'lls had maile losses in the ps'!!t five veflrs, they shollid be corn-
'PensRterl hut on enquiry it immediRtely tnrtied out t.hat all the mill. had not 
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made losses, though we did Dot know how many mills had made losses and how many had made profits. Then 'it was agreed that compensation should be given from out of this Hs. ii only to those mills which had made losses in the previous five years. At that point it was also agreed that the st>ocks should be frozen. li th s had to be the line to be udopted, ij; wall necessary to freeze the stocks overnight by means of an ordinance. The ordinance was passed and we felt comfortable that everything was readjusted. 

put what was our surprise when later we learnt that the understanding that had been reached in this affa, r was not. observed, and as the Finance Minister has stated today, a part of the Rs. 5 or all the lts. 5 went towards compensating the millo\l1ners. 1 wish to know, Si",-nnfortunately the Food M'nister is not here, but the Finar.ce Minister may he knowing it, I do not really expect him to know-whether all the millo\\'ners had made losses or whether there was any examination of the mills that mude losses and whether compensation was given to those millowners who made losses accord'ng to the published balance-sheet.;. The balance-sheets were referred t.o in our con-versation. Later on, howe.\'er. I was told that the reason  why the under-standing that had been reached was gone hack upon was that, the U ,Po 3 P.M. c\Iinistry protested. There ~ no gronnd for .. the U.P. Ministry ,to protest at, all, because they were not asked to close thishal'gain. 'l'hey were asked only to negotiate a sett'ement with the sugar syndicate and put it up to the Central Government for approval. The U. P. }ILnistry apparently went beyond their terms of reference and sa'd that they had eonunitted the:rn-selves-in tJle matter and that they would cut a son-y figure ill the eyes of the Sugar Syndicate if the agreement was not adhered to 'Il letter and spirit. A ppal'elltly the Food Ministry wellkened thereupon and eollapsed and ~ e  t.o the dictates of the U.P. Ministry. This was a very, very disappomtmg ;;it·uation. So the Ra. 5 went to the millowner and unless somebody reassures that only the loss-makers got the compensa.tion we should also th:nk that another piece of injustice might have been done in apportioning the moneYII both among those who made losses and those who made profits. 

One redeem'ug feature which in fairness lowe it· to 'myself to express in the House, for the reason ths.t it is within my knowledge. is that all the Rs. 5 was not swallowed by the millowners. I was told that Rs. 3t would reven to the Income-tax Department. That would only leave 'Rs. Ii. Re. 1 went to the labourers. Thahwas but fair so that only eight amiss might have gone to the mill owner, to some wrongly and to others rightly. Th:s is the genesis of the whole affair and I think we should be fair to the foots of the ca.se. The reason why the pr'ce was raised all of a sudden from RH. 21 which was the controlled price to Rs. 35 was stated to be that cane growers had been de:rnand-ing for sometime an increase in the rate of cane and t,hat, after February last they would get not Rs. 1-4 per unit but Rs. 2. According to calculations that would very nearly justify the increment from Rs. 21 to 35, the propor1ion being almost the same. If that were so, the point for us to aseert.ain would be whether the growers have had their share of the increment to which they are legitimately entitled. The query in this behalf put by my Honourable friend Dr. P. S. Deshmukh is very appropriate, except that I am surprised that he sbould have said that he never heard anyth:nt; much ahout ki8ang. I hear nothing except the word kisan and for him to lmve.aid so in the -pre-spnce of Pro£. Rangs was a little bit audacious and unjust to the professor I However the kisan is not a silent beinf{. I know cnre-takers are not apnointed to ote~t his ;nterests. Their care-takel's should be vei'1 numerous indeed, because nearlv 80 -per cent. of the population aTe l,iRan'. Under t.tese circ\tm-stances I ~l  like to make an observA.tion that the Food Ministry weakenpd 
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at the l ~ c lo ic l moment. 1£ they had only been strong enough '.l,ere 
Ul~ have been a Juster apportiollIDent of the moneys but so far as the 9 
and " proportIOn .was fixed, tha.t was the point to which we were partIes but 
we were not parties to .lis. 5 being appropriated entirely by the millowners. 

Shirl Upendranath Barman: Sir, lOiter the discussions that have occurred 
on. the floor of ~ e House I would like to make one or two observations on 
thIS demand., First of all, to my miud, this huge' sum was rather a windfall 
and at the tIme when, the last budget for the year was passed this huge sum 
was not III contemplatIOn of the House. Sub/tequently by some fortuitous cir-
cumstance more t~ n 2 crores came into the hands of the Ministry. Certa'nly 
the House ~o l  ~ ee~ apprised as to how this sum was going to be 
spent. Hearlllg the dISCUSSions on the floor of this House I suppose this was. 
not done. I think that this expenditure was not so much regular as it should 
be. I hope that my friends from U.P. and Bihar will not take it otherwise 
when I say that. Accidentally, two of the provinces had ~ per cent. of the 
stock in their hands and it was certainly not due to any efforts on the ~ 

of U.P. and Bihar Ministries or the population there that these 2 crores and 
28 lakhs came into the hands of the Government of India. The agriculturist. 
have got their due cost: when the price of cane was not remunerative the 
'Ministry thought it best to ra'se the price of cane and certainly the consumers 
are ready, to pay whatever reasonable price may be fixed. Neither did this 
sum come into the hands of the Ministry, from any efforts, on the part of the 
Government of India. Under certain circumstances it was accidental that this 
sum got to the coffers of the Government of India. To my mind had the 
M:nistry thought it fit to allocate thi5sum to different provinces for the pur-
pose of growing sugar cane,-to such provinces where sugarcane can be 
grown,-in that case this essential food commodity also would have been 
grown in as wide an area in India as possible. That would have 
been better and would have minimised transport cost. If there was any diffi-
culty in installing sugar mills I am certain tha,t ~ e poor villagers would be 
satisfied with gUT. From all these considerations I think that the Ministry 
would have done better had they llot~e  this sum to such provinces where 
sugar cane is not grown but where' it can be grown. That would have been 
" justifiable expenditure. Anyway even now if the amount goes to the bene-
fit of Bihar and U.P. cane-growers I have no objection. 

Shri Ramnarayan Singh (Bihar: General) : Sir, while sanctioning any 
expenditure the House ought to 'be very very strict and especially while 
sanctioning supplementary grants we ought to be rather over-strict. What; 
is the use of passing 0. budget? While passing the i>tdget amounts are placed 
for distribution amongst so many departments. But while making the expen-
diture the spend'ng department does not consider the amount sanctioned to 
them for expenditure but they go on spending and spending. If the expendi-
ture, has been made under circumstances over which they have no control of 
course the supplementary grant may in that case be sanctioned. !But after 
the general budget has been passed any amount of supplementary grant is 
brought to the House and it is sanctioned.·Sir, I do not like it. In th:s case 
we hear that so much money has been received by the Government. If that 
is so it is a very good thing. But as regards expenditure we hear that it 
IIhould have gone to the agriculturists and so on so forth. The attitude 
of the Government towards the sugar industry has always been objected to. 
It is really very difficult for us to understand the attitude of the Government 
towards the sugar industry. But we understand one thing. It is very  very 
easy to be generous at the cost of others. If those people who. are so very 
generous to the sugar industry had to e~  anythin.g from their own pocket 
then they might have understood what thIS generosIty means. ~ at the 
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cost of the consumers and the,growers they can be very generol,lS to the sugar 
industry. In this case 1 thiuk this method of expenditure must not be 
sanctioned. Every pice of the amoWlt must go to the agrwultur sts and the 
growers of sugarcane must get the benefit of the amount just received. By 
way of manure and many other things -the Government ought to distribute the 
whole amount among the sugarcane cUltivators. 'Ihey are so very kllld and 
generous to the sugar indust.ry, the millow.ners, the rich people, and they want 
to distribuve money in this way. Sir, I th.uk this must not be allowed. 

The Honoura.ble Shri ]f.. K. Shanmukham Chatty: Sir, this really concerns 
my Honourable friend the Food Minister. But in his absellce I do not nupd 
answering some of the points that have been raised in the course of the dis-
'lussion. 

With regard to the payment of Rs. 5 per maund to the Sugar Syndicate 
what reaU.f happened was this. Here I thutk I must frankly state what took 
place at the time of the decontrol of sugar. The Gove01mellt of India declded 
to decontrol sugar. When that decision was taken no steps were contemplated 
for controlliJlg the price because we were launching on a policy of decontrol. 
The ered·t must really go to the Premier of the United Provinces to have 
found out that· immediately after decontrol there would be a rise in prices and 
,u, unjustifiablp profit going into the hands of .the sugar mills. It was there-
fore he that stepped" into the field first. 

Dr. P. S. Deshmukh: On a point of information, Sir, may I point out that 
tht" point was raised in this House immediately on the bringing up of the ques-
tion of decontrol and it was pointed out by some Honourable Members in this 
House; alid I think steps were taken in this direction after that suggestion. 

The :a:onoura.ble Shri R. K. n ~ Chetty: ~o  Sir. It was really 
the Premier of U.P. that first took up thiS question and he had a discussion 
-with the Sugar Syndicate and came to this arrangemellt. It was really after 
that that. we woke up and found t .~ someth·ng like this ought to have been 
done. \V hen we demded that the hues ~oll  whlCh the U .P. Premier had 
ini ~  the negoLations with the Sugar Syndicate were the right lines we 
thought, we must honour the understanding that he had arrived at with the 
Sugar Syndicate in it-s entirety. And therefore it 's that we agreed to the 
arrangement that we made under which Rs. 5 out of this excess was to be 
given to the Sugar Syndicate. How exactly this amount was distributed 
among the members of the Sugar Syndicate is a point about which I have no 
informatioo. But, as my Honourable friend Dr. Pattabhi said, more tha:1 
Rs. 2, out of this will come back to the Government of India in the form of 
income-tax and corporation tax. And a portion went to the labour for the 
increased wa.ges that we have fixed, with the result thnt what actually the 
'Sugar Syndicate got was only a very modest amount. The price of Rs. 35 
was not really an excessive price. hecallse. as my Honourable friend Dr. 
l'attabhi nointed out, since decontrol the D.P. and thll Bihar Governments 
made an arrangement under which the price lor the cane grower was' raise!' 
·from TIs. 1·4-0 per maund to Rs. 2 per mllund. At the same 1;ime there WSi, 
also a very s1lbstantia'! increase in the minimum wages to be pa.id to t ~ 

labourers of the sugar mills. Taking these two faetors int.o consideration Wi. 
were satisfied 1 hat Rs. 35 per maund was u fair price. That was why ths 
priee of Rs. Si'i ner mannd was arrived at. Honourable Members, especially 
my Honollrable friend Mr .. Ramnarayan Singh. are not eorreet in saying thai: 
the Food Department has gone on spending. this mone)' without obt&ininll'· the 
-consent. of this House. Well, Sir, this Department has just now come before 
this House for· spending the money 'n the manner proposed. Therefore th_ 
is no question of the Food Department having-spent the mOlley and their pre-
eenting the House with a fait 4Ccompli at all. 
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Iillri Upendnnat.l1 BIlJD&Il: Why is ~ e e no indication in the ;Explanll-

tory Memorandum as to how this money is go:ng to be spent? 

~e. Honourable 8hri R. X. Shamnukham ~tt  I have given the explll' 
llatlon ~ the Memorandum lIS to how the money was gOllig to be spent, 

My Honourable friend Prof. Ranga has very rightly drawn the attention 
of the House to the fact that the l:'rovincial Governments other than D.P. 
and tJih<l:r--especially the Government of .~. e not yet taken any 
tlteps to lllc e ~~ the prICe to be givet\ to sugarcane growers. '1'he fixation of 
i~ . clIl e puce IS a matter whlCh is entirely within the juri.diction of the Pro-
VIllClal Government". We shall certainly draw the attention of the Provin-
cial Governments concerned, and especially of the Madras Government, 1;0 the 
feeling expressed in this House that the benefit_of this must really btl given 
to the sugarcane growers. 

l::lir, SOlllet hing has also been said about the' undue protection' given to ~ e 

sugar industry. I happened to examine the case of the sugar iudustry when 
I was the President of the Tariff Board. It was no doubt a sl:lmmary enquiry. 
But even in the course of that summary enquiry I was convinced that the so-
ca.lled protection to the sugar industry is, in essence and in substance, pro-
tection to the sugarcane grower and not t.o the industry at all, because the 
pric;, of the Java sugnr is less t.han the price that we pay to the wgarcane. 
Honourable Members must understand t.hat linless a substantiai V'otection is 
giVCll to the sugar industry there can bfl no ~ cl ne lI;rowing at all: there 
will he lIO sugar industry; and there will be no sugarcane cultivation ill. this 
eountry. \Yell, thii; matter will come np for more detailed examinat'on in due 
course by the Turiff Board and this HOUS8 also will have an opportunity of 
prOll0U11l'illg its \'t>rdict on this matter. 'Sir, I do not think any further point 
W:IS raised ill. the course of the debate. 

lIIlr. Speaker: The question is: 
"That a supplementa.ry sum not e cee jll~ Rs. 2,{8,82,OOJ be granted to the Governor 

~ne l to defray the charges whidl will corne in course of !layment during the periocl 
15th August, 1947 to 31st )'larch, ]948, in respect of 'Agriculture'." 

The motion was adopted. 

DEMAND Ko. -21-l\1tNrSTRY OF COMMERCE. 

Mr. Speaker: Instead of taking ~  the ·time of tIre House i. putting each 
it-el11 separately] should like to know what particular demands 1l01l9ui'aole 
Members would like to discuss so that I shall put together all the remaining 
demands in respect of 'which Honourable Members do HOt wish to make any 
observations. 

8hri B. Shiva Rao (NIadras: General): I want to speak about Demand 
No. 21-Ministry of Commerce. 

Prof. N. G. Ra.uga: J would like to speak on Demand No. 55. 

Shri T. T. Xrishnamach&ri: I want to know somEthing about Demand 
No. 77. 

Shri JI . .&nanthasa.yanam Ayyang&1': I want to speak on Demand Nos. 28, 
56, 77 and' 78-A. 
:Mr. Speaker: I propose now to take up these demands. All the remaining 

demands, I shall put in an omnbus form at 5 o'clock. We shall take up 
demand No.2!. 

The motion is: 
"That ... le e~t.  sum not exceeding R~ 4,61,000 be granted to. the Govem.or 

GeneTal to defrav the ch3r'ies wbiclt will corne In '-CO!''M\e -of payment n ~ the period 
u.a Augwot,1947 to 3lA libfch, 1948, in r .. pect of 'Ministry of COIIIJIm'Ce .. •• 
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Sbri B. Shiva Rao: Sir, if you look at the explanation given for ~l.i  
supplementary e~ n . one of the points mentioned is the lUlexpacted pro-
longatIOn of the Geneva and HR.vana.. Trade Conferences. ThsJ; is not the 
Whole of the eltplanatioa. and at the present moment I om int'lined to· refuse 
the. demand altogether unless the Finance ;Minister can give a satisf'idory expl!40 
natIOn. When 1 spoke on the Fmance (Bill the other day I drew t. ~ a.itenticlJl 
of the House to what I called the extravagant expenditure of cert.,in Ilfficjllhl 
who are sent abroad on some of these delegations, and although r dui 110& 

mention details, I had in mind the Preparatory Trade Conference in G'Ineva. 
As a rule I am most reluctant to mentIOn the names of individuaJ <,fficers or 
to invite the attention of the House to incidents of this kind, unlenB there is 
some general interest served by that reference. I am compelled to do 80 on 
this occasion for reasons which I proposs to narrate ver{f. briefly to ths House. 
Sir, one ()f the Government of Ind'a's rcpresentatives to the Geneva Confer-. 
ence fiew to London and asked tlie High Commissioner's Office to lend him 
one of their most competent stenographers. Interpreting that in the natural 
sense, t.hey sent a middle-age<l woman of 45, but he sent her back after a week 
on the ground that she was t.()() old for his work. Sir, I cannot understand a 
stenographer of 45 being disearded as too old. That is not the whole of the 
story. He chose a much 'yc'msc:l' stenographer in Geneva and flew. her to 
\Vashington at government t',,[).ense, and in \Vash:ngton, during the two day. 
he spent there, his hotel bills were on a seale that Royalty might envy. Sir, 
I refer to it. because this officer has wangled a second visit to Washington in 
the courSe of the last six months, and at the present moment I understand, ij 
my information is correct, he has asked for tile sery'cos 01 tLut Eum" bl"lJoJ· 
grapher from Geneva to L ~ flown to Washington to help him ,,:th Li. wu;k 
for a few days. 
Prof. N. G. ltanga: A wry faithful man. 
Shri B. Shiva B.ao: I am surprised that the :.vlinistry of Food and Agricul-

ture should have passed on th s preposterous cla.im .wiuhout any comment to 
the Department of Finance, and 1 am equally surprised that the l<'inance 
Department, lIlstead of rejecting it outright, is seriously considering the· claim 
at Lhe present moment. 1 ha,ve a grouse aga.inst the Finance Minister, because 
over my modest claim for dollars to meet legitimate expenditure on .my paper 
in New York he has been sitting tight for weeks, and :Iet he seems to be 
lavish and e~en reckless in sanctioning expenditure of thousands of dollars for 
hOliday jaunts for some of his officials who manage to get .two, world tours in 
the course of a year, whether the business is genuine or artificially created. 1 
do feel, l~ o  it may seem strong language, that officials, howsver able they 
may be, if they have no consciencs about the manner in which they.spen. 
public funds, should never be sent out of this country. I would like :to know 
what steps the Finance Minister proposes to take over the point I raised in the 
course of discussion of the Finance Bill that there should be 80ms check on 
the expenditure ·of officers who go out on tours of this character. 
Prof. N. G.' Ranga.; Sir, I have one more word  to say. That is only to. 

reinforce what Mr. Shiva Rao said some time ago, and that is that we should 
see that our own In i~ stenographers are sent abroad, and clerks also, instead 
of tobese women being employed abroad. women who are not of ?ur col,?ur, 
of our kith and kin, but women of s;)me other race. It has a speCial bearmg, 
trr, upon the strategic importance of these .inte n t~on l  missions. It always' 
pavs other countries to try to get news or information I\bout any ~ et co?-
.;uitations that our peopls ma.y he ha.ving in their own Group meetIngs. or ill 
their own delega.tion meetings, and can tbere be a better way of. gettmg all 
this ibformation than by simply fpping either by money or. vanous other 
means t,hese girls whom our peopls are so very !ond o~ employmg. abroad, and 
that is why I talt.e very strong exception to this partwular pra.cli1C6- I know 
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aome of Olll' friends are under the impression that whenever our boys go there, 
they rather collapse. They may be collapsing. but nevertheless they ~e our 
boys. ~ e e o e  I would rather prefer our own Indian stenographers, clerka 
a.nd aSSIstants, be ng sent abroad: and when they come back again, they will 
4IOme back with all the experience of their foreign tour and the impressions 
fuat they gather of the method of work, the organization of office and all the 
rest, will go to enrich our own office work. I do not, see any reason  why these 
highly placed offic.ials alone should go abroad, and not these lower placed 
F80ple. Secondly, I have never seen any foreign delegation ever going to any 
ljOnference without their own nationals serving them from the clerk's position 
rigM up to delegate's position. And thirdly, Sir, I myself happened to be 
~t Geneva at the time the Trade Conference. was going on. I cannot complain 
that our delegate or his assistante either in the delegation or in the office 
mally were squandering our money. My only complaint was that the amount 
of money that we had to pay for the stenographers. clerks, assist.ants and 
eibers that. we had to employ was . rather too heavy. Again, whenever OUT 
people were giving any entertainments,· they could nQt do it just as well as 
others because tJfey could not spend money just as judiciously as others do on 
drinks because our people do not know much about drink and when they do 
mnk, they get. drunk. whereas other people do not show they are drunk 1\.\ 
all. Nevertheless vou should entertain and so I would like to suggest t ~ 
when they do g've 'these entertainments. thev should try to do it in the ~n i n 
fashion, if necessary takin'g certain thingR from thi8 country and showmg ro 
fheae people what we mean by reol entertainment. 

An Honourable Kember; Country liquorl 

Prof. 1'. G. Ranga: There is no need for country liquor. Adam's ale it 
1Ibout the best as far 8S I can see. Therefore I think it is as well some atten-
tion is pa'd by the Finance Ministry as well as the other Ministries concerned 
to the points tha.t we have raised here. and also various other points that they 
1>ught to keep in mind since some of them have themselves ~one abroad on 
ihe!le delegations. 

Shri K. Anant.hasayanam Ayyangar: Sir, I would h'ke to e~ne or two 
1!uggestions. I am told, subject to correction by the Honourable the Finanoo 
Minister, that whatever expenditure is incurred inside the country is all 
iludited, but so far as expenditure by delegations out.side India is concerned, 
it does not come within the purview of the audit. That is what I am told. 
Therefore. if thflre 's a provision for spending 1\ particular amount here and if 
that is exceeded. the I\\lditor immediately c,uls upon them to account for the 
excess. but in respect of amounts spent. outside India, the aud.itor does no; 
_m to exercise any jurisdiction whatever. 

If that is the position, then it must be a practice wh'ch mnst have been 
.t t~  bv ollr oli! masten;. a. le!!'llcv which has been left to our Ministers. and 
I am sure the Honourable the Finance Minister 'wm correct it as early as 
lJ08sible. ... 

The other point J wont to make is this. For every  delegation that ;s ~ent 
abroad an estimate shoy.ld be prenared and under no circumstances should they 
lie allowed to exceed the estimated ,amount. 
With regard to the employment of stenographers by our Embassies and 

Delegations-w1:tich was referred to by the previous speakers-there iaB. gran 
tiangoer. I am told, of eourse I myself have not gone to the U.S.A., that In 
4lUr Embassy there, there are a good number of American lady stenographers. 
Our Government have to send constant instructions to our Delegation at th& 
U.N.O. t.hrough our Embassy. and it.is likely that very often they may contain 
.-mething against .U.S.A. It i8 these American ladies who have to decyphel" 
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thes3 messages which are sent in code. I feel that however much' faithful 
they may be to us, it is rather dangerous to trust them in these matters. In 
the larger interests of t ~ country as II whole and in the interest of economy, 
I would therefore appeal to Government to see that our own nationals are 
kept in these Embassies, whatever might be the cost. 

Another vital point which I want to mention is tnat the tlelega.tions which 
we send abroad should set an example of our high tradition and best culture. 
I am 'given to understand by my Honourable friend, Prof. Ranga that the 
delegates to the International Food Conference who went to plead before the 
repre'lentatives of tbe world tliat we are starving and that we have not suffi-
cient money to pa.y for the food we want to import, lavishly spent Rs. 7,000 
on a cocktail party of 600 guests, and that in hard Swiss currency. ~et the 
entire world laugh at us-we do not mind-, but we should impress on the 
world tha.t we Ilre a nation of tee-totallers. Let. us carry this message far and 
widE:. J do not evaluate the achievements of a Delegation in rupees, mn:1S 
and pies, but by the 'mpression they create before the representatives of the 
world. And tohen, let us not send very young men on tHese delegations. From 
the stories I hear, I understand that very few people are able to keep their 
balance. Some of them go to pieces. Let, therefore, only tried men he sent 
on these foreign delegations, people who represent the best that. India can 
put forth. 

Mr. R. X. Sidhva: Sir, on a point of information I want to know from the 
Honourable Minister for Finance whether it :s not a. fact that the entire staff 
of the British and the American Embassies in De~ i  from the highest to the 
lowest, from the Ambassador or High Commissioner, down to the clerk, does 
not consist of t.he nationals of those countries? Even the staff of the Indo-
nesian Embassy has been brought from that country. Not a s'ngle Indian is 
employed in ~  capacity in any or the foreign e ~ ie  in Delhi. I would' 
therefore request Government that if they cannot do anything on their own 
initiative, let them at least follow the footsteps of the other· Governments. Is 
it not, therefore, most unfair that our Embassies and Consulates abroad should 
deny such opportunities to their countrymen. What prevents a clerk from 
going abroad' and serving h's country? Should he not aspire to better his 
prospects, and show to the rest of the world that he is in no way inferior to 
them when it comes to a matter of competition. This '5 II matter on which we 
all feel strongly. I can straightway tell the Honourable the Finance Minister 
that there should be no. question of economy in th's particular matter; the 
question of cost does not come in, when it is a matter of nt.tional prestige. 
Whst after all's the meaning of an Embassy or " Consulate? ThAt is a 
medium for the representation of Indian cultul·e. \Vhy, a clerk on the staff 
of the Embaosy iR at! much an Indian as the High Commiss:oner or Ambassador, 
by whatever designation you may call him. I would, therefore, wish to convey 
to the Honolirablethe Prime Minister, through the Finance Minister, t,hnt 
the entire· staff of every Indian Embltssv abroad from the Ambassador right 
down to the lowest clerk. should be ~n from Indian nationals. 

Sbrt Biswanath D88 (Orissa: General): It is not my intention to make 
any long speech on this occasion. I wish only to point out how things are 
going on in the. Foreign Embassies in Delhi. A Dart'cnlar Indian gentleman, 
applied for a job in the British Embassy here. to which he received a reply that 
no non-nationals are employed in that offi.ee. Unfortunately the Delegations 
sent abroad by t·he GoVllrument of India and the VBriOUJI emblUlsies under the 
Min'strv of External AffR.irs and Commonwealth RPlations t.ake a fancv even 
tor non-Indian stenographers. I would appeal to the Ministry in partilllllar 
and to all I!'entlemen connected with the Indian-dele!!'atjons oi~ abroad to 
'lake a leo.L.out of the example that I have jUJIt now brought to their notice. 
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Dr. P. S. Desb.mllkb.: Now that this question has .been raised. .I feel im--
pelled to. make .a few observations. I do not wish however to refer to appointments 
lI'. our Embassies abroad as that pomt hus been sufficiently discussed. 1 wish to 
refer .to employment of Indians in other spheres. I had addressed certain 
questIOns with regard to the employment of Indians in' firms working in India, 
to whICh L have lIOt. ee~ able to get a satisfactory reply. My main eomplaint 
IS that even In for.pgn firms which are doing business in ~n i  we find very 
e~ In~ ans employed. ~ on the ot-her hand,we want to go t.o fo1'e'gn coun-
tries With a :Iew to sta.rtmg business, we are subjected to aJl sorts of restric-
tIOns and It IS almost impossible for any Indian to start any business abroad. 
As against that t-l,ere is a free and unfet.tered c~ e for anv foreiGner to come 
here and start any business he likes. I WOUld, thel..,fore, 'suggest that before 
any lil'ense is granted -to ,\ foreign firm to start business in India we should 
make .it_a cond.ition that. they must employ as many Indians as is possible in 
that firm. It IS not merely a question of salaries; it is also a mat.ter of OUT 
countrymen g-ettillg experience. 'rhe other day the Honourable the Com-
tnerce l'iIinister admit-toed tha.t u foreigner -s free to do whatever he likes In 
this country and the foreigners take the maximum advantage of the unsettled 
'state of affairs here. I know of some cases of foreigners who had come to 
In ~  during the war. When they went back to theh-countries, t,hey found 
life miserllhle_ There was not sufficient food, there WHS not sufficient clothing 
-nor any accomrnodafOll_ As. compared -with this they led a very comfortable 
life in India_ They are therefore now comin!\, baCK to India some of them 
professing to be experts and specialists in one thing or the other. 

Mr. Speaker: I am afraid the Honolll'able Memher is going beyond the scope 
of the discussion. The point here is with -respect to the Delegat'ons to foreign 
cOllntries, particularly .Delegations to Geneva and Havana and the cost of the 
Indian Delegation to the International Shipping Conference. 

Dr. 1", S. Deshmllkb.: I though;, Sir, the "Commerce" demand was under 
'discllssion and that I was free to .ment;on other points also. In. a.ny case. 1-
have more or less fin'shed stating the suggestion I wanted to convey. 

The Honourable Shri 1I.. K. Shanmukham Chetty: Sir, as Finance Minister 
I am verv much obli"ed to mv Honourable friend Mr_ Shh'a Hao fnr drawing 
t,he attention of the ~ e to the verv ext·!·,wagant and almost scandalous way in 
wbich expenditure seems to ha\-e be'en incurred hy some of our representatives 
abroad. 'Veil, I might assure him I was not at all aware of sllch. a state of 
affairs. I was under the ~ e ion that there was a very stnct sCB;le of 
allowances p!'escribed for all the delegates that went abroad for. any .mter-
national gathering. I hal-e myself gone as Government . representatIve,. SIr, on 
previolls occasions to a number of international gatbermgs, and I mIght tell . 
vou that I was Given a prescribed amount and I was not allowed to spend @IDe 
penny more, t ~ that except from my OW11 pocket. 

Prof. N. G. Ranga: SQmebody is clewrer th'an you I 

The Honourable Shri R. X. Shanmukham Chetty: That is my' own experic 
ence. I do not know if that practice has c.hanged now: 'Vell, I would further 
discuss this matt-er with my Honourable fnend Mr. Shlva Rao who ~ en  ~ 
have some first hand inform(lt.ion about this and I. might ~ e Ull. that If 
IIny i~  relating to such unauthor'zed .expen?iture are stIll l n. ~  the 
su.nction of th" Finance Ministry they certamly WIll .Dot get that sanctIOn. 

lIIr. Naziruddin Ahmad: That would be most unkind. 

The Honourable Shti. B.. X. Sba.nlnukhamOhetty:! certainly will have a 
most searching enquiry made 'n this matter now that It has been brought tn 
my notice. 
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i~  ~  to. audit of this expenditure abroad, I really do not know whu. 
i& the position todll.y. Gertamly, before the. 15th A ~ there ww; an Auditor 
at the india Office who exercised the same audit check as the Auditor-GenerrU. 
00 thi& ade. I do not know if there is ·a laxity on this audit procedure now. 

Shri T.T. Kris.hDamachart: That procedure has been removed now. 

The HonourableShri B.. X. Shanmukham Ohetty: Evil;lently there is a. 
lacuna now and 1 \vould certalllly see that wit.h regard to all expenditure 
lIlcurred ~ o  also, !lud,t would be made as effective as for internal-expendi-
ture.· .' Ii 

Prof. N. G. B.anga: And these entertainment allowances? 

The llonourabie B.hri B.. X. Shanmukham Ohe"y: YES, I will certainl!· 
look into the whole· questIOn. 1 certamly am in ~ e l agreement with the 
feeling expressed III thiS House that of late there has been quite an epidemic-
of <these uelegatioLls abroad and a very considerable expelld,ture is certainl;y. 
be ng inClined.. . 

\Vith rega.rd to the staffillg of our Embassies and Consulates abroad, per-
sonally I Hm ill full IlgreeIlleut with the Foint of view urged hy Honourable-
Members. 1 think, Hir, our foreign Embassies and Consulates must as far as. 
pOSSible be mHlllled by Indian n tion l ~ It certainly is the practice followed. 
by other bmbassies abroad and even in our own country. 1 am sure the 
Honourable the Pr me Minister will tnke note of what has been said in this· 
House 011 this point. 

Of course this matter of girl stenogra.phers is always a. rather difficult and. 
illteresting point. i1 

An Honourable Kember: Intriguing l~o. 

The Honourable Shri B.. K. Shanmukham ~tt  I have myself had tIOIIlb 
experience of this ma·tter while L was in the Uni'tlld States and there a story 
was to.d me about this g rl stenographer business. A-certain big-businessman 
was a bach"lor and he seHt h'is income·tax return and in the income-tax r.eturn. 
against the column "How many children have you got ?", there was an entry. 
"One child·'. The Income-tax Officer happened to be a friend of this gentle-
man and so when he met him at a party he said, "I say, what is this? You 
are a confinued c ~o  ~Il  I find in your return an entry as one chJd against 
that column. I suppose it '5 your stenographer's mistake?", and the. en~le.

man said "Oh, you are telling me about it !". 

1Ir. Speaker: I will now put the Demand to the House. 
The' qliestion is: 

I 

"That a supplementary sum 110t exceeding Ra. 4,61,000 be granted to the Go'Vornor' 
General to defray the charges which wll1 come in cow'se of payment during the perio.ci 
lEth of August, 1947 to 31st of ~ c  1948, in respect of 'Ministry of Commerce'." 

The motion was adopted. 

rEMAND 1\0. 2~ -MINISTI Y OF STATES 

JIr. Speaker: The motion IS: 
"That a supplementary sum not exceedinJ B.s. 3!l,000 be gmnted t<l the Governor 

General t<l defray the c e~ which will come in cQursh of payment during the period 
lGth of August ·1947 to 31st of March 1948, in _pect of 'Ministry of State'." " 

Shri •• ~t n  Ayya.npr,; .. Sir, I will not take much time. 
Acoordingto me this is a very hnportant·matter which the Honourable e e~ 

will kindly listen to. After the cino ~ le Minister took ill, the Secretary haa. 
heen making a number of statements whieh ~. e involveq this country iii . 

, 
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~~ t difficulty. I do not want that the Secretaries should take the responsi-bility of mak ng statements on behalf of the Government or give Press con-ferences. I would only give one instance. Only yesterday the Prime Minister had to refer to the question .of the accession of Kalat. In the issue of the 28th of March of the Hindu, it is reported that the States Secretary made a state-ment at a Press conference IlJ1d therein it is said: 
"Mr. Menon bitterly cOlD:plained about· the 'dishonest.' way in which Borne foreign-corres-pondents had been a,ttemptl.ug to present .in a distorted manner deve10pments in In ~ .n ;States. He referred in partlCular to the story of Kalat'. attempt to acceede to the IndIan Union, the plebiscite in Junagadh and the agitation in Bhara.tpur. The Khan of Kalat bd ~ o c e  the Government of India some time '.go through an agellt about the .accessIOn. But the Government of India flatly refused to have anything to do with Kalat:· 
Sir, ;t was that statement which gave rise to so much of comment. It was <lnly yesterday that we heard from the Honourable the Prime Minister that there was no such approach at all and unnecessarily the A.I.B. took this cue .and broadcast it-there was so much trouble. 

Sir, there was a great responsibility during the previous regime; those 'Secretaries could become Executive' Councillors. It is not· r'ght--they muat leave everything to the Minister; if the Minister is not there, some other Minister or the Prime Minister should take the responsibil'ty, but such state-ments should not be made. I have the /!"reatest regard for those Secretaries, but in their zest they are a little overdoing. 
Sir, there is another trouble. On page f) of the Hindu of March 30th, he has created by his statement another trouble regarding the future of Sandur State: 
tIThe Sandur Government in a Press communique issued today says: 
The Government of Sandur are surprised to 1Iote the statement made by Mr. Y. P. Menon, Secretary, States !linistry, at a Press Conference held at Delhi on March 2:7 t.o the effect that Sandur would be integratc-d with the proviuC'fl of ~ and that the date has not been fixed. The Government wish to make it rlear that whdn the Political Mem· ber t.o Sandur Government met the J()int 8ec et~ t .  of the ~lini t  of States at New Delhi on March lB. it was made perfectly clear t~ him that the Sta.te of S&ndur will nc>t agree to any form of e ~e  wit·h ,he province (of M.dra,. Thi. o.ttitude of the State has further ~~ reiterated and ratified by the Stat.e Le.gislature "c ,t. joint session held on Marcb 
• - II> -I do not want that, .however high an officer m'ght be, nny statement should be made which would bring our country into trouble or the Government into trouble. The Secretfl.ries ought not to make such controversial statements in reg-ard to controversial matters. I am sorry the Honourable Minist€r is not able to be present here; nor even the Prime Minister is here. Anyhow, I thought. this 's a maHer which the Legislature must take note of. \Ve should avoid os far as possihle such mistakes. As the Legislature, we have a right to direct the Secretaries not to indulge in such things. It is not as if they are doing it deliberately. But this is another example and Il;'ves pointed attention to our complaint that· the Secretaries want to hos'!-.over the !lHnisters and make the Ministers cyphers. It is wrong in principle. We prot.est R!!oi""t it: !hese prople. however /!"ood they may be. alight not to take the place of the M·ll1st:rs. This involves us in n grent deal of trouble. That is all that I have to submIt. 
Dr. B. Pattabbl sita.ra.Jhayya: I am afraid, Mr. Speaker, tha.t the!6 ill tlomet.1-lin,! wrong in Ollr interoretat:on of things, because so far 3S KaJat is c()n-eerned. t-he statement, /riven by the Prime M'nister yesterday is in contradiction-with the newspapf'1" statement. Therefore, either this version of the paper must be wrong or there must be something wrong e18ilwhere. 'Accordingly the· 13ecretary may not be indicted until we know t.he truth about it. 
Shri K . .&na.utb.asaya.nam Ayyaqar: All that I am l14ying is that the Secretary need riot talk about this. 
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Dr. B. P t.~ i Sitaramayya: That is another point. 

1'he second point about Sandur, if that is equally incorrect, it remains to . 
~ cbrrected. 'l'herefore, we ~ ascertain the truth in the matter. 

:Mr, Speaker: The question is: 
,. "That a. suppiemelltary SUIll not exceeding Ea. 38,000 be. granted to the Governnr 
General to defray the cha.rgea which will come in cou.c.... of' payment during tho period 
15th of August 11147 to 31st of March 19<18, in respect of 'Ministry of State'." 

The motion was adopted. 

DEMAND No. 2B--MIN18TRY OF DEfENCE. 

:Mr. Speaker: The motion is: 

"Th .. t a supplementary sum not .xceeding Ea, 1,24,000 b. gl'&llted to. tbe u.;vernnr 
General to defray the cbarg611 whicb will oome in oour •• of payment during the periocl 
15th of August 1947 to 310t of ~ c  1948, in respect of 'Ministry of Defence'." 

Shri ., ADlUlthasayauam Ayyanpr: You :will, see, Sir, from the Expla-· 
natory Memorandum circulated regarding Demand No. 28 and 29 that the 
arrears of pay and dearness allowances for the period end'ng14th August 19i7 .. 
which was normally e it ~e j;o the joint account of the former Central Go,,-
emment have to be debited to the account of the Indian Dominion as fibe. 
Pakistan Government have decided not to implement the iay Commission' .. 
recommendations. I was not able to understand what this meant. . 

[At thi8 stag6, Mr. Speaker vacated the Chair, which was then occupied b!l 
Shrimati Ammu SwamilUldhan (one of the Pane! of the Chairmen.)] 

If for the period ending 14th August 1947 when we were joint the Defence 
Forces were common to us and some of those Forces were transferred to-
Pakistan and some taken by us, the Pakistan Government must be .in a posi-
tion to pay the arrears of pay and allowances. There must be a charge agains1i 
them and they must be borne by Pakistan. It is a debt aga'nst them. How 
is it that they have refused to pay them and we are obliged to pay what they 
are obliged to pay. If the arrangement was one· sided and we had to take up 
the full responsibility why did we agree tQ do so? This is one of the matters. 
which the Honourable Minister has to explain. 

.... 
Then, Madam, lam informed that India has to receive a debt of Rs. 300' 

and odd crores from Pakistan. What arrangements are being made to clear that 
debt. Are there any instalments? U!}fortunately, so far 8S these arrangements. 
between Pakistan and India are concerned, the Secretaries of Department refer 
to them and decide these matters. It is necessary that in regard to the varioua. 
arrangements and agreements that are entered into which have far-reaching. 
consequences, like the allocation of assets, the distribut'on of assets or debts, 
statements ought to be laid on the table of the House from time to time. I do 
feel that at least when the House is in session this House must ~e taken into 
confidence. How are we going to justify and dispel the various rumours and 
suspicion. that go about in the air through whispering campaigns outside this 
legislature throughout the country? We are under a peculiar handicap. Some 
Secretary here asks some Secretary there and they enter into some sort of 
arrangement. Aetually, we pass the legislation and we have to implement 
those arrangements by our legislation and bear all thl'! taxes. It is a rather 
strange thing. If on the other hand our Ministers at least are there in some 
Committee, they are responsible for all these th'ngs Illld I shall have no 
. quarrel, but they have no time. 

"' Now Madam I have taken this only as an instance. Even in the matter 
of the division ot' property between the membem of .a small Joint Hindu fa.Il!ily, 
there are various things. There are movable and Immovable assets of vanous 
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ahapes and ~o . both quantitatively and' qualitatively. which have to be 
ec~ e  and III t~e ~te  of division Q£ assets or e ~  affecting the whole of 
India, .where Vlll'10US kmds of assets have to be divided, debts have to.be 
apportioned, where personnel have to be divided and var:ous other things we 
·do no~ no~ how they are i i e~  except here and there some scrap of ~e  
fulds Itself III t~e papers; otherwise, we have no knowledge about them. In 
ilO far u.s there IS no trouble, we absolutely do not want to interest ourselves. 
But wherever trouble arises-with respect to a matter where as much as a 
debt of Us, 300 crores is due to us-what is the present position? How have 
--:e i o~e  of it? How long will it t ~e for us to realise it? These are ques. 
tions which nobody knows. Take an mstance, I was told that an Engineer 
'Went seven times to Pakistan to get all the articles due to us to the worth of 
Rs. '7 crores .. - I would like the House to be taken into confidence in regard 
.to these matters. I want an explanation from the ,Honourable the Defence 
.Minister as to why, if Pakistan refused to pay thesearreaTS, we should take 
up the responsibility on us and thl,1s have the responsibility on one s'de only. , 

The Honourable Shri Bo. X, Shanmukham Ohetty: Madam, with regard to 
,-this particular point, I think I may be able to give an explanation. Under 
the partit.ion arrangemerit, all joirit expenses 'aris'ng before the 15th August and 
which are sanctioned expenses are to be debited to the common account, bUl 
no new items of expenditure for which sanction of the previous Governmeni 
'llild not been obtained can be debited to the joint account except with the 
oonsent of both the Dominions. W'th regard to the Pay Commission's recom-
mendations, the actual order was passed by us after tlie 14th August. So it is a 
new thing and we  gave retrospective effect to those recommendations from the 
1st J'anuRrv 1947. Therefore if we lire t.o debit the expenses connected with the 
i le ent~.tion of the pay Commission's eco en t~on  to the joint account 
-between the 1st January and 15th August 1947, we must e~ the concurrence 
-of the Pakistan Government. P'lkistan Government sa'd that they will not 
1Ig1'ee to the implementation of the Pay Commission's recommendations ~
ing pay and dearness allowanoe, with the result that so far as our own nationals 
are concerned, we have undertaken this liability to which we have ~~en 
fttrospective effect. That ~i  the position-unfortunately, one of 'the partition 
arrangements for none of which we are responsible. 
lIr, Bo. X, Sidhva: May I know whether for the period from 1st January 

10 14th August 1947 owing to the increased allowanoes according to the Pay 
,Commission to our natJonals, the whole amount shall be borne by the Govern-
Blent of India or half by Pamtan and half by us? 
'!'he Honourable Shri Bo. X, ShallDlDkham Chetty: It was all debited to the 

.:.ommon account. The common accpunt was supposed to be closed on 14th 
August 1947 and in debiting any new item to that common account we had to -.t the concurrence of the Pakistan Government. 
lIIr. ChaIrman: The question is: 
"That " .uDplementa,rv Bum not exreedine: Rs. 1,24.000 he !(ranted to. the, Governor 

'General to def1'1tv the cliaraes which will come in course of payment dunne: the period 
'l6th of August 1947 to 31st 'of MaTch 1948, in respect of 'Ministry of Defence' ... 

The motion was adopted. 
DEMAND No. 29--MINISTRY OF INDUSTRY AND SUPPLY. 

lIIr, ChaIrman: The motion is: 
"That .' 8uDplementary .um not eX<'eedine: R.. 39,000 he granl"d to the Govemor 

'General to defrav I,he c ~c. which will come in Murse of pavment dunnll "the neriod 
16th AUl(1l&t ,1947 'to 31st March 1948, in respect of 'Ministry of Industry and Supply':" 

SIlrl ., .t.nantha8ayauam Ayya.ngar: Sir, the Pay Commission Bent its 
-report. It has been variously implemented, some to the li in~ of some and 
l'IIOme not. As regards the decision to pay II salary of Rs. 4,000 to Secretaries, 
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I IIl~ o! .UI lire not in fayour. Yariouil representations are being made to WI,. 
by mdIvldual ~ e il and by some groups that the J!ay Commission has 
worked a hardshIp so far as they are concerned. To avoid all this I want to 
.suggest .that a Committee of the members of this House be appointed ~ sii 
along with the Honourable the Finance Minister or with various committees 
in o ~  to see how this Pay Commission is working so far as each Departmeni 
.is cOI.lCerned aud to see what items that have not already been accepted ma;r 

e cce t~  and If they have been accepted, how far they are working 
." P.M. a hardshIp and therefore they may no~ be accepted. Above all if 

they ha.ve fixed a top limit of Bs. 2,000 or 3,000 for the Secretary of 
a Department, l do not see what i8 the need to give Its. 4,000. I was told 
that was due to an interpretation given of too Pay Commission's report apd-
·that is the way the Government has understood it. We would"1ike' to review 
that position. I do not know if that interpretation is correct, but if the recom-
mendations of the Pay Commission are accepted it involves us to an expendi-
ture of nearly 30 crores of rupees year after year. The Pay Commissiou'li 
,ecommendations were never placed before this House for consideration. 
Lesser matters come up and we have been spending a lot of time. '1'he Pay 
Commission to my knowledge was never placed for our consideFation. I wan, 
the Honourable the Finance Minister to give an opportunity for the considera-
tion of the Pay Commission by this House as to how the recommendations 
may be accepted and how certain portions need not be accepted. 

The Honourable Shri B.. K. Sha.nmukham Ohetty: Madam, I cannot, I 8Jll 
afraid, give off-hand an assurance about a re-examination of the Pay Com-
mission's recommendations by a Committee of this House. It is certainly a. 
matter which would require a little more consideration before I can say any-
thing definite about it. The Pav Commission's recommendations, as Honour-
able -Members know. cover a v;;rv wide and intricate field and after a gres.' 
deal of examination orders have been passed on most of the major recom-
mendations of the Pay Commission's report and at this stage to again undertake 
a. review of the decisions of the Government on those recommendations migM 
'Involve complications which Honourable Members may not at the momen_ 
foresee. But I would certainly like to examine further the suggestion made 
by my Honourable friend. 

Mr. Ohairman: The question is: 
"na.t .. supplementary Bum not exceeding R3. 39,000 be granted to the Govenor 

'General to defray the charges which will come in course of payment during the peri ... 
15th August 1947 to 3 ~ March 1948, in respect of 'Ministry of Industry and Supply'." 

The motion was adopted. 

DEMAND No. 36 -POLICB. 

Kr. Chairman: The motion is: 

"That a. supplementary Bum not exceeding &. 56,000 be granted to the GoveraGi' 
General to defra.y the charges which will come in course of payment "nring the perio" 
15th August 1947 to 31st March 1948, in respect of Polic~ .  

Mr. B.. J[, SidhVa: The remarks under thil demand says: "mainly for 
payments to Provinces for additional police employed by them, owing to the 
disturbed condition of the country." The amount is Rs. 56,000. I want to 
know which of the Provinces have got this amount of Rs. 56,000 or part of i*. 
Is it in each province for the d;sturbed conditions or .is it merely for the Delhi 
Province? If ;t is Delhi. then I will have hl say something. But if it is for the 
various provinces, it will come to a very negligible amount and after all 'Police' 
is a provincial i~ct and the. function of maintaining law and order beinl' 
.'that of the province, I want to know whv this amount has been contributed to 
the Provinces. . I want to have some enlightenment on this matter a.nd if th. 
payment refers to Delhi only. then I wonld like to make some observation •. 
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The HOllourabllJ Shri B.. It. Shanmukham Ohetty. The expenditure now 
asked for relates mainly to the additional amount for the maintenance of 
~olice . granted to t ~ Provinces of Punjab and Bengal. On account of parti-
tIOn disturbed condltlOns occurred in these two ProvillCes in a special measure 
and we thought there was a justification for the Centre to help these two Pro-
vinces to maintain their Police force on a large scale .. Therefore it refers only 
to Punjab and \Bengal. 

I[r. B.. It, Sidhva: That mEans only Rs. 28,000 for each Province. It. 
comes to thut and that amount could have been met by the Provincial Govern-
ment as it is very small. I can very well understand the l'rovincial Govern-
ments wanting to have some lakhs of rupees to maintain law and order. 

The Honourable Shri B.. X, Sh&nmukham Chetty: These were the Provin· 
cial Police for special protection arising out of these communal disturbances. 

JIr. B.. It. Sidhva: I must admit, I cannot understand. 

The Honourable Shri B.. It. Sh&nmukham Chatty: The complaint is that 
we must have given more. 

JIr. B.. X'" Sidhva: It is not a correct information that UIe Honourabl6 
Minister is giving. We do "not. ask for more money to be given. What W8 

feer is that the amount. being negligible the information given appears to 16 
incorrect. After all the Government was functioning in East Punjab and 
Bengal. Though they were newly established, they had some money. They 
would not have asked for the equal distribution of B.s. 28,000 between them. 
It looks to me rather extraordinary and surprising. 
The HOllourable Mr. B.afI. Ahmed ltidw&i: That was given by :t;he .Govern-

ment of India to protect certain strategical positions. 

l!iIr. Chairm&ll: The question is: 

"That a supplementary sum not ex.c ... 7.ng I.tB. 56,000 be granted to. the Gove,:,or 
General to defray the charges which WIll come In course of payment dunng the period 
15th August 1947 to 31st March 1948, in respect of 'Polbe' ... 

The motion waa adopted, 

DEMAND No. 56-0VEBSEAS COMMUNiCATIONS SERVICE. 

Mr. Ohairm&ll: The motion is: 

"Th .. t  a supplementary sum not exceeding B.s. 56,000 be granted to the Gove,:,or 
General to defray the charges which will come in course of payment during the period 
15th. August 1947 to 31st· March 1948, in respect of 'Overseas Communications Service'." 

Shri M. AIlaI1thasaY&IlaIl1 Ayyangar: The explanatory memorandum says: 
Mainly payment to Messrs. Cable and 'Wireless Limited for cable maintenance 
and half share of the profits due to them by previous agreement with e~ . 

Indian Radio and Cable Communications Company Limited, whose assets were 
aequired by Government from 1st January 1947. Provision was not made in 
the budget as negotiations were still in progress. 

I would like to make a few observations as to how Honourable Members of ' 
this House must be informed about what takes place in the Standing Finance 
Committee. aitherto the Honourable the Finance Minister might remember 
that along with the supplementary demands the llroceeliings of the Staniling 
Finance Committee used to be circulated to the members of the House. The 
proeeedings are all supplied to the Committee by the Government, from time 
to time 80 that the members will be able to keep a· watch over the activities 
of the Committee &lid ultimately it is the House that has to accept the recom-
mendations and the decisions of the Committee. I speak' subject to c.orrection, 
DO luch memCll'&Ildumor proceedin811 of the Si&llding Finance Committee haTe 
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now been circulated among the members of this House. Even where some 
reference is made to this in the explanatory memorandum. Honourable Mem·· 
bers have not got the proceedings. We may have something in the Standin8 
Finance Committee possibly with whlili the Assembly may not agree as to the 
decision taken. I would therefore suggest that the proceedings of the Standing 
Finance Committee in the manner in which they were being printed last time 
must be printed and made available to all members. Not only this. but the 
proceedings of all committees also should be sent. There are slips of paper 
sent with regard to the decisions of the various Standing Finance Committees 
to various members and these slips are lost when the matter comes up e~ 

1'herefore we should have the decisions of every Standing Finance Committe .. 
made available to all the members of this House, because ultjmately the Ai!. 
sembly has to decide. Therefore, I take this opportunity of impresSing upon 
the Honourable the Finance Minister and the other members of the Govern.· 
ment that by the' time any demands for either a supplementary or original 
demand come to this Assembly, the members of the Assembly must have deci· 
sions of all thA various Standing Finance Committees at their disposal relating 
to various Departments along with the memoranda and other attached papers. 
,This is the object with which I want particularly to draw the attention of the 
Honourable Minister to Demand No. 56. 
Prof. N. G. Ranga: I want to ask for a little more enlightenment. We 

want to know something more about this payment for cable maintenance and 
half share of profits. Is it cable between India and England or between India 
and any other country? 

The Honourable l4r. RafI. Ahmed Kidwal: When the Overseas Communica· 
tions Service was acquired by the Government of India from Indian Radio and 
Cable Communications Limited. the contract in the ~ee ent of that company 
and the British company was that every year £90.000 will be paid as main· 
tenance charges and half of the profits. It was expected to replace this profit. 
sharing by another agreement (all rights being purchased) when the negotia-
tions were started. But the negotiations have not been completed and thil 
year:s profits have to be paid, and this demand is therefore made. 

Ji[r. Ohairman: The question is: 
"That a 8upplementary sum not exceeding Ro. 7,89,000 be granted to the Gov.mor 

Genera.! to defray the charge. which will come in coul'lle of payment during the period 
15th August 1947 to 31st March 1948, in respect of 'OVer&8as Commnnications Service'." 

The motion was adopted. 
DEMAND No. 17-DEFENCE SF,RVICES, EFFECTIVE (SUPPLms AND STORES) 

Ji[r. Chairman: The motion is: 

"That a supplementary 8um not exceeding Ra. 1,04,72,000 be granted to the Governor 
Genera.! to defray the charges which will come in courae of nayment during the period 
15th August 1947 to 31st Ma.rch 1948, in respect of 'nefence Services, Effective (Suppliee 
and Stores)'." 

Shri O. Subramaniam (Madras: General): This demand is in respect of 
Ordnance, Harness and Saddlery and Clothing Factories. I would like to 
know whether it represents the purchase of stores or the salaries of empJoyees 
or both. I would like to have some details. 
The Honourable sardar Baldev Singh (Minister for Defence): It relates to 

both purohase of stores as well as salaries. The position was that the entire 
expenditure was joint and it was supposed to be shared between Pakistan and 
India; and as all the Ordnance :f.actories have come to us we have taken upon 
ourselves the responsibility of this additional expenditure. It was not included 
in the original budget; only our share of tJJ.e expenditure was included. "l'his 
additional expenditure was to be deducted from Pakistan when the factories 
were to be divided; but as aU the factories have come to us we have to beo.r 
thi. expenditure. 
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Prof. N. G. B.anga: What was the justification for this additional expendi-
ture at all over and above the provision made in the last budget? 

The Honourable S&rdar B&1dev Singh: No, it was not provided in the 
original budget. ~ 

Mr. :8.. X. Sldhva: ~  this relates to disposal of stores, I will say that many 
surplus stores in many statiqns ure lying for disposul for a number of years 
and nothing is done to dispose of them. For iushUlce. in the Delhi station ... 

The Honourable Sardar Baldev Singh: This has nothing to do with those 
stores. These stores are those that are lJecessary for running the Ordnance 
factories. 

Mr. Chairm:n: 'fhe question is; 

"That a supplementary sum not exceeding R •. J ,04,72,000 be granted to the Governor 
General to defray the charges which will come in ('ourse of payment during the period 
15th August 1947 to 31st March 1948, in l'espect of 'Defence Sen'ices, Effectiw (Supplies 
and Stores}'." 

The motion was adopted. 

DEMAND No. 78-A-GRANTH-IX'AlD TO 1'11OYIKC1AL R l ~ 

Mr. Chairman: The motion is: 

"That .. supplementary sum not exceeding Rs. 1,40,00,000 he granted to the Governor 
~ne l to defray the charges which win come in course of ~ ent during the period 
15t.h August 1947 to 31st March 1948, in respect of-'Grants-in-airl to Provincial Govern-
ments'." 

Prof. N. G. B.&nga: "I am not 0I!Pos"d to this provision because these two 
Governments have been going through great t,rouble find certainly need special 
assistance from the Central Government. But from the financial point of view 
I should like to know at what level these questions were decided. And also, 
when they were decided, whether the in nc~ Department took the earliest 
steps to bring these things to the llotice of the Standihg Finance Committee. 

Secondly, r ,wuld like to know whether any more such additional or 
special grants are going to be made to these two Governments during the 
current year; and if so, whether Govenunent have fixed any sort of ceiling up 
to which they would he willing to assist these two Governments. 

The Honourable Shri R. K. Shanmukham Chetty: 'l'hese are ad hoc sub-
,'entions to these two' provinces to enable them to meet their revenue and 
expenditure budget. Honourable Members haH: n'" doubt realised the special. 
difficulties which these two provinces had to face on account of the partition. 
The decision was really taken as an ad hoc decisicn; and after examiuing the 
budgets of these two provinces I took the decision myself. At the ministerial 
level the decision was taken and approved by the. Cabinet; nnd subsequently I 
think the matter was placed before the Standing nnance Committee also and 
t.hey too approved of it. 

8hri K. Ananthasayanam Ayyangar: Reference can be made to that in the 
memorandum. 

The HonoUl'able Shri :8.. K. Shanmukham Chetty: With . regard to that 
point I do not know why it ';RS' not-done this year .. The entire proceedings of 
the Standing Finance Committee must be made un:lable to members. 

Prof. N. G. B.&ng&: Is it proposed t{) make any more grauts t{) these people? 
The Honourable Shri. :8.. K. Shanmukham Chetty: No, not for the current 

year. We have made a provision for 1948-49 also. This closes with toda;}'. 
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lIr. Ohairman: The question is: 

"That a aupplem.entary .um not exceeding Ro'. 1,40,00,000 be granted t~ the o ~ 
General to defray the charg.. which will come in course of. parm-ent n~ . the period 
l.5t.h August 1947 to 31st ·March 1948, in respect of 'Grants·in·a,d to Provme ... l Govern· 
menta'." 

The motion was adopted;'· 

DEMAND No. 99-CAPITAL OUTLAY ON HCREMES OF STATE TRADING 

:Hr. Ohairman: The motion is: 

"That a supplementary awn no~ eKceedmg Ra 8,53,25,000 be granted to the ~o  
General to defray the charge. which will come in course of payment during the period 
15th August 1947 to 31st March 1948, ;.n .... peet of 'Capital Outlay on Scbeme. of State 
Trading'." 

Shri lIl. Ana.nthasayanam Ayyangar: I wisb to draw tten~onto clause (b) 
of the footnote. It is said that the expenditure on the Mechanical Cultivation 
Scheme was sanctioned after the budget was framed, and sanction i~ now 
sought for an expenditure of Us. 11,71,000. I was opposed to this and am 
still opposed to it. but I cnnnot place before the 'House the materials regarding 
this proposal. It happens in this way. The Americans had about 300 or 4DO 
heavy tractors. They n ~ thlit away.  We purchased them. After purchase some 
of them could be retained here-about 100 or ao-to assist in reclamation of lands 
in and about Delhi, the U.P. and East Punjab. The rest could be distributed 
to the various pro\:inces. The whole of India may be divided into foUr regions 
and the balRl1ce distributed among those regions and small workshops for their 
repairs might be established.. On the other hand, the scheme envisages the 
possibility of a central depot here for 300 tractors which may be moved in sets 
of 15 from one end of the country to the other end. They might be worked 
by all establishment which proceeds from here and also a mobile repair shop 
·and the memorandum e'rculated to us showed how fantastic the proposals were. 
It was said that along with· those. tractors, those tractors must be guarded on 
the fields by a gazett.ed officer with " force of 15 constables. ~ e ground must 
be made free of malaria and so on. But I do not know how the tractors would 
be walked away with! All these arrangements were for the purpose of cree.t· 
ing the establishment for  a central organfiation. We a.re trying to centralize 
various things, which in the nature of things must be ecent~ li e . Of course 
some of the prov:nces close to Delhi are taking a.dvsnta.ge of it. One of the 
provinces said that 10,000 acres may be brought under cultivation by the 
tractors.  The tractors were sent and 10,000 acres reclaimed. Now they say 
that we do not have any surplus men. Therefore come and plough this. Next 
they will say throw the seed for us and then reap the harvest and get the 
benefit and share it with the Centre! 

I know the Finance Minister does not .agree with me and he need not 
ngree with me. !But I cannot place the materials before the House. I would 
have liked to read out to the Hono\lrilble Members the various items in the 
msmorandum. According to me the reading would  show that it was not 
r;ecessarv. But I am helpless. It is a matter of 11 lakhs which is a recurrine 
expenditure. This only ~ e  to the e i~ l outlay. What' it involves is 
<iifferent. It might be ss'dthat you are gOIng to get the rent or the chargee 
from the provinces. It will be too. heavy 'a cost. Madras does not want it. 
Sbe is prepared to do without it. partly on account of the heavy expenditure 
and the fact that there are not such large plote of land which have to be 
brought under c lti tic n~ ~ n~t etc . Either. the 10,000 acres m1!st be 
brought int~ cultivation tn ~  groupS of ~ ll l~t  to ~e of any benefit In ~ 
vinces "ith small plots: or if they are split up mto U ~8 of two or three they 
may·be more .useful according to the needs of the proV)nrp l U I ~  nut.] 
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aD not !mow how ~ ask for the aid of all the members here in respect of my 
contention. I am sure the Honourable Minister will explain the position to 
us. In any case the sanction which has been asked for if it is sanctioned It 
must be. for. a year. This matter should be closely ~ tc e  as to et e~ 
decentrahzatIOn might not" prove more effective ~t n centralization. 

lIIr.·B.. K. Sidhva.: Fortunately for my friend, he knows somethIng about 
~t because he is a member of the Finance Committee. But I am absolutely 
Ignorant of thiS matter as to what this amount relates to. When I read it I 
thought this related to the production of tractors which would be given to the 
provinces on loan for cultivation and for our food campaign. But from his 
speech I find that this is quite different, though, even from his speech, I could 
cot exactly say for what it was. Is it a capital grant? On the ,one hand he 
~ i  it is .  .  . ., 

Shri M. Ananthasa.ya.nam Ayya.nga.r: This is capital outlay: that involves 
l'c'"urring expenditure. . 

Mr. R. K. Sidhva.: Still the matter is not clear. What is this mechanical 
caltivation for, if it ia not for tood or for other products? He made a reference 
w malaria. I therefore desire that the Honourable .the Finance Minister 
should let the House know what is the scheme, and' after hearing him, we 
could discuss it, because it seems j;o me that there is a lot of material to be 
studied. It is therefore unfair t ~ such a matter should have been brought 
to this House without sufficient information beiug supplied to thc Honourable 
Members. Really speaking, Madam, I had a complilint about all these sub· 
jects. The materials given are so scanty. Half of them relate to increases as 
a result of the Pay Commission, deltrness allowance and so on. I may inform 
you .that I have been in the Provincial Government and let me say that the 
Provincial Governments give in their budget demands, both for supplementary 
and annual, far more information than we get here. There are two books. 
One is a white book and the other is a blue book. One contains figures and 
the other gives all the information as to why the necessary increase is demanded 
J ud statements for the preceding five years are given, showing the number of 
mployees, the increase or decrease every year and how ~ e amount stands in 
,-,very one of these five years. I thought that the Central Government 'must 
have something better ,than the Provincial Government and that herll we can 
get better information and there would be something to learn. But I am 
surprised to find that' the information supplied by the various departments for 
the budget is very scanty. Ordinary members, without studying it carefully, 
will not be able to make out the A, IB, or C of the budget: and those who 
would like to make a study of it would not be able to make head or tail of the 
subject. Here is a glaring instance. I wanted to know what it was about. 
1 took it to be for the,-good purpose of mechanical cultivation and for tractors 
which may be given to the provinces and L did not bother much about it be-
,Jause they want to step up ~ ction.. Now it is something quite i e~ent 
Ilnd we are asked to give se.nction ~ this Rs. 11 lakhs. We have only thirty 
minutes more to pass the whole budget and I do not kno,w ?ow we c~ reconcile 
uurselves in this matter when we do not know what It 16 and stlll we shall 
be a parlY to the passing of ~i . item I ~ e e o e  I do hope that !be Honour-
able the Finance Minister Will kindl:y enlighten us more fully and m future he 
IIhould bear in mind that much has been t te~ about the e ~ tion of the 
b  d  t by many Honourable Members. Sufficlent has been saId and much 
~ e could be said and a much more enlightened and simple budget could be 
presentea to this House, which any layman could understand, criticise and 
make useful suggestions o ~ to the Treasury ~nc  e ~. That 1tage 
has gone so far as this year 11 concerned. The Finance COlllIIUttee members 
will be alert .  .  . 
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Mr. Ohairma.n: Order, order. I think ~e Honourable Member is going cJI 
the subject. 

Mr. B.. X. Sidhva: No Madam, my remarks relate to this as I am absolutely 
Ignorant about it and 1 am quite consistent with what I say. There is no 
material here from which 1 could make a case and when I have to make out a 
caSe I have to give these other details. Therefore, it is most unlaJr to keep 
the l:J.ouse in the dal'k and obtaining the vote of the l:J.ouse for these Rs. 11 
lakhs and as a matter of fact for crores of rupees without giving us sufficient 
material to understand, just because the Honourable Ministers know that these 
thillgs will be passed. At the same time it is not proper that we should. not 
be given all the information. I therefore repeat and state that at least as far 
as this item is concerned, let us know wbli.t it is so that we may understand 
the argument between him and .Mr. Ayyangar and we may be able to come to 
our own opinion and we may then have the consolation of knowing that while 
sanctioning this amount we understood this ~te . 

The Honourable Shri Jairamdas Doulatram (Minister for Food and Agricul-
ture): Madam, it seems that there i8 some'misunderstanding With regard W thjs 
question of the tractors. I think par:!; of the criticism is due to the fact that 
sometime ago a ne~  paragraph appeared in the press that ;1.0,000 acres of land 
were being cultivated by mechanical tractors in the V.P. Sometime, before 1 
took charge, a plan for importing tractors noj; for the purpose of rec'laimiug 
small patches of land here .and there but for the purpose of reclaiming larg!l 
areas of land which could not be handled by man, which was part of a scheme 
for developing the food resources of the country had been sanctioned. It is 
not my intention that these tractors should be used in this or that province on 
any other considerations except two. One consideration is the potentiality of 
that provinoe to place under the plough large areas, to fill the gap with regard 
to our food defioit. The seoond consideration is the readiness of thai, province 
to complete first the cultivation operations and then the harvesting operations. 
It is only where' tbese two considerations apply that tractors will be sent out. 
I know that some tractors are on the move. As a matter of fact a unit .of 15 
traotors has been sent to the Central Provinces, because it is understood that 
in the Central Provinces there are large tracts of land which are awaiting 
reclamation. It has been suggested that instead of sending large units of 15 
tractors the units sent should be much smaller. It is a matter for oonsidera-
tion whether the overhead expenses will not be unnecessarily heavy. But I 
have no objection to considering any scheme which will be proved to be econo-
mioal whereby three or four tractors could he sent to certain parts of our coun-
try. But the use and the repair of these tractors require fairly high technical 
skill. Whether it will be possible to distribute this high technical skill to 
many parts of the c:i\'i\mtry I cannot at present straightaway say. But I am 
prepared to examine this proposal of decentralising. the plan for the use of 
tractors. However my present study of the question shows that it may on 
the whole prove to be an uneconomical use of what tractors we have. We have 
at present round about 200 tractors in use. These tractors were purchased 
from the army disposals. They are now being repaired and converted for the 
use of agriculture. Therefore at present we have got about 200 working 
tractors and about 100 or so under repairs. We have given orders for another 
440 tractors which are expected to arrive in the course of the next six months. 
I cannot say when they will arrive. It will depend upon the shipping space 
available and many other factors. There is no question of these tractors being 
available for this or that province on any other consideration except what I 
have mentioned. I am perfectly willing 10 consider the proposal that we might 
have a smaller unit for any province but I would plead with the House not to 
allow this suggestion to be inspired by what I might call purely local feelings, 
that this or that province has not had its share. I would really request the 
Rouse to deal with this matter on an All India basis.. Which are the arell8 
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where probably thi, type of reclamation will speed up food production a.nd give 
U8 the best results for the country as a. whole-that 1 think should rea.lly be in 
the present ~ e ene  the over-riding consideration. At the. 8allle time if any 
prOVlHce which 18 delieit in food is ready for work and both the Government 
a.nd the cultivators there are ready for the despatch and use these t .cto~. 1 
will have no objection to consider most open-mindedly the diversion of ·110 SIIk'lli 
unit. t{) that particular area. 

Kr. R. K.. Sidhva: If :these units··!lre t<:> be sent to certain provinces for .this 
purpose, I want to know why not that amount be debited to that province on 
a.cc<;lUnt of these tractors and whyb1lrden the Government with that expense? 

The Honourable Shri Jarramdas-Doulatram: I cannot sa;) much about t I ~ 
methods of accounting but these tractors at present are purchased by the 
Centre and rented out to the provinces. The provinces have to pay for all the 
cultivation expenses. 1£ the proposal is that all tractors should be purchased 
by the provinces, t.hat'is a different 'question altogether. Then it means that' 
the province would permanently· take charge of them whether they require 
them or notaDY longer. 1 think it is in the interest of reclaiming large areas 
(we have probably about 45, or 50, lakhs of acres} awaiting reclamation and 
it oan reclaim them. all our food deticit )vill be covered-that the Centre should 
maintain these tractors and allot them to those areas which on the whole we 
think are area.s from which we expect the maximum results. If you suggest 
that the provinces should purchase these tractors, then it. is a mat·ter to be 
gone into in due course. 1 cannot commit myself at this .stage. 

-", .' -Prof. N. G. Ranga: Madam, the whole scheme seems to be the result of a 
kind of drawing room inv-erted mathematics or arithmetic. All that my Honour-
able friend·· the Minister has said will be quite correct if he had in his mind 
just a small.province like Orissa. But where you must have a sort of central 
station with 300 or 400 tractors from which you will be sending out tractors in 
tens or twenties with the idea of economising overhead expenses and so on, 
where we are thinking i:p terms of the whole of India to be turned into one 
unit, that Delhi should have been thought as the centre of it all! Whoever 
must have thought it must hu,ve a very bad idea of India's geography. If they 
wanted to save on overhead expenses or they.·wanted to have one central stat'on, 
they should have thought of Betul or Wardha and not Delhi. These officers 
do not want to go away from Delhi: there will not be any fun anywhere else. 
It is absurd. I am·glad my Honourable friend the Minister has agreed to con-
sider t.his suggestion. It is a very good suggestion and 1 hope the Thiinister 
will verv soon come to a conclusion. It would be better. d'stJ:ibute the whole 
bunch ~  these tractors into at least four centres and then these centres, which-
ever provinces may be chosen, would, entrust t.he work to the local department' 
of agriculture. 

Secondly, 1 wish to warn the Government that. we had better not make 
too much haste in going ahead with this tractor importation or utilisation, for 
th;s reason that they have themselves appointed a 11ajor (who impressed me 
the other day rather well) in ocder to investigat€ .into the practicability of the 
utilisation of many of these machineS: He is now studying it, what kind of 
tractors will be useful to our country, whether any ait-eratCons have got. to be 
-made or whether any improvemeuts have to be made. Pending the enquiry 
and the results of his researches it would he better that· Government should 
not hasten to spend too much money. That does not, mean that I am opposed 
to.the introduct.ion of these tractors. ha.rvesters 01' combiners. Wherever they 
can possibly be introduced ,,-jth the Hid oJ the state or on the initiat;vl' of the 
state for large scale cultivation of Ian? certainly they should be brought into 
tlii,s country, or should be manufactured in this country itself and then introduced. 



DEMA . .'WS FOR SUPPLEMENT"IRY GR.\NTS 

Thirdly,. 1 I\ould li~e the UOYertll1lent tD ill e ti t~ into ,the pOSllibility of 
manufactunng these thmgs as a st.ate enterprise in such a ma.nner that these 
machrnes will be absolutely ~ it le to our own country. 

Fourthly, I would like to suggest to Hi;}" Honourable friend that the areas in 
every province, pUl·ticularly ill the agellc,Ytracts, where these big tractors or 
such other. machines alone can possibly be used :n order to bring those areas 
under cultn:atJon to help the local peOI)le prcduce more food and to make 
India self-suffieient in fooo. 1 know of Agency "reas where there is plenty of 
fertile land, but there is labour shortage. Ii you th;nk of importing labour from 
outside into the Agency areas it w:II be an impossible proposition because there 
is malaria amI blackwatE-r fever and yarious otfJer scourges. In such area-s if 
you are to succeed in raising bigger and i ~ c o  then certainly you have 
got to rely more aud more on these machines. 'rhereiore, it is all the more 
necessary why the Government of Iud'a should try to hasten with their own 
researches first of ull; secondly llot to be too much in f! hurry to import these 
machines at very high cost; thirdly to select at least four places where they 
can possibly centralise t,hese things instead of keeping them all in Delhi alone. 
If they must necessarily have one station alone to start wit,h, then certainly 
Delhi is the last place for it. Let them choose some other place. Probably 
they have erected some sheds and some other things; they might have put up 
some qUl1rters also. But they can be used for various other purposes connec-
ted with the Agrieultuml IrlstitlltE-itself. Ldo bope the Honourable Minister 
will give his best consideration to (hese points. 

Shri Ramnarayan Singh: I want to put one question. MJl,_ know how 
much waste land has been reel::tirned by _ theBP tractors in the year which is 
c.oming to an end today and how mlllly t,rtlct{)fS havEe been sent to Bihar? ' .. 

'l"he Honourable Shri Jairamdas Dolliatram: Tn 1'. }) 10,000 acres have 
been cultivat.ed. I ~ nnot say off-hnlJd how n~  tractors were sent to Bihar. 

)lr, Chairman: The question is: 
"That a .upplementary sum not exceeding Rs 8.53,25,000 be granted ~ the Govemo,· 

General to defray ~t e charg.as which will come in ~ o e of payment dunng ,the perIod 
15th Au",ust 1947 to 31st March 1948, in respect of 'Capit .. l Outlay on Schemes of Stat" 
Trading'.' , 

The, motion was adopted. 

:Mr. Ohairman: Demands NOR. 21, 27, 28,29, 36, 53,  56, 77, 78-A, 92 anil 
99 have beE'n disposed of: All other -deml).nds are )lOW put to the House 

together. The questio\ is: " ., 
HThat the respective supplementary sums not. ex(',eedmg the amounts shown )n the thIrd 

column of the Order Paper, except in the rase of heads of (:'npplemeutary Demand. Nos. 21. 
27, 28, 29, 36, 53, 56. 71, 78-A, 92 and 99, be granted t.o the Governor General to deJ'r1j.v 
the chtU'!!ps whkh wiH come in o ~  of na.ymcnt during the pE"Tiod 15th AllI!u&t 1947 
to 31st March 1948, in respect of emresponding heads of Supplementary Demands entered 
in the second oo]umn thereof." 

The motion ,,1t" ailopt"d, 

CAR (lirected by Mr.C'hninnan the motidns for Demands for Supplementary 
Grunts which were nnopte.d by the Ai<sembly are reproduceil below.-Ed. o/D.l 

DEMAND No. l-C1:STOMS. 

<'That a. !o\opp]ement.il1'Y 8um not exceeuing R.'J. 1,74,()(X) hE" ~ nt e  to the Governor 
C:rtmera.l to defray the . ~e  which will ('om(> ill on ~e of paym.ent during the e io~ 
15th Au,:n.! 1947 to 31.t March 1948. in .'espect of 'Custom.'." 

DE)!AND No. 2 ~ Rt . EXCISR AND SALT. 

"That. supplements,.v sum. not.xce"ding Ro. 83,000 hearanted 10 tha GO\'ern,," 
General to defTav the c ~e. whicn will come ill cour.., of payment doring the period 
15th Anguot.1947 to 31st. March 1948, in reopeet of 'Central Exd.c and Salt'.'" 
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DEMAND No.3-TAXES ON INCOME INOLUDING CoRpORATION TAx. 

"Th .. t ,. 8upplementa.rv sum not exceeding Rs. 5,50,000 be granted to the Governor 
General to defray the charges which will come in course of payment dnring the period 
15th August 1947' to 31st March 1948, in respect of 'Taxea on Income inclnding Corporatiou 
Tax'." 

DEMAND No. 4---{)p!UM 

"That a supplementary .urn not exceeding :as. 5,62,000 be granted to the Gs>vernor 
General to defray the cha.rgeo which will come in course of payment during the period 
15th August. 1947 to 31st March 1948, in respect of 'Opium'." 

DEMAND No. 6-STAMPS. , 
"That a supplementary .um not exceediug Ro. 5,02,000 be granted to the Governor 

General to defray the charges which will come in course of payment dnring the period 
15th August 1947 to 31st March '1948, in r .... pect ~  'Stamps'." 

DEMAND No. 9-hmIAN POSTS AND TELEGRAPHS DEPARTMENT 

"That a supplementary sum not exceeding Rs. 1,000 be granted to the Governor 
General to defray the ch.llrges which will COIDe in course of payment during the period 
15th August 1947 to 31st March 1948, in respect of 'Indian Posta a.nd Telegraphs Depart-
ment'." 

~ 

DEMAND No. 19-MINISTRY o~  EXTERNAL AFFAIRS AND CoMMONWEALTH 

RELATIONS. 

"That a supplementary lum not :Xceeding Ro. 51,000 be granted to the Governor 
General to defray the charges which will come in course of payment during the period 
15th August .7 to 31st M&rch 1948, in respect of 'Ministry of External Affairs and 
Commonwealth Relations', I, 

DEMAND No. 33-AuDIT. 

"That a supplementary sum not exceeding Rs. 2,98,000 be granted to the Governor 
General to defray the charges which will come in course of payment during the period 
15th August 1947 to 31st March 1948, in respect of 'Audit'." 

DEMAND No. 37-PORTS AND PILOTAGE 

"That .. supplementary sum not exceeding R.. 24,000 be granted t.o the' Governor 
General to defray the chargeo which will come in course of payment during the period 
'5th August 1947 to 31st March 1948, in respect of 'Ports and Pilotage'." 

DEMAND No. 55-INDUSTRIES AND BUl'PLIES. 

"Thst a supplementary sum not exceeding RB. 69,00,000 be granted to. the Governor 
General t.o defra.y the charges which will come in cour.e of payment during the period 
15th August 1947 to 310t March 1948, in respect of Industries and Suppli .. '." 

"DEMAND No. 58-BROADOASTINof 

'''That a supplementary sum not exceeding Ro. 3,68,000 he granted to the Governor 
Genera! t.o defray the charges which will come in coarse of payment during the period 
15th August 1947 to 31st March 1948, in respect of 'Broadcasting'." 

DEMAND No. 61-CENSUS. 

• 
"That .. supplementary sum not exceeding Rs. 75,000 be granted to the Governor 

General to defray the c ~e. which will come in cour.e of payment dnring the period 
15th August 1947' to 31st March 1948, in respect of ·Cen.us' ... 

DEMAND No. 66-MINT. 

"That a supplementary Bum not exceeding Rs. 2,84,000 be granted t.o the Governor 
General to defray the charges which will come in course of payment in~ the period 
15th August 1947 to 31st March 1948, in respect of 'Mint'." n 

DEMAND No. 79-MrsCELLANEOUS ADJUSTMENTS BETWEEN Tim CENTRAL 

AND PROVINCIAL GOVERNMENT!';. 

"That a supplementary .• um not excetdiug Rs. 6,000 be granted to the Gov.rno!' 
General to defr&y l.he c)larges which will con'e in course of payment during the period 
15th August 1947 to 31st March 1948. in respect of 'Miscellaneous Adjustments hetween the 
Central .... Provindal Governments'." 
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"That .. .upplemenlMJ Inm DDt. exeeedint; RI. l5.<OJ be p'anled l" tho Governor 
General to defr .. y tbe cbarg ... which will come m COUl'Bll of .JI6yment dlll'ill{; the p""'od 15th 
.A.1lg11.t, 1947 to ~ t 'larch 1948, in r .. ped of 'Civil Defence'," 

DBlIWm N9. 82.-DBUll 
.. That .. aupplanentary aum D ~ uoe.ding Ra. 8,99.000 be sranted to the Governor 

Geueral u> defr"y tbe charH'" which will come in rours. of <payment during the period 15th 
August 1947 to 31st ?larch 1948, in respect of 'Delhi'," 

DEM4.ND No. 86.-RBLATlON8 Wl'l'B hWIAN STATES 

"That .. supplemenl&l')' sum not el[ceediBl! B.a, 11,000 be granted to the Governo.' 
OelJeral to defray the rhll11!es which will come In COlme of paymem during tbe period 1St:, 
.,\ngU8t 1947 to 31st March 1948, in respect of 'Relations with Indian States'," 

DEMAND No. 97.-CoMlllUTBD VALUlI OF PlDtSIOXS 

"That " supplementary aum DOt exceedinjr RI. 2,65,000 be puted to the GO'9'llrDor 
Uoneral to defmy the charges which will come in course of payment during the period 15th 
AUlf\l8t 1947 to 3101 March 1948, in respect of Commuted Val"e of Peneiolll'," 

The A8.embly then adjO'Umed till a Quarter to Ell1len of the Clock on 
'J'h'l4T1day, the 1st April .~~. 
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